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 HOUSE  OF  THE  PEOPLE

 Thursday,  30th  April,  4953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 [Mr.  Deputy-Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 EXroRT  AND  IMPORT  CONTROL  OFFICE

 #7734,  Shri  Gidwani:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  the  atten-
 tion  of  Government  has  been  drawn
 to  tHe  following  observation  made  by
 the  Special  Judge,  Shri  V.  S.  Bakhle
 of  Bombay,  while  convicting  a  clerk
 in.  the  Office  of  the:  Deputy  Chief  Con-
 troller  of  Export  and  Import  for  ac-
 cepting  a  bribe:  “We  find  a_  bribe
 being  freely  demanded  in  the  Export
 and  Import  Contre]  Office”?

 (b)  If  so,  what  steps  have  Govern-
 ment  taken  to  stop  corruption  in  the
 department?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes.  Sir.  Govern-

 ment  is  aware  of  the  obiter  dictum
 referred  to

 (b)  Licensing  policy  and  procedure
 are  revised  from  time  to  time  to  eli-
 minate  opportunities  for  curruption
 as  far  as  possible.  Complaints  are
 promptly  investigated  and_  suitable
 action—Departmenta!  or  otherwise—
 is  taken.

 The  hon.  Member  wil!  alsc  ‘ve  in-
 terested  to  know  that  the  case  referr-
 ed  to  in  (a)  was  detected  ad  pur-
 sued  largely  due  to  the  initiative  of
 the  joint  Chief  Controller  of-  Imports,
 Bombag.

 Shri  Gidwani:  Is  it  a  fact  that  there
 is  another  case  known  as  the  export
 scandal  case  going  on  in  Bombay  in
 which  the  Assistant  ang  Deputy  Chief
 Comireters  of  Export.  alone  with
 seven  othgrs  of  the  Depar‘ment  are
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 being  prosecuted  on  the  charge  of
 cheating  the  Government  of  India,
 fabricating  documents  etc.  aad  ‘hat
 eight  persons  who  were  originally
 implicated  had  been  released  as  the
 sanction  of  the  Government  of  India
 for  proceeding  against  thc  principa!
 accused  in  the  matter  of  the  two  rela-
 ted  offences  was  not  given?

 Shri  Karmarkar:  I  am  rot  aware
 of  the  full  facts  of  the  case  at  the
 moment  in  detail.  I  should  likg  to
 find  out,

 Shri  Gidwani:  Supposing  I  give
 short  notice...

 Mr.  Deputy-Speaker:  Order,  order.
 I  cannot  allow  suppositions  here.

 TITANIUM  INDUSTRY  IN  TRIVANDRUM

 "1737.  Kumari  Annie  Mascarene:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  whether
 Government  have  received  any  report
 with  regard  to  the  financial  failure  of
 the  Titanium  Industry  in  Trivandrum?

 The  Minister  of  Commerce  und  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 No  such  report  has  been  received.

 Kumari  Annie  Mascarene:  May  I
 know  the  attitude  of  Government  In
 regard  to  granting  a  loan  to  this
 industry?

 Shri  T,  T.  Krishnamachari:  Govern-
 ment  dves  not  lend  money.

 Kamari  Mascarene:  [  mean
 recommending  the  loan  of  money  by
 the  Industrial  Finance  Corporation.

 Shri  T.  T,  Krishnamachari:  In  cer-
 tain  cases,  Government  do  recommend.
 I  can  tell  the  hon.  Member  that  in
 this  particular  instance  the  matter  is
 before  the  Tariff  Commission.  As
 soon  85  this  question  was  tablid.  I  got
 into  touch  with  the  Travancore-Cochin
 Government  and  asked  them  what  the
 nositiogn  was  That  Government  say
 that  before  providing  the  additions)



 26०3  Oral  Answers

 finances  that  are  needed  they  would
 prefer  to  wait  for  the  report  of  the
 Tariff  Commission.  An  application  was
 made  hy  this  company  for  a  loan
 from  the  Industrial  Finance  “orpora-
 tion  and  it  was  not  pressed.  Even
 the  company  wanted  to  wait  for  the
 report  of  the  Tariff  Commission  to
 support  its  claim  for  a  loan.  That  is
 the  present  position,

 Kumari  Annie  Mascarene:  May  |
 know  whether  the  hon.  Minister,  when
 he  visited  the  factory,  was  impressed
 with  regard  to  the  mismanagement  of
 the  industry?

 Shri  7.  T.  Krishnamachari:  The  first
 part  of  the  question  is  not  correct.  I
 did  not  visit  the  factory.  I  only  visit-
 ed  Trivandrum  and  I  met  the  people
 connected  with  the  factory.  I  do  not
 think  that  there  has  been  deliberate
 mismanagement.  The  operation  of
 certain  circumstances  has  made  _  the
 cost  of  the  product,  name'y,  titanium
 dioxide,  rather  high  and  the  utilisation
 of  the  prcduct  also  by  the  one  industry
 that  can  utilise  it,  namely  the  paint
 industry,  is  presenting  difficulties.  We
 do  hope  that  the  position  might  be
 satisfactorily  solved  after  the  Tariff
 Commission  recommends,  if  it  does
 at  all,  some  measure  of  protection.

 J.AND  REFORMS  ORGANISATION

 +1740,  Shri  L.  N.  Mishra:  (a)  Will
 the  Minister  of  Planning  be  pleased  to
 state  whether  Government  propose  to
 eztiblish  some  Land  Reforms  Organi-
 sation  on  an  All-India  basis  in  pur-
 suance  of  the  recommendations  made
 by  the  Planning  Commission?

 (b)  If  so,  what  is  the  progress  made
 80  far  in  that  direction?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  is  laid  on  the  lable  of
 the  House.  [See  Appendix  X,
 annexure  No.  49.]

 Shri  L.  N.  Mishra:  May  I  know
 whether  this  newly  const  tuted  Cen-
 tral  Committee  for  Land  Reforms  will
 be

 a  permanent  body  or  a  temporary
 one?

 Shri  Hathi:  It  is  intended  to  be  a
 permanent  body.

 Shri  L.  N.  Mishra:  Have  Govern-
 ment  any  idea  about  the  imvlementa-
 tion  of  the  land  reform  programmes  as
 envisaged  under  the  Five  Year  Plan
 by  the  various  States?
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 Shri  Hathi:  Government  is  studying
 legislations  of  the  various  States.  It
 has  already  studied  the  legislations  of
 Hyderabad,  Bombay,  PEPSU,  Punjab
 and  Delhi.

 Shri  L.  N.  Mishra:  Have  Govern-
 ment  any  idea  about  the  steps  taken
 by  the  various  States  for  imposing  a
 limit  on  holdings;  if  the  answer  is
 yes,  then  may  I  know  what  is  the
 ceiling  fixed  by  each  Sfate?

 Shri  Hathi:  The  ceiling  will  have
 to  be  fixed,  having  regard  the  cone
 ditions  locally,  -namely,  ८  at  they
 would  call  an  economic  hv'ding  for
 each  particular  State,  the  sofi,  the
 yield  of  the  crop  etc.  That  will  rest
 with  the  States  concerned,  but  this
 organisation  will  advise  them  in  this
 matter.

 Shri  L,  N.  Mishra:  May  I  know
 whether  or  not  a  ceiling  in  already
 been  fixed  by  some  States?

 Shri  Hathi:  Some  States  have  fixed
 it.  For  example,  Bombay  has  fixed
 fifty  acres.  Some  States  have  fixed
 the  ceiling  at  five  times  or  eight  times
 the  economic  holding.  Some  States
 have  taken  a  fami'y  unit  or  group  and

 i
 their  ceiling  according  to  that

 unit.

 Shri  Achuthan:  Is  there  any  State
 which  has  not.so  far  taken  any  ini-
 tiative  in  this  matter  up  till  now?

 Shri  Hathi:  There  are  some  States
 where  legislation  has  not  yet  been
 passed.

 Shri  Achuthan:  Who  are  they?
 ~

 Shri  Ramananda  Das:  Are  Govern-
 ment  contemplating  the  redistribution
 of  land  to  the  'andless  labourers  with-
 out  compensaticn,  as  hag  been  done  in
 Kashmir?

 Shri  Hathi:  This  is  one  of  the  iteins
 taken  up  in  the  Plan  itself.

 Shri  L,  N,  Mishra:  May  I  know  whe-
 ther  compensation  is  to  be  paid  to
 those  land-holders  who  are  deprived
 of  the  surplus  land?

 wo

 Shri  Hathi:  Compensation  wi!l  have
 to  be  paid,  but  as  to  how  i*  is  to  be
 paid,  that.  of  course,  will  depend  on
 various  factors.
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 Shri  L.  N.  Mishra:  Is  it  to  be  paid
 by  the  Union  Government  or  by  the
 State  Governments?

 Sari  Hathi:  Not  by  the  Union  Gov-
 ernment.

 Mr,  Deputy-Speaker:  We  are  stray-
 ing  away  from  the  main  question.
 Next  que
 DEVZLOPMENT  OF  VILLAGE  INDUSTRIES

 91741,  Shri  8.  C.  Samanta:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  how  many  vil-
 lage  industries  are  proposed  to  be
 taken  up  for  their  development?

 (b)  How  will  the  Central  Govern-
 ment  help  the  State  Governments  in
 the  matter?

 (c)  Have  any  arrangements  been
 made  for  the  research  and  training  in
 village  industries?

 (d)  Which  of  the  State  Governments
 have  come  forward  to  take  up  which
 of  the  village  industries?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Eleven  for  the  pre-
 sent.

 (b)  The  matter  is  under  the  consi-
 deration  of  the  All  India  Khadi  aud
 Village  Industries  Board,

 (c)  The  question  is  under  examina-
 tion.

 (8)  The  matter  is  undey  correspon-
 dence  between  the  Board  and  the
 State  Governments.

 Shri  S.  C.  Samanta:  May  I  know
 whether  a  common  production  prog-
 ramme  has  been  evolved  with  a  view
 to  avoiding  competition  by  large-scale
 industry?

 Shri  Karmarkar:  Not  yet.  The
 Board  is  bound  to  consider  that  ques-
 tion  in  due  course.

 Shri  S.  C.  Samanta:  May  I  know
 whether  Government  are  going  to
 evolve  machines  worked  by  power
 which  are  suitable  for  small-scale
 industries?

 Shri  Karmarkar:  That  also  wi'l  be
 considered  by  the  Board  in  due  course.

 Shri  Sarmah:  How  are  Government
 going  to  give  the  money  allotted  to
 the  different  States  under  the  Plan  in

 ors  faa
 of  cottage  industries  and  small-

 scale  industries?
 Shri  Karmarkar:  So  far  as  village

 industries  are  concerned,  the  Board
 is  now  seized  of  the  matter.  It  has
 been  allotted  funds  for  this  year.  and
 it  will  consider  the  manner  in  which
 the  States  are  to  be  aided  in  their
 village  industries  programme.

 Shri  Sarangadhar  Das:  May  I  know
 what  arrangements  are  being  made
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 to  introduce  small  machines  necessary
 for  promoting  village  industries  of
 various  kinds,  and  may  I  also  know
 if  there  is  manufacture  of  these
 machines  in  progress,  so  that  they  will
 be  available  to  the  villagers.

 Shri  Karmearkar:  I  understand  that
 a  research  institute  is  being  p'anned
 and  a  sum  of  Rs.  5  lakhs  is  being
 budgeted  for  this  purpose.  The  sub-
 ject  of  evolving  small  machines  for
 village  industries  will  also  I  hope,
 form  one  of  the  matters  of  research
 work  carried  on  in  that  institute.  As
 a  matter  of  fact.  some  smal]  machines
 have  been  obtained  from  Japan.  They
 have  been  found  useful,  There  has
 therefore  been  multiplication  of  these
 machines,  and  they  have  been  distri-
 buted.  I  can  cite  one  example,  viz.
 oil  crushing  machines,

 Shri  Barman:  The  Planning  Com-
 mission  recommended  the  ‘mposition
 wf  a  small  cess  on  mill-extracted  oil
 80  a

 Pe
 benefit  the  village  oil  indus-

 try.  May  I  know  what  steps  have
 been  taken  by  Government  to  imple-
 ment  that  recommendation?

 Shri  Karmarkar:  So  far  as  I  am
 aware,  that  subject  is  still  being  con-
 sidered  by  the  Vil'age  Industries
 Board  that  has  been  constituted,  and
 when  their  conclusions  are  {inalised,
 we  shall  consider  the  matter.

 Shri  A.  N.  Vidyalankar:  Have  Gov-
 ernment  got  any  scheme  in  hand  for
 pushing  up  the  sale  of  the  village  in-
 dustry  products  in  foreign  markets?

 Shri  Karmarkar:  Yes.  I  understand
 that  a  marketing  organisation  is  being
 contemplated.

 Shri  Ss.  C.  Samanta:  May  I  know
 whether  Government  are  going  to  ९४५
 tablish  Regiona]  Finance  Corporaticns,
 because  some  States  have  financifal
 difficulties  for  estab’ishing  the  same?

 Shri  Karmarkar:  Not  at  present.  Aid
 in  the  shape  of  grants  w  if  be  made
 to  the  States  as  before,  but  hereafter
 on  a  little  Jarger  scale.

 aft  weet  ant:  क्‍या  में  जान  सकता  हूँ
 कि  पर्वतीय  इलाकों  में  ऊन  के  उद्योग  को

 उन्नत  करने  की  कोई  योजना  चालू  की  गई

 है  ?

 श्री  कर मरकर  :  जी  हां,  पैंतीस

 इलाकों  में  जैसे  हिमाचल  प्रदेश  में  में

 जानता  हूं  कि  इस  बारे  में  प्रयत्न  किया

 जारहाहै।
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 Shri  Sarmah'  Will  the  amounts
 ailotted  to  the  States  under  the  Five
 Year  Plan  be  shown  in  the  State
 Budgets  or  separate  accounts  will  he
 maintained  so  that  the  progress  of
 budgeting  under  the  Five  Year  Plan
 may  be  separately  assessed?

 Shri  Karmarkar:  I  am  quite  sure
 that  the  results  of  any  efforts  that
 we  make  under  the  Five  Year  Plan
 will  be  assessed  in  a  proper  manner.
 The  first  consideration  of  the  Board.
 as  I  said,  will  be  as  to  how  much  of
 the  money  should  be  utilised  under
 the  Central  Government  itself  and
 how  much  it  will  be  possible  to  give
 out  to  the  States.  So  far  as  I  under-
 stand,  at  the  moment  regular  reports
 are  calicd  for  from  the  States  in  res-
 pect  of  the  utilisation  of  the  funds
 disbursed  tu  the  States.

 TitatyA  DAM  AND  Bokaro  THBRMAL
 STATION

 *1742,  Shri  N.  P.  Sinha:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased’  to  state  how  long  it  will
 take  to  complete  all  work  in  connec-
 tion  with  the  Tilaiya  Dam  and  Bokaro
 Power  Station?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  It  is  expect-
 ed  that  all  work  in  connection  with
 the  Tilaiya  Dam  and  Bokaro  Power

 ra
 will  be  completed  by  July,

 Shri  N.  P.  Sinha:  May  I  know  whe-
 ther  the  attention  of  the  Government
 has  been  drawn  to  a  report  which  ap-
 peared  in  one  of  the  Bombay  week-
 lies  that  only  certain  turbines  were
 worked  at  the  time  the  Prime  Minis-
 ter  inaugurated  the  Bokaro  Power
 House  and  later  they  were  stopped?

 Shri  Hathi:  The  attention  of  the
 Government  was  drawn  to  that  fact,
 but  the  repory  is  not  correct,

 Shri  N.  P.  Sinha:  May  I  know  how
 many  turbines  were  actually  working
 on  the  day  the  plant  was  inaugurated
 at  Bokaro?

 Shri  Hathi:  All  the  turbines  of  the
 one  unit  that  was  installed  were  work-
 ing.  The  position  is  that  in  such  big
 plants,  it  is  always  necessary—and  it
 is  the  practice—that  after  working,
 the  plant  has  to  be  checked  and  it  has
 to  be  shut  down  for  8  particular
 period.  Even  though  no  de  Fert  was
 found,  it  was  for  purposes  of  check-
 ing  that  for  a  few  days  the  plant  hed
 to  be  stut  down,

 Shri  T,  K.  Chaudhuri:  May  I  know,
 Sir,  if  the  report  that  appeared  in  the
 same  paper  about  the  foundations  of
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 the  Tilaiya  Dam  sinking  down  has
 been  found  to  be  correct?

 Shri  Hathi;  That  is  also  not  a  cor-
 rect  report  and  Government  have
 issued  a  press  note  on  that.

 Shri  0.  R.  Caowdary:  What  action  is
 proposed  to  be  taken  against  the
 paper  for  the  publication  of  false
 report?

 Mr.  Deputy-Speaker:  He  is  concern-
 ed  with  irrigation.

 oft  रघुनाथ  सिह :  ?  वर्नमेंट  ने  पेपर

 की  इस  रिपोर्ट  के  बारे  में  कोई  इलावा-

 दरी  की?

 hri  Hathi:  Enquiry  was  made  and
 the  report  published  was  found  to  be
 absolutely  wrong.

 Shri  Nanadas:  May  I  know,  Sir,
 whether  arrangements  have  been  made
 tu  utilise  all  the  power  produced  in
 Bokaro  thermal  power  station?

 Shri  Hathi:  Arrangements  are  being
 made.

 RECOGNISED  INSTITUTIONS  FOR  CIVIL
 SECTION  OFFICERS

 #1744,  Shri  M.  S.
 ae

 adazwamy:
 Will  the  Minister  of  W  Housing
 and  Supply  be  pleased  to  refer  to
 the  list  of  recognised  institutions  for
 civil  section  officers  as  laid  on  the
 Table  of  the  House  in  answer  to  un-
 starred  question  No,  630  asked  on  the
 9th  March,  953  regarding  recruit-
 ment  to  C.P.W.D.  and  state:

 (a)  since  which  year  the  Diplomas
 from  Hewett  and  Civil  Engineering

 ber  ee
 Lucknow  have  been  recognis-

 ed;  an

 (b)  since  when  the  degree  of  B.Sc.
 in  engineering  from  Banaras  Univer-
 sity,  has  been  recognised  for  recruit-
 ment  to  the  cadre  of  Civil  Aviation
 Officer?

 The  Deputy  Minister  of  Works,  Hous-
 ing  and  Supply  (Shri  Buragohain):  (a)
 Since  1936,  but  Section  Officers  who
 passed  from  these  institutions  prior  to
 that  year  and  were  in  continuous  ser-
 vice  under  Government  were  also  con-
 sidered  qualified.

 (b)  There  is  no  such  cadre,  but  the
 Degree  of  B.Sc.  in  Engineering,  of  ‘he
 Banaras  University,  for  purposes  of
 recruitment  to  Government  service.
 was  recognised  since  the  institution  of
 the  Degree.
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 Shri  M.S,  Gurupadaswamy:  May  I
 know,  Sir,  whether  Government  are
 aware  that  some  of  the  failed  students
 from  these  institutions  were  appointed
 as  Sectional  Officers  in  the  C.P.W.D.?

 Shri  Buragohain:  It  may  be  correct
 with  regard  to  those  people  who  have
 been  in  continuous  employment  frum
 before  1936,

 )  Shri  M.  S,  Gurupadaswamy:  May  I

 a

 know  whether  any  individual  qualified
 as  B.Sc,  (Mining)  of  the  Banaras
 University  was  recruited  as  Civil  Sec-
 tional  Officer  recently?

 Shri  Buragohain:  I  am  not  expected
 to  Know  about  the  recruitment  of  each
 officer  in  the  employment  of  vhe
 C.P.W.D.

 Mr.  Deputy-Speaker:  These  are
 matters  which  hon.  Members  can  take

 we
 with  the  Ministers  outside  the

 ouse,

 IMPORT  OF  CLOTH

 91745,  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  total  quantity  (in  yards)  of

 an
 imported  into  India  in  1952-53

 (b)  the  reasons  that  led  to  the
 grant  of  import  permits?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  A  statement  is  placed  on  the
 Table  of  the  House.

 (b)  Import  of  only  such  varieties
 was  permitted  during  the  January—
 June  and  July—December  952  ‘icens-
 ing  periods  which  are  not  manu-
 factured  in  the  country  in  suffi-
 cient  quantities  to  meet  internal
 requirements.  For  the  licensing  perfod
 covered  bv  the  half  year  January—
 June  953  licencés  are  issued  on  a
 quota  basis  having  in  view  the  fact
 that  import  duties  have  been  steeply
 raised.

 STATEMENT
 Imports  of  cotton  cloth  duri

 ‘1952-53  (April  1952  to  January  78

 49,76,956  yards.
 +7,10,212,  yards.

 the  year

 T.  Cotton  piecegoo's.
 2.  Tents  of  cotton.

 Shri  है,  P.  Sinha;  May  I  know  the
 va'ue  of  irnports  country-wise?

 Shrj  T.  T.  Erishnamachari:  I  have
 not  got  the  break-up.

 Shri  Dabhi:  Is  it  not  a  fact  that
 the  country  is  more  than  self-sufficient
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 in  the  matter  of  cloth  and  i¢  so,  where
 was  the  necessity  of  importing
 foreign  cloth?

 Shri  T.  T.  Krishnamachari:  The  hon.
 Member  has  not  apparently  listenéd  to
 my  answer.  The  types  of  cloth  that
 were  allowed  to  be  imported  were
 such  as  are  not  manufactured  in  this
 country  in  any  large  quantity  and  I
 may  tell  him  that  during  the  two
 licensing  periods  of  1952-53  the  type
 of  cloth  that  was  allowed  to  be  im-
 ported  was  umbrella  cloth,  typewriter
 ribbon  fabric,  velbet  and  _  velveteen,
 and  Italian  satin  weave.

 Shri  N.  M.  Lingam:  May  I  know
 if  the  varieties  are  such  that,  the
 country  cunnot  dg  without  them”

 Shri  T.  ा  Krishnamachari:  "on.
 Member  comes  from  a  place  where
 there  is  plenty  of  rain.  If  he  thinks
 that  he  can  do  without  an  umbrella,
 I  do  not  think  80.

 Shri  Kelappan:  Is  the  hon.  Minister
 aware  that  one  of  the  clauses  of  the
 resolution  on  Fundamental  Rights  that
 was  adopted  at  the  Karachi  session  of
 the  Indian  National  Congress  was  to
 the  effect  that  import  of  foreign  cloth
 will  be  stopped  under  Swaraj?

 Shri  T.  T,  Krishnamachari:  It  {s
 quite  likely,  Sir,  there  was  such  a  re-
 solution

 Kumari  Annie  Mascarene:  May  I
 know,  Sir,  from  which  countries  these
 goods  are  imported?

 Shri  T.  T.  Krishnamachari:  I  said  I
 have  not  got  the  break-up.

 Shri  Muniswamy:  May  I  know,  Sir,
 which  particular  quality  is  largely
 imported  and  from  which  place?

 ‘Shri  T.  T,  Krishnamachari:  I  have
 said  the  types  are  umbrella  cloth,
 Italian  satin  weave,  typewriter  ribbon
 fabric,  velvets  and  velveteen  which
 are  required  by  certain  types  of  trade,
 and  which  are  not  manufactured  itr
 this  country  in  any  quantity  or  in  the
 proper  quality  required.

 Shri  G.  P.  Sinha:  May  I  know
 whether  the  non-production  vf  these
 imported  articles  in  our  country  {Is
 due  to  lack  of  raw  materia!  for  which
 no  substitute  can  be  had?

 Mr.  Deputy-Speaker:  We
 into  details.

 Shri  Sarangadhar  Das:  What  8४९०
 tempts  have  been  made  in  India  to
 manufacture  these  qualities  of  cloth
 which  are  being  imported  now?

 are  going
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 Shri  T.  T,  Krishnamachari:  I  do  not
 think  any  attempts  are  being  made;
 nor  js  it  worthwhile  making  any
 attempt,  since  the  quantity  required
 is  so  small  that  it  would  not  be  eco-
 nomic  to  manufacture  them.  We
 are  not  aiming  at  self-sufficiency  in
 regard  to  every  particular  detail  of
 our  requirements.

 RESIDENTIAL  BUILDINGS  FOR  GOVERNMENT
 EMPLOYEES

 91746,  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  total  expenditure  incurred
 by  the  Central  Government  on  residen-
 ‘tial  buildings  constructed  for  Govern-
 ment  employees  of  all  the  grades  in
 Delhi  and  New  Delhi  during  95i-52
 vane  1952-53;

 (b)  whether  all  these  buildings  are
 jin  occupation;

 (ec)  the  number  of  units  which  re-
 Maived  vaceul,  aa

 (da)  the  total  amount  of  rent  collec-
 ted  for  occupation  of  these  buildings
 during  1951-52  end  1952-537,

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Sari  Buragohain):
 I  presume  the  hon.  Member  wants  to
 know.  ihe  total  expenditure  incurred
 during  1951-52  and  1952-53  by  Guov-
 ernment  on  the  maintenance  of  resi-
 dential  buildings  constructed  far  Gov-
 ernment  employees  of  all  grades,
 which  are  under  the  administrative

 ‘control  of  the  Central  Public  Works
 Daeportment.  Thy  information  is  as
 follows:

 (a)  1951-52:  Rs.  66°0  lakhs  (approx.)
 1952-53:  Rs.  68°5  lakhs  (approx.)

 (b)  Yes.
 (c)  Nore,

 periods,
 (6)  1951-52:  Rs.  82  lakhs  (approx.)

 1952-53:  Rs.  85  lakhs  (approx.)
 Shri  Nanadas:  May  I  know  whether

 Government  have  construc}ied  bui'd-
 ings  for  their  staff  in  the  provincial
 headquarters?

 Shri  Burzgohain:  I  am  not  quite
 sure,  Sir,  4

 ig
 We  May  be  build-

 ing  some  houses  in  Bombay  and  Cal-
 cutta.  But  I  have  not  got  the  details
 with  me  at  the  moment.

 Shri  है,  C.  Sodhia:  What  was  the
 amount  of  rent  assessed?

 Buragohain:  I  have  already
 given  in  my  answer  the  amount  col-
 lected  as  rent  for  the  occupation  of
 these  houses  I  believe  in  a  year  the
 amount  acsesied  vomes  to  roughly
 about  Rs.  90  lakhs.

 exrent  for  very  short
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 Shri  K.  C,  Sodhig:  I  have  not  been
 able  to  follow  what  was  the  amount
 collected  as  rent,

 Shri  Buragohain:  Sir,  I  gave  the
 figures  of  the  rent  collected  in  my
 answer—Rs.  82  lakhs  and  Rs.  85
 lakhs,

 Shri  Thanu  Pillai:  is  want  to  know
 whether  the  expenditure  incurred  by
 the  Central  Government  on  rcsiden-
 tial  buildings  includes  the  construction
 cost  also.  May  I  know  how  much  has
 been  spent  on  new  buildings  during
 that  period?

 Shri  Buragohain:  The  capital  expen-
 diture  on  new  construction  of  build-
 ings  under  the  administrative  control
 of  the  Central  Public  Works  Depart-
 ment  was  Rs,  32,62,110  during  ‘1951-52,
 and  Rs.  32,38,36l  during  1952-53.

 Shri  Punnoose:  May  I  know’  the
 standard  by  which  the  rent  is  fixed?
 Is  it  on  the  basis  of  the  amount  spent
 on  the  building  or  on  the  basis  of  the
 salary  of  the  employee  occupying  it?

 Shri  Buragohain:  It  is  fixed  on  the
 basis  of  both.  There  is  a  ceiling  limit
 which  is  0  per  cent.  of  the  emolu-
 ments  of  the  employee.  Otherwise  it
 is  fixed  on  the  basis  of  about  6  per

 iN

 cent.  of  the  cost  of  construction  of  the
 building  without  taking  into  account
 the  cost  of  land  and  of  the  services
 installed.

 Shri  Punnoose:  Is  there  anything  to
 limit  it—that  more  than  svch_=  and
 such  a  percentage  of  a  man’s  salary
 wi'l  not  be  taken  as  rent’

 Mr.  Deputy-Speaker:  That  is  what
 he  said—not  mvre  than  30  per  cent.

 Shri  Punnoose:  I  want  to  know
 whether  there  is  that  upper  limit
 over  which  it  will  not  be  taken  as
 rent  from  a  man’s  salary,

 Shri  Buragohain:  That
 per  cent.  of  the  salary
 ployee.

 Shri  Saranga@har  Das:  May  I  know
 whether  residential  accommoda‘ion  {fs
 being  constructed  for  the  scientific
 staff  of  all  the  National  Laboratories
 spread  all  over  the  country?

 eo
 Buragohain:  I  should  think  50,

 is  0
 em-

 limit
 of  the

 Shri  A.  M,  Thomas:  Having  regard
 to  the  requirements  of  Government
 employees  may  I  know  how  far  Gov-

 rivera
 have  been  able  to  meet

 em?

 Shri  Buragohain:  We  have  been
 building  every  year  in  Delhi  I  think
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 roughly  about  1,100  units  of  accom-
 modation,  and  in  certain  years  we
 have  been  building  even  much  more
 than  that—to  the  extent  ०  2,500
 units  or  so.  But  I  believe  it  will  take
 a  number  of.  years  before  we  can  ease
 the  situation  in  Delhi.

 Shri  Sinhasan  Singh:  What  are  the
 maximum  and  minimum  amounts  that
 are  spent  over  different  kinds  of  build-
 ings  on  their  maintenance?

 Shri  Buragohain:  4  am  afraid  I  will
 have  to  ask  for  notice.

 सेठ  अबल  सह  :  अन  तक  कितने  गवर्नर-

 मेंट  एम्प्लायीज  “की  हैं  जिए  को  मान

 नहीं  मिले  हैं  ?

 Shri  Buragohain:  I  think  out  of  a
 total  number  of  45.000  in  Delhi  the
 outstanding  demand  would  be  about
 30,000.

 TRADE  WITH  NEPAL

 ©1747,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  quantity  and
 value  of  the  principal  exports  to  and
 imports  from  Nepal  during  the  latest
 year  for-which  figures  are  available?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Sir,  I  lay  on  the  Table  of
 the  House  two  statements  showing
 quantities  of  principal  imports  from
 and  exports  to  Nepal  from  India
 during  1952.  Value  figures  are  not
 available  |See  Appendix  X,  anne-
 xure  No.  50.)

 Shri  Jhulan  Sinha:  May  I  know
 if  there  has  been  any  increase  in  the
 import  into  India  of  paddy  and  rice
 over  the  previous  year?

 Shri  Karmarkar:  I  have  not  the
 relative  figures.  I  have  the  figure
 for  the  calendar  year  952  which  is
 given  in  the  table.
 INDIAN  COMMERCIAL  ORGANISATION  IN

 AMERICA

 #1748.  Ch.  Raghubir  Singh:  (a)  Will
 the  Minister  of  Commerce  and  Yudus-
 try  be  pleased  to  state  whether  it  is
 a  fact  that  there  is  a  commercial  or-
 ganisation  in  America  on  behalf  of
 Indian  Government?

 (b)  If  so,  what  is  the  annual  ex-
 penditure  on  this  organisation?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Yes,  Sir.  The  strength
 of  the  organisation  and  the  expen‘i-
 ture  incurred  on  it  is  given  in  the
 statement  laid  on  the  Table  of  the

 oe  |
 [See  Appendix  X,  annexure

 ०.
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 Ch,  Raghubir  Singh:  Do  Government
 propose  tv  set  up  such  commercial  or-
 ganisations  in  other  countries?  If  so,
 what  are  those  countries?

 Shri  T.  T.  Krishnamachari;  Well,  Sir,
 proposals  for  expanding  the  commer-
 cia!  organisation  are  being  considered
 every  year.  I  have  at  the  present
 moment  70  facts  before  me  in  regard
 to  our  proposals  for  the  next  year.

 Shri  Punnoose:  Can  the  hon.  Minis-
 ter  give  us  some  idea  about  the  kind
 of  functions  that  this  organisation
 performs—does  it  include  exhibition
 of  our  goods  and  al]  that?

 Shri  T.  T.  Krishnamachari:  Yes,  Sir.
 Where  it  dves  not  require  men  and
 material  of  a  nature  ie  ere  no  spevia-
 lisation  is  called  for,  these’  commercial
 organisations  handle  them,  Where
 we  have  to  participate  in  important

 a  lea
 We  send  our  own  staff  from:

 i.
 Shri  A.  M,  Thomas:  May  |  know

 whether  this  commercial  organisation:
 ig  working  in  collaboration  with  our
 Embassy  there?

 Shri  T.  T.  Krishnamachari:  Natural-
 ly,  they  are  subordinate  to  the  Fin-
 bassy  where  there  is  an  Embassy,  and:
 wherever  they  are  outside  the  head-
 quarters  of  the  Embassy  the  Ambas-
 sador  or  the  High  Commissioner  of

 es
 area  is  in  control  of  this  organi-

 sation.
 Shri  C.  R.  Chowdary:  May  I  know

 whether  wheat  in  America  is  purchas-
 ed  through  this  commercial  organica-

 ea
 through  any  agency  other  than

 isi
 Shri  T.  T.  Krishnamachari:  That  is

 a  question  which  I  am  afraid  I  cannot
 answer  offhand;  I  must  consult  the
 Food  and  Agriculture  Ministry,.
 APPLICATIONS  FOR  LOANS  FROM  INDUSTRIES

 #1749,  Ch.  Raghubir  Singh:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  it  fs
 a  fact  that  there  were  some  applica-
 tions  for  loan  from  various  industries

 in  1952?

 (b)  If  so,  how  many  _  applicants
 were  given  loan?

 (c)  Who  were  those  applicants  and
 what  sum  does  each  get?

 (d)  What  is  the  basis  of  this  selec-
 tion?

 Tae  Minister  of  Commerce  and  In-
 dustry  (Shri  T,  T.  Krish  ark):
 (a)  Yes.  Sir.  ४७

 (0)  to  (d).  A  statement  giving  the
 information  which  is  available  {s
 placed  on  the  Table  of  the  House.  [See
 Appendix  X,  annexure  No,  52.)
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 Ch,  Raghubir  Singh:  May  I  know  the
 number  of  appiicants  from  U.P.  for
 these  loans?

 Shri  T.  T.  Krishnamachari:  Accord-
 ing  to  the  statement  that  I  have  here
 I

 ee
 not  think  any  of  them  come  tram

 UP.
 Shri  T.  K.  Chaudhuri:  May  I  know

 if  these  applications  were  to  the  In-
 dustrial  Finance  Corporation  or  to
 the  Government  direct?

 Shri  7.  T.  Krishnamachari:  The  In-
 dustrial  Finance  Corporation  does  not
 apply  to  Government  for  loans.  Peo-
 ple  apply  to  the  Industrial  Finance
 Corporation.  There  are  a  few  cases
 in  which  approach  is  made  ‘o  Govern-
 ment  and  in  such  cases  Government
 gives  the  loan  if  it  considers  it
 necessary.

 Shri  Muniswamy:  May  I  know  whe-
 ther  any  applications  were  received
 from  Madras  State,  for  what  kind  uf
 industries,  and  what  was  the  action
 taken  on  them?

 Shri  T,  T,  Krishnamachari:  J  am
 afraid,  Sir,  the  answer  {s  in  the  ne-
 gative  for  all  the  questions.

 MARKETING  OF  HANDICRAFTS

 #1750,  Ch.  Raghubir  Singh:  (a)  Wil
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  it  is
 a  fact  that  some  expert  from  the
 United  States  has  come  to  India  to
 advise  the  Centre  and  State  Govern-
 ments  on  marketing  of  handicrafts?

 (b)  Has  he  started  his
 submitted  his  report?

 (c)  What  amount  Government  are
 going  to  spend  on  his  services?

 (d)  How  long  will  he  remain  in
 India?

 work  and

 The  Minister  of  Commerce  and  In-
 dustry  (Shri_  J.  T.  Krishnamachai):
 (a)  to  (da).  The  answer  to  (a)  is  in
 the  negative.

 It  might  be  that  the  hon.  Member
 has  in  mind  the  visit  of  one  Mr.  Marti-
 nuzzi  of  Macy  Stores  in  US.  If  so.
 I  mighi  inform  -him  that  he  was
 invited  to  discuss  the  possibility  of
 Macy  Stores  interesting  thernselves  in
 our  handicrafts.  Mr.  Martinuzzi  has
 had  discussions  with  the  concerned
 officials  as  well  as  with  sume  of  the
 Members  of  the  Handicrafts  Board.
 An  expciiditure  of  Rs.  5.8i27-  has  been
 incurred  in  connection  with  his  visit
 to  India.  and  be  remained  for  thre
 weeks  in  Unis  country,
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 WAGONS  FOR  TRANSPORT  OF  SALT

 #1751,  Shri  Jethalal  Joshi:  Will
 the  Minister  of  Production  be  p.eased
 to  state:

 (a)  whether  Government  are  aware
 that  a  large  quantity  of  salt  has  been
 lying  heaped  up  in  Saurashtra  on  ac-
 count  of  non-availability  of  wagons
 for  its  transport;  f

 “(b)  whether  production  of  salt  has
 suffered  on  that  account;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  take  any  steps  to  remove  the
 difficulty  in  the  availability  of  wagons?

 The  Parliamentary  Secretary  to  the
 Minister  of  Production  (Shn  है.  6.
 Dubey):  (a)  Yes,  there  has  heen  arcu-
 mulation  of  stock  of  salt  but  non-
 indenting  or  short-indenting  for  salt
 by  the  dealers  in  some  of  the  consum-
 ing  areas  and  increased  production
 resulting  from  the  opening  or  several
 new  salt  works  in  Saurashira  were
 chiefly  responsible  for  the  sceurvi'a-
 tion  in  952  and  the  reason  was  noi  so
 much  the  non-availability  of  wagons.

 (b)  No.

 (९)  Does  not  arise  in  vicw  of  the
 answer  to  bart  (a)  of  the  question.

 Shrj  Jethalal  Joshi:  Is  it  a  fact  that
 the  small  producers  of  salt  n  ‘en
 acres  of  land  do  not  get  wagons  and

 they  sulfer  most?

 Shri  है,  G.  Dubey:  No.  Sic.  Such
 complaints  have  not  been  brought  to
 the  notice  of  Government  so  far.

 MINERAL  On  MINING  AND  REFINING

 #1752,  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Production  be  pleased
 to  state:

 (a)  the  number  of  industrial  con-
 cerns  in  India,  that  are  engaged  in
 mineral  oil  mining  or  refining  in-
 dustry;

 (b)  the  number  of  Indian  and
 foreign  concerns  respectively;

 (c)  the  amount  of  Indian  and
 foreign  capital  invested  in  the  indus-
 try;

 (ad)  the  proportion  between  Indian
 and  foreign  employees  in  these  con-
 cerns,  that  are  getting  salaries  or  re
 munerations  over  Rs.  500:  and

 (2)  what  the  Government  are  doing
 to  get  a  sufficient  number  of  Indians
 trained  in  this  industry?
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 The
 dig

 gar
 *  gee  |

 to  the
 Minister  of  Production  (8  R.  06.
 Dubey):  (a)  to  (e).  The  required  in-
 formation  is  being  collected  and  will
 be  laid  on  the,  Table  of  the  House  as
 soon  as  possible,

 MEETING  OF  HANDLCCM  BCARD

 #1754,  Shri  R.  8.  Lal:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  any  meet-
 ing  of  the  Handloom  Board  has  taken
 place?

 (b)  If  so,  what  steps  has  it  taken
 to

 ere
 the  weavers  from  unemploy-

 men

 (c)  Has  any  step  been  taken  to
 help  these  weavers  by  supply  of  cheap
 yarn?

 The  Minister  of  Commerce  and  Ia-

 any
 (Shei  T,  T.  Krishnamachai):

 a)  Yes.

 (b)  and  (c).  Schemes  for  _  assist-
 ing  and  developing  the  handloom  In-
 dustry  have  to  be  formulatede  and
 worked  out  by  State  Governments  to
 whom  grants  will  be  made  by  the
 Central  Government  after  examination
 of  all  such  schemes  by  the  Handloym
 Board.  Such  schemes  are  awaited.

 Meanwhile  a  Central  Directorate  to
 assist  the  State  Governments  ana  un
 Export  Marketing  Organisation  to  pro-
 mote  exports  have  been  set  up  by  the
 All  India  Handloom  Board.

 नीलोखेड़ी  कार्य-केसकर

 *+१७५५.  डा०  सत्यवादी  :  क्या  योजना
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि:

 (क)  सरकार  ने  नीलोखेड़ी  की
 विभिन्‍न  संस्थाओं  पर  कूल  कितना  हय्य
 किया  है  ;

 (ख)  इत  संस्थाओं  से  कुल  कितनी

 आय  हुई  है;

 (ग)  क्या  यह  सत्य  है  कि  नीलोलेडी

 कार्य-केन्द्र  नकसान  में  चल  रहा  है;

 (घ)  यदि  हां  तौ  प्रतीक  वर्ष  कितना

 नुकसान  होता  है  तथा  उसके  क्‍या  कारण  हैं;
 तथा
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 (ड)  नीलोखेड़ी  की  विभिन्‍न

 संस्थाओं  केयर्न  कर  देने  से  कितना

 नुकसान  उठाना  पड़ा  है  और  उनके  बन्द

 करने  के  कारण  बया हैं?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi).  (a)  About
 Rupees  one  crore  upto  3lst  March,  1953.

 (b)  About  Rs,  9.5  lakhs,

 (c)  There  is  no  Work  Centre  at  Nilo-
 kheri,

 (d)  Does  not  arise.

 (९)  Rs,  26,000/-  on  Tannery  which
 was  closed  down  on  account  of  diffi-
 culties  in  procuring  ‘raw  hides  and
 because  of  the  sudden  death  of  the
 Expert  who  had  planned  it.

 Bro  सत्यवादी  :  क्‍या  यह  मालूम  करने

 की  कोशिश  की  गई  हूँ  कि  इस  में  प्लानिंग

 की  ही  इब्तदायी  गलती  थी  जिस  से  यह
 स्कीम  फेल  हो  रही  है  ?

 Shri  Hathi:  No  defect  in  planning.

 Sto  सत्यवादी  :  क्या  आपको  मालम

 हैं  कि  वहां  को  आबादी  दिन  बिन  कम

 होती  चली  जा  रही  है  ?

 श्री  हाथी  सब  तो  नहीं  चली  आं  रही

 है

 Shri  Kelappan:  May  {  snow  what
 was  the  difficulty  in  procuring  row
 hides?

 Shri  Hatiil:  The  difficulty  was  that
 in  the  beginning  hides  had  to  be  im-
 ported  from  different  place,  because  of

 the  demands.

 Shri  Barman:  May  I  know  the  capli-
 tal  sunk  in  this  tannery  aud  how  are
 the  Japaneuane

 going  to  be  utilised
 now

 Shri  Hathi:  I  will  require  notice.
 The  income  ts  9°5  lakhs.

 Shri  Jasani:  May  I  ६09०७  whether
 thic  income  is  net  incorme  or  gross
 income?
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 Shri  Hathi:  Net  income.

 Pandit  K.  C,  Sharma:  Has  the  Gov-
 ernment  taken  any  steps  with  regard
 to  the  marketing  of  its  produce?

 Shri  Hathi:  These  are  all  co-opera-
 tive  industries  being  run  by  private
 individuals  on  a_  co-operative  basis

 “and  steps  are  being  taken  tu  see  that
 the  produce  is  being  marketed.

 Pandit  K.  C.  Sharma:  Has  Govern-
 ment  nothing  to  do  with  regard  to
 marketing  of  the  produce?

 Shri  Hathi:  I  said  steps  are  being
 taken  to  see  that  it  is  being  marketed.

 Prof.  D.  C.  Sharm’:  May  I  know
 whether  some  sale  depots  have  been
 organised  in  different  places  in  Pun-
 jab  and  elsewhere  for  the  sale  of
 articles  manufactured  at  Nilokheri?
 Are  they  having  good  customers?

 Shri  Hathi:  I  have  no  information.
 Shri  Gidwani:  What  is  the  number

 of  trainees  now  !eft  with  the  insti-

 ele
 and  what  was  the  original  num-

 Shr?  Hathi:  Which  institution?  There
 are  so  many  institutions

 Shri  Gidwani:  In
 tions?

 Shri  Hathi:  I  would  require  notice.

 Shri  Sarangadhar  Das:  May  I  know
 whether  in  planning  the  tannery  the
 source  of  raw  material,  i.e,  hide  was
 not  considered  in  the  beginning?

 Shri  Hathi:  It  was  considered.

 सेठ  अचल  सिंह  :  क्‍या  मंत्री  महोदय
 बताने  की  कृपा  करेंगे  कि  शुरू  में  किसने

 फैमिलीज  बसाये  गये  और  अब  कितने  रह
 गये  हैं?

 Shri  Hathi:  The  total  population
 today  is  about  7,000.

 al]  these  institu-

 CenTRAL  Pay  COMMISSION’s  AWARD  FOR
 RAILWAY  COLLIERY  WORKERS

 ©1756.  Shri  P.  C.  Bose:  Will  the

 minister
 of  Production  be  pleased  to

 state:

 (a)  the  names  of  the  categories  of
 workers  of  Railway  collieries  to  whom
 the  Central  Pay  Commission’s  award
 has  been  made  applicabie;

 “(b)
 a,  patauarien

 of
 pong respect  of  whom  the  award  has  n

 already  implemented;
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 (c)  the  categories  in
 whom  the  award  has
 implemented;  and

 (d)  the  cause  of  delay  in  implemen-
 ting.  the  award?

 ,

 The  Minister  of  Production  (Shri
 K.  C.

 ag
 ४  (a)  to

 a  x
 statement

 giving  the  required  information  lai
 on  the  Table  of  the  House.  [See  ae
 pendix  X,  annexure  No.  53.] ig

 (d)  After  the  workers  were  original-
 ly  classified  into  various  categories
 such  as  skilled,  semi-skilled,  etc.,  it
 was  decided  that  the  classification
 should  follow  the  Railway  Workers’
 Classification  Tribunal  Award.  The
 re-classification  of  numerous  categories of  workers,  which  involved  comparison
 of  each  category  of  workers  in  the
 Railway  collieries  with  the  correspond-
 ing  category  of  workers  in  the  Railways
 after  taking  into  account  their  exist-
 ing  pay  and  duties  entailed  consider-
 able  time  and  labour.

 I  may  add  that  every  step  is  being
 taken  to  expedite  the  final  disposal  of
 this  matter.

 Shri  P.  C,  Bose:  May  I  know  whether
 the  implementations  will  have  retros-
 pective  effect?

 Shri  K,  C.  Reddy:  I  think  so.  In
 previous  cases  where  orders  were
 passed  later,  it  was  said  that  they
 would  have  retrospective  effect  from
 August,  1949,

 respect  of
 not  yet  been

 on
 Deputy-Speaker:  Question  No.

 Kumari  Amnie  Mascarene:  May  I
 put  this  question?

 Mr,  Deputy-Speaker:  Yes.

 TAMARIND  Putp  (Ex  PORT)

 #1735,  Kumari  Annie  Mascarene  (on
 behalf  of  Shri  P.  T.  Chacko):  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  tama-
 rind  pulp  is  exported  from  India?

 (b)  If  so.  wha:  was  the  quantity  ex-
 ported  in  952  and  the  countries  to
 which  exports  were  made?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  Figures  of
 export  of  tamarind

 pull
 are  not  re-

 corded  separately  in  official  statistics
 and  it  is  therefore.  not  possible  to  say
 whether  tamarind  is  also  exported  in
 the  form  of  pulp.  Tamarind  has
 been  separately  specified  in  trade
 Statistics  from  April,  952  and  a  state-
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 ment  showing  its  exports  to  different
 countries  in  the  period  April  to  De-
 cember  952  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 X,  annexure  No.  54.)

 I  find  that  the  total  quantity  ex-
 ported  was  5,0l6  tons  and  the  value
 was  Rs.  19,16,021,

 Shri  Nanadas:  May  I  know  how
 this  tamarind  pulp  which  is  exported
 is  used  in  those  countries?

 Shri  Karmarkar:  For  the  same  use
 as  here.

 ——w

 Shri  A.  M.  Thomas:  May  I  put  this
 question?

 Mr.  Deputy-Speaker:  I  will  come
 back  after  calling  other  hon.  Mem-

 bers.  They  may  object......

 Yes,  Mr.  Thomas.

 INDUSTRIAL  HOUSING  SCHEME  IN  TRAVAN-
 CORE-COCHIN

 #1736,  Shri  A,  M.  Thomas  (on  _be-
 half  of  Shri  V.  P.  Nayar):  (a)  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  whether
 the  Travancore-Cochin  Government
 have  forwarded  to  the  Union  Govern-
 ment  any  detailed  scheme  or  schemes
 for  construction  work  under  the  In-
 dustrial  Housing  Scheme  and  if  so.  to

 4
 areas  in  the  State  do  they  re-

 ate?

 (b)  What  is  the  total  cost  of  the
 State  Government’s  scheme,  and  what
 amount,  if  any,  do  the  Union  Govern-
 menf  propose  to  grant  or  loan  to  the
 State  Government?

 (c)  What  is  the  Union  Government’s
 machinery  to  assess  the  adequacy  of
 such  construction  programmes  in  the
 States  and  to  implement  them?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Burago-
 hain):  (a)  Yes.  The  Travancore-
 Cochin  Government  propose  to  con-
 struct  925  tenements  in  eleven  towns
 of  the  State,  namely,  Trivandrum,
 Quilon,  Chavara.  Al'’eppey,  Ernaku-
 lam.  Alwaye.  Trichur,  Koratti,  Pe-
 rambavur,  Kottayain  (Pallam)  and
 Kundara.  The  exact  distribution  of
 tenements  among  these  towns  ls,
 however,  still  to  be  determined  by
 the  State  Government.

 (b)  The  amount  asked  for  is  Rs.
 25  lakhs,  divided  equally  as  loan  and
 subsidy,  for  the  construction  of  the
 tenements.  The  amount  of  financial
 assistance  which  will  be  sanctioned
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 has  not  yet  been  determined  because
 the  required  information  in  detail  has
 not  been  received  from  the  State
 Government.

 (c)  Government  is  guided  princi-
 pally  by  the  industrial  population  of
 a  State  for  which  suitable  housing  has
 not  yet  been  provided,

 Shri  A.  M.  Thomas:  May  I  enquire
 whether  any  application  for  industrial
 loan  has  been  made  by  any  industrial

 en
 in  the  Travancore-Cochin

 ate?
 Shri  Buragohain:  I  am  not  aware  of

 any  such  application,  from  the  Tra-
 vancore-Cochin  State.

 Shri  S.  C.  Samanta:  The  first  ques-
 tion  seems  to  be  important.

 Mr.  Deputy-Speaker:  I  won't  allow
 any  more  questions.

 Pai
 Nanadas:  May  I  put  No.  1789,

 \
 Mr,  Deputy-Speaker:  No.  I  cannot

 allow  hon.  Members  to  put  questions
 tabled  by  other  hon.  Members  who
 are  absent  without  getting  their
 authorisation.

 WRITTEN  ANSWERS  TO  QUESTIONS

 ELscrricAL  BQUIPMENT  Factory

 #1733,  Shri  M.  L.  Dwivedi:  (a)  Will
 the  Minister  of  Predaction  be  pleas-
 ed  to  state  whether  the  proposal  for
 the  establishment  of  a  factory  for
 the  manufacture  of  electrical  equi

 ae
 in  this  country  has  materia!

 (b)  If  so,  at  what  site  and  what  is
 the  fotal  investment  of  the  concern
 likely  to  be?

 (c)  Have  negotiations  with  any
 firms  been  conducted  and  if  so,  with
 whom?

 (d)  Which  of  the  project  reports
 a  ;

 been  found  to  be  the  best  and
 why?

 (e)  Are  experts  in  the  art  of  manu-
 facturing  electrical  e

 mulpecent
 avail-

 able  in  the  country  or  have  they  to  be
 called  from  other  countries?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  (a)  The  proposal  is
 under  examination,

 (b)  Does  not  arise  at  this  stage.
 (c)  Project  reports  were  prepared

 by  three  firms,  namely.  Associated
 Electrical  Industries  of  the  United
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 Kingdom,  International  General  Elec-
 tric  Company  of  the  U.S.A.  and
 Westinghouse  International  Electric
 Company  of  the  U.S.A.  in  1949,

 (da)  Nw  decision  was  taken  to  imple-
 ment  any  of  the  project  reports  be-
 cause  of  financial  stringency.

 (e)  It  is  ‘ikely  that  a  certain  num-
 ber  of  technical  experts  will  have  to
 be  obtained  from  abroad  in  the  initial
 stages,

 PRICES  OF  TYRES

 91738,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  to
 Starred  Question  No.  26  asked  on  the
 0th  November,  3952  and  state:

 (a)  what  are  the  terms  of  reference
 to  the  Tariff  Commission,  regarding
 the  fixing  of  prices  of  tyres  made  in
 India;

 (b)  by  what  date  Government  ex-
 pect  the  report  of  the  Tariff  Commig-
 sion;  and

 (c)  whether  Government  propose  to
 take  any  interim  steps  to  see  that  the
 prices  of  tyres  made  in  India  do  not
 at  least  exceed  the  retail  prices  of
 corresponding  sizes  of  tyres  made  in
 England?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  hon,  Member's
 attention  is  invited  to  Government
 Resolution  No.  3-T(3)/52,  dated  the
 30th  October,  1952,  a  copy  of  whick  is
 available  in  the  Parliament  Library.

 (b)  August  1953.

 (c)  The  Government  propose’  to
 await  the  result  of  the  enquiry.

 CIGARETTE  MANUFACTURE

 (739,  Shri  V.  P.  Nayar:  ‘Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  cigarettes
 manufactured  in  India  in  95]  and
 1952;

 (b)  the  total  value  of  cigarettes  im-
 ported  into  India  from  other  countries
 specifying  the  quantity  imported  from
 each  foreign  country;  and

 (c)  the  share  of  foreign  capital  in

 ihe
 cl

 arette  manufacturing  industry
 n  India?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Two  statements  are  laid
 on  the  Table  of  the  House.  [See
 Appendix  X,  annexure  No.  55.)
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 (c)  Government  are  unable  to  give
 precise  information  on  thie  sub  fect
 The  position  as  it  obtained  in  948 is  found  in  the  Reserve  Bank’s  publi-
 cation  on  the  subject  of  foreign  assets in  India.

 Monel  EXPERIMENTS  REGARDING  KOS!  RIVER

 #1743,  Shri  &,  N.  Das:  Will  the  Mi- nister  of  Irrigation  and  Power  ७७
 pleased  to  state:

 (a)  whether  model  experiments  to
 determine  the  behaviour  of  the  Kosi in  all  its  aspects  are  being  conducted;.

 (b)  if  so,  the  nature  of  experiments
 being  carried  on;  and

 (c)  by  what  time  these  experiments are  likely  to  be  finalised?
 The  Deputy  Minister  of  Irrigati and  Power  (Suri  Hathi):  la)  "No.  Sir,
 (b)  and  (c).  Do  not  arise.

 Joomia  CULTIVATION

 153.  Shri  Dasaratha  Deb:  Wil!  the
 ee

 of  Planning  be  pleased  to state:

 (a)  the  total  population  of  tribes in  Tripura  who  have  to  depend  on
 shifting  cultivation  i.e.  Joomia  culti-
 vation;  and

 (b)  whether  there  is  any  scheme  in
 the  Five  Year  Plan  for  making  these tribes  to  take  to  settled  form  of  agri- culture?

 The  Deputy  Minister  of  Irrigation
 7  ee  ‘  reat  ar

 >  (a)  aheat F  eople  in  Tripu
 Joomiag  cultivation,

 RA  ADEE  UES

 (b)  A  sum  of  Rs.  20,000  has  been
 Provided  in  the  Plan  for  training  these
 tribes  to  take  to  a  settled  form  of
 agriculture.  Besides  this  amount  the
 Chief  Commissioner  spent  during  ‘1952-
 53  Rs.  20,000  to  settle  Joomias  on P  Ough  cultivation.  A  provision  of
 Rs.  30,000  has  been  made  for  the  con-
 Sad

 of  this  scheme  during  1958-

 ELectricity  SuprLy  By  D.V.C.
 °1757.  Shri  N.  B.  Chowdhury:  Will

 the
 pinister

 of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  petitions  have  been
 received  by  the  D.  V.  C.  for  the  sup-
 ply  of  electricity  for  commercial  use;

 (b)  if  so,  how  many  of  them  are
 from  Bihar  and  how  many  ४07  West
 Bengal;



 2625  Written  Answers

 (c)  what  t
 ies

 of  industries  have
 applied  for  it;  and

 (d)  how  much  electricity  is  likely to  be  consumed  by  the  jute  mills  in
 West  Bengal?

 The  Deputy  Minister  of  Irrigation
 and  Powér  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  Seven  from  Bihar  and  nine  from
 West  Bengal.

 (ce)  (i)
 licensees

 (ii)  Coal  mines.
 (iii)  Iron  and  Steel  Industry.
 (iv)  Copper  Mines-and  Works,
 (v)  Locomotive  Manufacturing

 Works.
 (vi)  Aluminium  Industry.
 (vii)  Ceramics  and  Fireclay.
 (viii)  Telephone  Cable  Manufac-

 turing.
 (ix)  Cement  Manufacturing.
 (x)  Chemical  Industry.
 (xi)  Cotton  mills.
 (xii)  Mica  Mines  and  Micanite  Fac-

 tory.
 (xili)  Railway  Electrification.

 (d)  Not  known.

 Electricity  distributing

 DEVELOPMENT  COUNCILS  I0R  INDUSTRIES

 #1758,  Dr.  Amin:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  gate  the  name,  qualifications  and
 experience  of  each  member  of  each  of
 the  Development  Councils  constituted
 so  far  under  the  Industries  (Develop-
 ment  and  Regulation)  Act?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T,  Krishnamachari):
 The  hon.  Member’s  attention  is  invited
 to  Notifications  Nos.  Ss.  R.  0.  454  and
 455  both  of  4th  March,  1953,  copies  of
 which  are  laid  on  the  Table  of  the
 House.  [See  Appendix  X,  annexure
 Nv.  56.]

 BETEL-NUTS  (IMPORT)
 1280.  Shri  N.  8.  Chowdhury:  (a)

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  quan-
 tities  of  betel-nuts  imported  into
 India  during  the  years  1948-49,  1949-
 50,  1950-51,  and  1951-52?

 (b)  Which  are  the  countries  from
 which  it  was  isnported  during  these
 years?

 (c)  What  are  the  prices  of  this
 commodity  at  present  in  these  count-
 ries  according  to  available  reports?
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 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  A  a  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  X,  annexure
 No,  57.]

 (९)  Information  is  not  available
 except  for  Singapore.  The  whole-
 Sale  price  of  betel-nut  in  Singapore
 during  February,  1953,  was  Rs,  37-7-0
 per  cwt.  for  Bukit  Batu  split  variety.

 ELEPHANTS  USED  AT  DEVELOPMENT  CENTRES

 28i.  Shri  Ganpati  Ram:  (e)  Will
 the  Minister  of  Planning  be  pleased
 to  state  whether  elephants  are  uscd
 anywhere  at  development  centres  for
 the  construction  of  the  projects?

 (b)  If  so,  what  is  the  number  of
 elephants  utilised  and  at  what  pro-
 jects?

 (c)  Do  the  Government  of  India
 contemplate  engaging  a  large  number
 of  ‘elephants  in  the  country  for  pro-
 duction  purposes?

 (d)  How  many  men  can  be  replac-
 ed  in  work  by  an  elephant?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 According  to  information  available

 to  the  Government  of  India,  elephants
 are  employed  vuccasionally  in  Assam
 for  earthwork  on  bunds,  in  Cochic  for
 dragging  timber  from  forests  and  in
 Uttar  Pradesh  for  ploughing  and  har-
 rowing  in  certain  forest  areas.  In  Assam
 during  1952-53  about  20  elephants
 were  employed  by  the  Public  Works
 Department.

 (९)  No  such  proposalg  are  at  pre
 sent  under  consideration.

 (d)  According  to  information  furnt-
 shed  by  the  Assam  ‘Government
 to  30  men  would  be  required  to  ro'l
 earthwork  on  a  length  of  road  of
 bund  whirh  can  be  consolidated
 through  trampling  by  one  elephant.

 ‘TRADE  COMMISSIONERS

 1282,  Shri  Nanadas:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  what  is  the  number

 of  Indians  employed  as  Trade  Com-
 missioners,  Assistant  Trade  Commis-
 sioners,  Secretaries,  Section  Officers
 Assistants  and  clerks  in  each  category?

 (b)  How  many  of  them  in  each
 category  belong  to  Scheduled  Castes?

 (c)  What  steps  have  Government
 taken  to  fill  up  the  posts  rererved  for

 on
 Castes  and  Scheduled

 r
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 The  Minister  of  Commerce  and  In-
 éustrty  (Shri  T,  T.  Krishnamachari):

 (a)  (i)  Gazetted:

 Trade  Representatives  (of  all
 grades)

 Section  Officers  G
 (ii)  Non-Gazetted:

 Superintendents/Assistants  in-
 charge  15

 Assistants  ४४

 Stenographers  23
 Clerks  and  Typists  8

 (b)  None.

 (c)  The  posts  of  Indian  Trade  Re-
 presentatives  abroad  are  borne  on  th
 cadre  of  the  Indian  Foreign  Service
 and  the  instructions  issued  by  the
 Government  of  India  in  regard  to  the’
 reservation  of  the  vacancies  for  mem-
 bers  of  the  Scheduied  Castes/Trihe:
 are  also  applicable  in  the  case  oz
 recruitment  to  the  Indian  Foreign
 Service.

 As  regards  the  posts  of  Section  Off-
 cers,  Assistants,  Stenographers  and
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 other  ministerial  posts,  these  are
 drawn  from  the  Central  Secretariat
 Service  and  such  members  of  the
 Scheduled  Castes/Tribes  as  have  been
 taken  in  that  Service  are  elisiblc  for
 appointment  abroad.

 Export  oF  JuTE

 1283.  Shri  Rajagopala  Rao:  (a)
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  staie  the

 Plan maundage  of  jute
 pen

 orted  from
 the  revenue  districts  of  Vizagapatnom
 and  Srikakulam  or  the  railway  Dis-
 trict  of  Waltair  on  the  Eastern  Rail-
 way  during  the  financial  years  end-
 ing  March  95]l,  1952,  and  1953?

 (b)  What  is  the  total  tonnage  of
 jute  exported  from  Vizagapatnam,
 Bimli  and  Calingapatnam  ports  in
 Andhra  during  the  years  95i-52  and
 1952-53?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  Tr.  Krishnamachari):
 (a)  Information  is  being  collected
 and  will,  on  receipt,  be  laid  on  the
 Table  of  the  House.

 (०)  Nil,
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 (Part  [I—Proceedings  other  than  Questions  and  Answers)
 OFFICIAL  REPORT

 5405

 HOUSE  OF  THE  PEOPLE

 Thursday  30th  April,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 {Mr.  Deputy-SpeakER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 8-50  A.M.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  the  hon.  Members  that  I  have
 received  the  following  ‘letter  from  Dr.
 Satyaban  Roy:-

 “On  account  of  my  health  hav-
 ing  suddenly  taken  a  bad  turn  I
 have  been  advised  by  my  doctors
 not  to  proceed  to  Delhi  now.
 Please  allow  me  an  extension  of
 the  period  of  leave  up  till  the  end
 of  the  present  session.”

 On  the  90  March,  953  Dr.
 Satyaban  Roy  was  granted  leave  of
 absence  from  the  sittings  of  the  House
 upto  the  end  of  the  third  weck  of
 April.

 Is  it  the  pleasure  of  the  House  that
 permission  be  granted  to  Dr.  Satyaban
 Roy  for  remaining  absent  from  all
 meetings  of  the  House  till  the  end  of
 the  present  session.

 Leave  was  granted.
 ]

 ELECTION  TO  COMMITTEE

 Mr.  Deputy-Speaker:  I  have  to
 inform  the  House  that  the  following
 Members  have  been  elected  to  serve
 42  PSD
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 on  the  Indian  Central  Tobacco  Com-
 mittee:—

 Le  Shri  Kotha  Raghuramaiah,
 2.  Shri  Rameshwar  Sahu.

 PAPERS  LAID  ON  THE  TABLE
 BupGcer  STATEMENT  OF  DELHI  STATE

 ELECTRICITY  BoARD
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  I  beg  to
 lay  on  the  Table  a  copy  of  Statement
 of  estimated  capital  and  revenue
 receipts  and  expenditure  of  the  Delhi

 State  Electricity  Board  for  the  year
 1953-54  under  sub-section  (3)  of  sec-
 tion  6]  of  the  Electricity  (Supply)  Act,

 Pan  ;
 [Placed  in  Library.  See  No.

 3

 AIR  CORPORATIONS  BILL

 PRESENTATION  OF  ReEPoRT  oF  SELECT
 CoMMITTEE

 Shri  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.—South  West  cum
 Bareilly  Distt—North):  In  the
 absence  of  the  Chairman,  I  beg  to

 present  the  Report  of  the  Select  Com-
 mittee  on  the  Bill  to  provide  for  the
 establishment  of  Air

 Corpor
 ations,  to

 facilitate  the  acquisition  by  the  Air
 Corporations  of  undertakings  belong-
 ing  to  certain  existing  air  companies

 and  generally  to  make  further  and
 better  provisions  for  the  operation  of
 air  transport  services.

 PATIALA  AND_  EAST  PUNJAB
 STATES  UNION  LEGISLATURE
 (DELEGATION  OF  POWERS)  BILL.

 Mr.  Deputy-Speaker:  Now,  further
 consideration  of  the  motion  moved  hy
 Dr,  Katju  on  the  29th  April,  ‘1953.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  When  the  House  rose

 yesterday.  I  was  trying  to  make  out
 a  case  that  no  reasons  have  been



 ($407  Patiala  and  East’  Punjab  30  APRIL  953
 aig

 Union  Legislature  5408

 (Sardar  Hukam  Singh]
 given  in  the  speech  of  our  hon,  Home
 Minister  why  our  Parliament  should
 adopt  this  Bill.  I  was  complaining
 that  no  details  have  been  given  by
 which  Parliament  could  decide  whe-
 ther  we  can  spare  the  time  to  under-
 take  the.  legislation  that  was  proposed
 to  be  passed.  Even  this  much  was
 not  known  whether  the  legislation
 that  was  contemplated  was  of  such
 an  importance  that  it  could  not  wait
 tll  the  new  Assembly  was  formed.
 We  had  not  been  told  this  much  also,
 how  long  it  would  take  for  the  Gov-
 ernment  or  the  President  to  order
 fresh  elections  in  that  State,  which
 period  might  be  taken  into  considera-
 tuon  in  judging  whether  the  legislation
 that  was  proposed  could  wait  till  that
 time  or  not..  Even  this  much  was  not
 stated  to  us  whether  the  legislation
 that  was  in  hand  or  was  contemplat-
 ea  was  the  only  one  that  had  been
 undertaken  or  was  intended  to  be
 passed,  and  had  been  proposed  by  the
 old  Assembly  when  the  then  Govern-
 ment  was  in  power,  or  something  new
 has  been  adopted,  and  proposed  by
 the  Adviser  who  has  gone  there  and
 he  finds  it  gecessary  in  the  interests
 of  the  State.  All  these  facts,  if  they
 had  been  placed  before  the  House  may
 have  enabled  the  House  to  form  an
 opinion  whether  really  this  is  the
 proper  legislation  and  we_  should
 adopt  it  and  whether  Parliament  can-
 not  find  time  to  take  up  that  legisla-
 tion  itself.  I  also  stressed  this  point
 that  sub-clause  (3)  of  clause  3  would
 not  be  of  any  avail  when  the  legisla-
 tion  has  already  been  enacted  and  it
 is  in  force  and  I  also  cited  the  same
 precedent  that  when  this  was  the  case
 so  far  as  the  Punjab  was  concerned.
 we  found  difficulty  and  there  was  a
 natural  reluctance  and  hesitation  in
 taking  up  and  passing  any  amend-
 ments  at  that  time.  Parliament  would
 be  confronted  with  a  fact  establish-
 ed  and  naturally,  there  will  be  dis-
 inclination  to  make  any  amendments
 or  any  modifications.

 9  AM.
 Now,  today,  I  come  to  the  second

 point:  President’s  power  to  legislate.
 Of  course.  I  need  not  say  that  the
 President  has  no  separate  department
 of  legislation  of  his  own.  It  is  only
 the  Executive  that  would  advise  him
 to  pass  that  legislation.  It  might  be
 the  Home  Minister  or  the  Minister  of
 States  or  the  Executive  collectively  or
 even  a  Secretary  that  might  propose
 and  ‘the  legislation  passed  by  the
 President,  It  would  be  an  Act  in
 force  before  anybody  learns  what  it
 contains  and  what  effect  it  would
 have  upon  the  general  masses.

 Delegation  of  Powers)  Bill

 because  no  representative  shall  have
 any  opportunity  to  look  into  it  before
 it  becomes  law.  no  opinion  would  be
 invited.  and  no  opportunity  would  be
 afforded  to  any  person  to  scrutinise
 it.  Such  being  the  case,  my  complaint
 ig  that  we  would  be  creating  a  bad
 precedeni  and  an  unwholesome_  con-
 vention  if  we  pursue  this  method.
 Already  the  hon.  Home  Minister  told
 ug  that  the  course  adopted  in  the  case
 of  the  Punjab  was  being  followed
 even  now  and  if  we  follow  that  con-
 vention  or  precedent,  whatever  we
 might  be  pleased  to  call  this,  it  would
 add  another  precedent  to  the  one  we
 have  ajready  and  if  and  when  any
 contingency  arises  later  in  the  case
 of  any  other  State,  perhaps  the  pre-
 sent  Home  Minister  or  whoever  the
 successor  may  be  who  comes  into  his
 shoes,  might  be  armed  with  two  pre-
 cedents  that  already  Government
 have  adopted  this  course.  Therefore,
 in  future  cases  as  well  this  would  be
 done.  For  that  fear,  I  am  of  the
 opinion  that  we  should  not  add  to  the
 precedent  that  is  already  there  and
 Parliament  should  not  divest  itself  of
 the  powers  that  it  has  and  should  not
 delegate  this  authority  back  to  the
 President.

 This  discussion  in  Parliament  that
 is  allowed,  is  not  permitted  only  for
 this  purpose  that  the  representatives
 that  are  collecteq  here,  who  come
 from  different

 Rae
 and  have  differ-

 ent  views  should  have  an  opportunity
 of  discussing  that  legislation  and  pro-
 posing  amendments.  It  has  a  differ-
 ent  aspect  as  well.  We  have  to
 educate  the  country  as  well.  The
 discussion  that  takes  place  here  is
 followed  by  the  whole  country  outside
 and  they  come  to  know  what  is
 happening.  What  I  really  feel  is  that
 the  maxim  that  was  formed  long  ago,
 that  ignorance  of  law  is  no  excuse,
 can  hold  good  only  tf  that  discussion
 is  allowed  in  the  legislature.  If  that
 is  shut  out.  in  my  opinion,  this  should
 be  reversed;  ignorance  of  law  should
 be  an  excuse  and  nobody  should  be
 punished  because  if  the  common  man

 does  not  have  an  opportunity  and  does
 not  know  what  that  law  is,  how  could
 it  affect  him?  Certainly  he  should
 not  be  held  guilty  if  he  is  ignorant  of
 that.  We  have  to  educate  the  masses
 also.  The  method  that  we  are  now
 going  to  adopt  would  deprive  the
 masses  of  that  opportunity  hat  they
 would  pormally  have  of  learning  what
 is  contained  in  the  legislation  and
 giving  their  reactions  as  well.  On
 that  account  also  I  beg  to  submit  that
 Parliament  should  not  delegate  this
 power  to  the  President
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 I  mentioned  yesterday  that  when
 the  Proclamation  was  being  discussed
 here,  our  Home  Minister  made  it  very
 clear  that  as  soon  as  the  Delimitation
 Committee  finishes  its  work,  proper
 general  elections  will  take  place,  that
 the  main  anxiety  of  the  Government
 was  the  maintenance  of  law  and  order
 and  that  was  the  only  hurdle  that
 was  to  be  crossed.  In  his  estimation,
 ig  there  were  no  Delimitation  Com-
 mission,  the  work  would  have  been
 finished  in  four  months,  and  Govern-
 ment  would  have  ordered  General
 Elections,  but  now  that  the  Delimita-
 tion  Commission  is  to  perform  its
 functions,  ‘that  might  take  six  months.
 But  the  public  are  apprehensive  of
 how  the  Delimitation  Commission  has
 started  its  work.  When  this  was  an
 emergency  ‘that  had  arisen  and  special
 powers  had  been  taken  by  the  Presi-
 dent,  it  was  meet  and  proper  that  the
 Delimitation  Commission  should  have
 started  straight  with  this  Province.
 But  we  were  surprised  to  find  that
 instead  of  taking  up  its  work  in  PEPSU
 the  Delimitation  Commission  started
 just  at  the  farthest  end,  at  the  other
 end  of  the  country.  Bombay  was  the
 first  State  where  the  Commission
 started  its  work.  It  could  not  be
 understood  what  urgency  was  there
 to  take  up  the  delimitation  work  in
 Bombay  first  and  ignore  PEPSU  which
 needed  that  work  to  be  finished  first
 of  all.  That  created  many  apprehen-
 sions  in  the  minds  of  the  peop!  i  ané
 they  were  suspicious  whether  the
 Government  was  honest  at  all  in  their
 professions  when  they  said  that  the
 General  Elections  would  he  held  85
 soon  85  possible.

 Then  even  in  respect  of  this  Deli-
 mitation  Commission’s  work  we  have
 been  promised  that  that  might  be
 finished  within  six  months  and  there-
 after  we  might  have  the  General
 Elections,  but  certain  press  reports
 have  appeared  that  the  delimitation
 work  and  the  revision  of  rolls  might
 be  completed  by  the  end  of  this  year.
 That  created  another  suspicion,  but
 then  there  was  a  subsequent  report
 that  now  it  is  expected  that  that
 would  be  finished  two  months  earlier.
 Whether  that  period  of  3lst  December
 was  fixed  by  the  Government  _  itself,
 and  whether  the  coming  nearer  by
 two  months  gives  any  credit  is  beside
 the  point.  In  beth  cases.  whether  it
 is  finished  by  3lst  December  or  whe-
 ther  it  is  brought  nearer  by  two
 months  and  is  finished  by  3lst  Octo-
 ber,  it  does  not  make  much  difference.
 The  promises  were  that  the  Govern-
 ment  would  see  that  the  Elections
 took  place  within  six  months.  but
 now  the  reports.  if  they  are  correct.
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 if  there  is  any  substance  in  them,
 indicate  that  the  revision  of  rolls
 might  take  so  much  time.

 So  far  as  rolls  are  concerned,  it
 will  be  interesting  to  note  that  _the
 last  Government  that  has  been  o  id
 completed  the  rolls.  and  had  _  the
 revision  also  done  in  the  beginning  of
 this  year.  That  was  done  just  recent-
 ly,  and  there  was  no  need  for  ta
 up  the  preparation  of  the  rolls  King revision  again  except  that  double
 expenditure  would  be  involved.  There

 ‘was  no  sense  in  taking  up  the  ‘pre-
 paration  of  the  rolls  again,  and  revis-
 ing  them.

 So,  my  submission  is  that  if  the
 Government  is  really  committed  to
 the  promises  made  by  them  on  _  the
 day  when  the  discussion  on  the  pro-
 clamation  was  taking  place,  if  they
 stand  by  those  assurances  and  are
 honest  and  sincere  in  their  profes-
 sions,  then  they  should  see  that  this
 General  Election  takes  place  as  soon
 as  possible,  within  six  months  accord-
 ing  to  their  own  commitment,  or  even
 earlier  than  that.  If  that  is  not  done,
 the  apprehensions  of  the  le  will
 certainly  be  confirmed  that  the there  is
 something  else  in  Government’s  mind,
 and  not  the  desire  to  bring  about  a
 stable  Government  in  office  as  early
 as  possible.

 Now,  I  will  sum  up  ang  say  that  no
 case  has  been  made  out  for  this  Bill  to
 be  passed,  There  is  no  urgency.  We
 have  not  been  told  what  Bills  are
 pending,  whether  it  is  the  only  Jegisla-
 tion  that  was  pending  before  the  last
 Assembly  which  has  to  be  passed,  or
 whether,  in  view  of  the  assurance
 given  to  us  that  the  administration
 was  taken  over  in  the  interests  of
 security  and  stability  and  to  restore
 confidence  in  the  services  and  to  give
 a  purer  administration  to  the  people,
 the  Adviser  sent  there  has  thought  of
 certain  legislation  which  would  sub-
 serve  these  interests  that  were  in
 mind  when  the  administration  was
 taken  over.  Unless  that  is  known,
 Parliament  is  not  in  a  position  to  give
 its  verdict  as  it  is  intended  to  be
 given  because  it  is  indicated  in  the
 Statement  of  Objects  and  Reasous
 that  Parliament  has  no  time  to  spare
 for  such  legislation  that  is  necessary
 tc  be  passed  and  that  the  power
 should  be  delegated  to  the  President.

 With  these  remarks  I  oppose  this
 legislation.  न

 Dr.  8,  P.  Mookerjee  (Calcutta
 South-East):  May  I  ask  a  question  of
 the  hon  Minister?  The  previous
 speaker  has  rightly:  asked  what
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 [Dr.  S.  P.  Mookerjee]
 exactly  are  the  plans  of  Government—
 how  many  Bills  are  now  ready  which
 Government  desires  to  pass,  07
 whether  some  _  Bills  are  under
 preparation?  If  we  can  have
 some  idea,  then  the  debate  may  follow
 a  realistic  turn.

 The  Minister  of  Home  Affairs  And
 States  (Dr.  Katju):  We  have  some
 Bills  in  draft  ready  to  be  promulgat-
 ed,  and  as  for  future  legislation.  we
 cennot  exist  in  a  vacuum.  Nobody
 can  say  what  may  or  may  not  be
 necessary.  Bills  which  are  immedi-
 ately  in  hand  are:—I  am  using,  Sir,
 the  abbreviation  which  I  dislike
 myself—

 l.  The  PEPSU  Ala  Milkiat  rights
 Bill  (ie.  superior  rights  in
 land)

 2.  The  PEPSU  Occupancy  Tenants
 (Vesting  of  Proprietary
 Rights)  Bill.

 3  The  PEPSU  Tenancy  And
 Agricultural  Lands  Bill.

 4.  The  Dramatic  Performances
 Bill,  and

 5  The  Police  (Incitement  to  Dis-
 affection)  Bill.

 Dr.  S.  P.  Mookerjee:  Is  that  part  of
 the  Dramatic  Performance  Bill?

 Dr.  Katju:  It  is  the  next  point.
 You  are  putting  it  in  a  jocular  way,
 but  it  is  very  necessary,  You  treat
 it  sometimes  as  a  dramatic  perform-
 ance.  I  know.  We  have  a  dramatic
 performance  acted  every  day  in  the
 streets  of  Delhi.

 Dr.  S.  P.  Mookerjee:  It  is  due  to
 the  Home  Minister.

 Shri  Chattopadhyaya  (Vijayavada):
 9  is  theatrical,  not  dramatic,

 Dr.  Katju:  This  thing  is  of  vital
 ‘{mportance  and  necessary  for  the
 maintenance  of  law  and  order  and
 promoting  security  in  the  State.

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  May  I  know  whether  any  of
 these  Bills  were  pending  before  the
 Legislature  when  it  was  superseded,
 or  whether  they  were  drafted  after-
 wards?

 Dr.  Katju:  The  drafting  has  been
 in  hand  for  many  months  and  months.

 Shri  K.  K.  Basu:  Were  they  intro-
 duced:  and  pending  before  the  Legisla-
 ture  when  it  was  superseded?

 Sardar  Hukam  Singh:  They  had
 been  introduced.  Copies  had  been
 sent  to  the  Central  Government.  and
 a  discussion  was  taking  place  with
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 the  Planning  Commission  for  two
 days,  and  permission  had  been  given,
 and.only  two  days  after,  the  Legisla-
 ture  was  superseded.

 Dr.  Katju:  That  is  a  point  of
 Additional  sanction  which  the  hon.

 Member,
 Sardar  Hukam  Singh,  requir-

 चकित  ठाक्र  दास  भागने  (गुड़गांव  )  :

 जनाब  डिप्टी  स्पीकर  साहब,  इस  बिल  में  जो

 चन्द  एक  दफ़ात  (धाराएं  )  हें  तकरीबन  उन्हीं
 बिलों  के  समान  हे  जो  पहले  पंजाब  के  मुताल्लिक
 बनाये  गये  थे  ।  उस  बात  भी  जब  कि  पंजाब

 का  बिल  इस  हाउस  में  आया  तो  इस  हाउस  ने

 पालियामेंट  के  यह  डेलिगेशन  श्राफ  पाव सं

 के  हकूक  प्रसिडेंट  साहब  को  दे  दिये  जायें  यानी

 किसी  एक  दबिश  को  दिये  जायें  इसकी  बड़ी
 सख्त  मुखालफ़त  की  थी  और  उस  वक्‍त  के  होम
 मिनिस्टर  के  भ्रल्फ़ाज़  में,  मेरे  भ्रल्फ़ाज़  में  नहीं,
 में  ने  उस  बारे  में  एक  बहुत  बड़ी  और  लम्बी

 चौड़ी  तक़रीर  की  थी।  में  उस  तकरीर  को

 राज  यहां  पर  दुहराना  नहीं  चाहता,  लेकिन

 में  निहायत  अदब  से  जज  करना  चाहता  हूं  कि

 मेरी  एप्रोच  इस  सवाल  की  तरफ  बिल्कुल  वही

 है  जो  उस  वक्‍त  थी  जब  कि  पंजाब  का  मामला

 इस  हाउस  के  सामने  पेश  शाया  |

 जनाबवाला,  दफा  ३५६  जिसकी  रू

 से  किसी  भी  स्टेट  गवर्नमेंट  (राज्य  सरकार  )  के

 लेजिस्लेचर  (विधान  मंडल)  को  कौर  वहां
 की  एक्जीक्यूटिव  एथारिटी  (कार्यपालिका)

 को  सुपरसीड  किया  जाता  है,  यह  एक  निहायत

 ही  ड्यूटी  (कठोर)  चीज  है जिसको  कोई

 शख्स  भी  पसन्द  नहीं  करता  शौर  में  जानता  हूं
 कि  इसको  हमारी  सेंट्रल  गवर्नमेंट  (केन्द्रीय

 सरकार)  भी  पसन्द  नहीं  करती।  कभी  मेरे

 लायक  दोस्त  सरदार  हुक्म  सिह  साहिब  ने  कुछ
 ख़दशात  (शंकाएं)  हाउस  के  सामने  जाहिर
 किये  कौर  कहा  कि  लोग  तरह  तरह  के  शुबह
 करने  लगे  हैं  कि  गाने  मेंट  श्राफ  इंडिया  किसी

 खास  गरज़  से  इस  अर्स को  लम्बा  करना  चाहती



 5473  Patiala  and  East  Punjab  30  APRIL  953  States  Union  Legislature  5474

 हैँ  कि  जिसके  ज़रिये  उनके  ऐसे  वसीय  (व्यापक  )
 श्राखित्यारात  पेप्सू  पर  बने  रहे  |

 में  अदब  से  अर्ज  करना  चाहता  हूं  कि

 मुझे  इस  किस्म  का  कोई  शुबहा  नहीं  है  और
 में  नहीं  जानता  कि  कोई  गवरनेमेंट,  ख़ुसूसन

 (विशेषत:)  हमारी  सेन्ट्रल  गवर्न॑मेंट,  कभी

 इन  किस्म  का  रवैया  अजय  कर  सकती

 है,  या  उक्त  के  दिल  में  अभी  ऐसी  बात

 शा  सकती  है  कि  एक  ऐसी  स्टेट  पर,

 जैसी  कि  पेप्सू  है,  बेजा  तौर  पर  अपना  कब्जा

 कायम  रक्खे  ।  वहां  से  सेन्ट्रल  गवर्नमेंट  कोई

 खिराज  नहीं  लेती,  कोई  किसी  किस्म  का  माली

 फायदा  नहीं  उठाती  ।  इस  लिये  कोई  वजह

 नहीं  हैँ  कि  मेरे  लायक  दोस्त  खुद  भी  एक  तरीके

 से  भ्र पना  शुबह  ज़ाहिर  करें  ।  ग्राम  तौर  पर

 जब  तक  कि  गवर्नमेंट  बेजा  तौर  पर  झपने

 इख्त्यार  नहीं  बरतती,  लोग  चाहते  हें  कि  वे

 खुद  अपने  ऊपर  हुकूमत  करें  यह  एक  जायज

 चीज़  है  भौर  इसी  जायज  चीज  को  हासिल
 करने  के  वास्ते  देह  क॑  भ्रमर  स्वराज्य  हुआ  हैं
 कौर  सेल्फ गवर्नमेंट  (स्वशासन  )  कायम  हुई  है  ।

 इस  लिये  जब  सही  या  गलत  वहां  के  लोग  या

 आ।स  पास  के  भ्रामक  यह  महसूस  करते  हें  कि

 सेन्ट्रल  गवर्नमेंट  की  हुकूमत  वहां  जारी रहना
 एक  हयूमिलिएशन  (प्रदान)  है  तो  में  भी

 उस  का  हिस्सेदार  हुं  ।  लेकिन  ताहम  में  एक
 मिनट  के  रास्ते  भी  खयाल  नहीं  कर  सकता  कि

 हमारी  सेंट्रल  गवर्नमेंट,  इस  वजह  से  कि  उस  के

 प्रस् त्या रात  वहां  बने  रहे,  इस  को  पसन्द  करेगी  कि

 उस  की  हुकूमत  के  बसें  को  लम्बा  कर  दिया
 जाय  |  उन  को  सिवा  सिरदर्द  के  तौर  कुछ  मोल

 लेना  नहीं  है  कौर  उस  के  रास्ते  में  बीसों  तरह
 की  मुलाकात  पेदा  कराती  हें  [जब  इस  हाउस

 के  भ्रमर  हम  को  तमाम  झाल  इंडिया  तेजी  चले-

 शान  (  भ्रमित  भारतीय  विधानों  का  निर्माण  )
 करने  हें,  उस  वक्‍त  हमारे  सामने  यह  सवाल

 जाता  है  कि  एक  ऐसी  चीज  पर  जिस  पर  कि

 भ्रम  तौर  से  हमारा  वक्‍त  बं  नहीं  होना

 चाहिये  था,  हम  वक्‍त  खर्च  कर  रहे  हूँ  ।

 (Delegation  of  Powers)  Bill

 साथ  ही  जब  कि  प्रोक्‍्लेमेशन  (उद्घोष-

 बणा)  हो  चुका,  जब  यह  हाउस  भ्र पनी  जिम्मे

 दारी  को  महसूस  करता  है,  जबकि  जेरे  दफा

 ३५६  प्रोक्‍्लेमेशन  जारी  हो  चुका,  राज  कानून
 की  दफा  ३५६  की  रू  से  इस  हाउस  को  भ्र स्त यार

 है  कि  पेप्सू  के  वास्ते  कानून  बनाये,  जब  वे

 ताकतें  जो  स्टेट  लेजिस्लेचर  को  थीं  दफा  ३५६

 की  रू  से  इस  हाउस के  इन्दर  भरा  गई  |  तो  इस

 हाउस  को  यह  देखना  हैँ  कि  वह  उन  फ़रायज़

 को  किस  तरह  से  सदा  करे  जो  उस  के  जिम्मे

 दफा  ३५६  के  मातहत  प्रायः  हो  गये  हे  ।

 जनाब,  दफा  ३५६  के  अल्फाज  इस  तौर  पर

 हैँ,  में  सीधे  वह  हिस्सा  पढ़ना  जो  इस  हाउस
 के  मुताल्लिक  है  :

 “The  President  may  by  Procla-
 mation  declare  that  the  powers  cf
 the  Legislature  of  the  State  shall
 be  exercisable  by  or  under  the

 authority  of  Parliament.”

 इस  के  मान  यह  हूँ  कि  राज  जब  तक

 यह  बिल  पास  न  हो,  यह  ताकत

 सिर्फ  इस  हाउस  के  इन्दर  है,सिर्फ
 ताकत  ही  नहीं  बल्कि  इस  हाउस  की.

 जिम्मेदारियां  कि  वहां  के  कुल  कवानीन  वह

 खुद  बनावे  ।  इस  अनुच्छेद  के  साथ  ही  एक
 कौर  जितनी  भ्रनुच्छेद  है  जो  दफा  ३५७  है
 जिस  के  भ्रमर  हाउस  को  श्रख्तयार  है  कि  प्यार

 यह  पार्लियामेंट  चाहे  तो  अपने  प्रख्तयारात
 प्रेजिडेन्ट  साहब  को  दे  दें  या  खुद  रख  ले  या  शौर
 किसी  को,  अगर  जरूरत  हो  तो  दे  दें  जो  इन
 अख्तयारात  को  पूरी  तौर  से  यहां  पर  बरते  ।
 में  अदब  से  अर्ज  करना  चाहता  हूं,  शौर  उस
 वक्‍त  भी  में  ने  हाउस  क॑  सामने  दर्ज  करने  की
 कोशिश  की  थी  जब  कि  पंजाब  का  बिल  पेश  था
 कि  यह  एक  ऐबनामंल  (  भ्र साधारण  )  चीज

 है  कि  भ्र पने  भ्रस्तयारात  को  किसी  भ्रौर  बाडी

 (निकाय  )  को  दे  दिया  जाय  नार्मल  चीज  तो

 यह  है  कि  हाउस  जिस  ने  जिम्मेदारी  लौ  है
 बह  प्र पने  भ्रस्तवारात  खुद  बरते  ।  अगर

 हाउस  के  पास  वक्त  नहीं  हूँ  तो  उस  ने  पहले
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 [पंडित  ठाकुर  दास  भार्गव]
 क्यों  नहीं  सोचा  कि  किसी  स्टेट  के  भ्रख्तयार

 झपने  जिम्मे  लेना  मुनासिब  है  या  नहीं  ?

 जब  श्रर्तयार  लिये  हूं  तो  एक  रूटीन  की  तौर

 पर  हम  को  हफीज  अपने  प्रस् तथा रात  चाहे

 प्रेजिडेन्ट  साहब  हों  या  गवर्नर  साहब  हों  किसी

 को  नहीं  देने  चाहियें  i  कौर  हमें  अपने  बाप

 भ्र पनी  जिम्मेदारी  और  फरायज  को  अदा

 करना  चाहिये  ।  चुनाचे  में  ने  उस  मौके  पर,

 झा खीर  में  थें  रीडिंग  के  वक्‍त,  हाउस  की

 खिदमत  में  यह
 दर्जे  किया  था  :

 “Therefore  I  would  like  the
 House  to  consider,  and  I  would  at
 least  like  it  to  have  it  on  record  as
 my  personal  opinion,  that  in  future
 if  any  such  contingency  arises,  we
 should  see  that  recourse  to  Article
 357  is  not  resorted  to,  because  it
 is  an  abnormal  thing.”

 में  श्रद्वा  से  ब्रज  करना  चाहता  हूं  कि  में

 लोग  (भ्र सहमत)  हूं  कि  इस  हाउस  के  आदत-

 यारात  किसी  और  प्रचारिणी  (प्राधिकारी)  को

 दिये  जायें  श्लोक  हम  अपने  पूरे  फ्रायड़
 सदा  न  कर  सकें  |  श्रमी  डा०  मुकर्जी  के  एक

 सवाल  के  जवाब  में  हमारे  होम  मिनिस्टर  (गृह-
 मंत्री  )  साहब  ने  एक  लिस्ट  (  सूची  )  बताई

 हैं  कि  वे  कितने  बिल  यहां  ला  कर  पास  करना

 चाहते  हें।  में  चाहता  हूं  कि इस  हाउस  के

 अन्दर  उन  पर  एक  हफते  से  ज्यादा  न  लगे  ;

 क्योंकि  चन्द  तो  ऐसे  कानून  हें  जो  पंजाब

 प्रीवियस  के  लिये  बनाये  जा  चुके  हूँ,  उन  में

 ज्यादा  टाइम  नहीं  लगेगा  ।  लेकिन  जो

 पुलिस  (  इन्साइटमेंट  टू  डिसप्रफेकक्‍्शन)  वाला

 बिल  हूँ  उस  का  काउन्टर पार्ट  (  प्रतिरूप  )

 हम  पंजाब  में  तैयार  कर  चुके  J  ate  उसी  जमाने

 में  कर  चुके  हें  जब  कि  वहां  पर  कान्स्टिट्यूडन

 (  संविधान  )  सरपेन्डेड  (  निलम्बित  )
 था।  उस  में  भी  ज्यादा  टाइम  नहीं  लगना

 चाहिये  ।  लेकिन  चूंकि  यह  हाउस  हमेशा
 झपने  फर्ज  खूबी  के  साथ  हवा  करता  हूँ
 इसलिये  में  समझता  हूं  कि  इस  पर  भी  वह

 (Delegation  of  Powers)  Bill

 मुनासिब  तौर  पर  ग्रिल  करेगा  ।  में  रजें

 करना  चाहता  हूं  कि  मुनासिब  तो  यह  होता

 कि  हम  अपने  फरायज  को  खुद  अदा  करते  |
 4

 इस  जिम्न  में  मुझे  एक  बात  कौर  गरजे

 करनी  है  भौर  में  ने उस  वक्‍त  भी  प्र  किया  था

 जब  पंजाब  का  मामला  पेश  था  कि  पेश्तर  इस

 के  कि  ये  झख्तयारात  हम  किसी  दूसरी  भाथा-

 रिटी  को  दें  हम  को  यह  देखता  है  कि  पाया

 उस  अ्रथारिटी  ने  जिस  को  हम  यह  भीतर

 देना  चाहते  हें  खुद  पहले  कते  ग्रस्त  किया  |

 जनाबवाला,  मेरे  दफा  ३५५  सेन्ट्रल
 गवर्नमेंट  का  यह  फर्ज  हे  कि  यह  देखे  कि  भ्रमर
 कोई  भी  स्टेट  गवर्नमेंट  .कांस्टीट्यूशनल  के

 मुताबिक  काम  नहीं  करती  तो  उस  को

 डाइरेक्शान्स  (निदेश)  दे  दे,  उस  की  इमदाद
 कर  दे  क्योंकि  जब  गवर्नमेंट  की  जिम्मेदारी  हैं
 कि  हर  एक  स्टेट  इन  एका्डॉन्स  विद  दि

 प्रोविजन्स  श्राफ  दिस  कांस्टीट्यूशनल!  (इस-
 संविधान  के  उपबन्धों  के  भ्रनुसार  )  काम  करे

 तो  उस  का  हक  है  कि  उस  स्टेट  के  काटी

 ट्यूशन  के  भ्रनुसार  अमल  करवाने।  इसी  के

 साथ  उस  की  जिम्मेदारी  है  कि  देखे  कि  हर  एक
 स्टेट  में  कान्स टि ट्यूशन  के  मुताबिक  भ्रमण

 होता  है  या  नहीं  ।  मुझे  वह  दिन  याद  है  जब

 में  ने  प्रस बारों  में  पड़ा  कि  हमारे  होम  मिनिस्टर

 साहब  पेप्सू  तशरीफ  ले  गये,  एक  गांव  का

 मुआयना  किया  और  वहां  जा  कर  देखा  कि

 वहां  की  एग्जिक्यूटिव  पावर  (  कार्यपालिका

 सत्ता  )  तकरीबन  खत्म  हो  गई  है  -  वहां
 के  किसान  लगान  व  मालया ना  नहीं  दा

 करते,  वहां  पर  ला  ऐंड  आर्डर  (  विधि  तथा

 व्यवस्था  )  ऐसा  नहीं  था  जिस  की  बह  खूब
 पसन्द  करते  ।  लेकिन  इस  के  बाद  महीनों
 तक  में  ने  नहीं  देखा  कि  कमी  गवर्नमेंट  ने  जरा

 तिनका  भी  हिलाया  हो  कि  उन  हालात  को

 बन्द  कर  दिया  जाय  ।  में  जानता  पं.  कौर
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 इस  हाउस  म  भी  शिकायत  की  गई  थी  कि

 हमारी  सेन्ट्रल  गत्रतेमेंट  ने  वहां  पर  जीनियस

 ला  ऐंड  झ्राडरर  कायम  किया  है  |  यह  भी

 में  जानता  हूं  कि  सेन्ट्रल  गवर्नमेंट  किसी  दूसरी
 स्टेट  के  भ्रख्तयारों  को  लेता  पसन्द  नहीं  करती

 झोर  उस  को  मौका  देती  हे  कि  वह  किसी  तरह

 अपने  को  रिफार्म  (सुधार  )  कर  ले।  लेकिन  में

 अदब  से  दर्जें  करना  चाहता  हूं  कि  इन  चीजों

 कक  नतीजा  यह  होता  हूँ  कि  इस  नरमी  की  वजह  से

 खराब  से  ख़राब  वाकयात  रू  नमा  हो  जाते  हैं
 इस  वास्ते  में  दर्ज  कहता  हुं  कि  पेप्सू  के  बारे

 में  ला  ऐंड  आर्डर  र  की  शिकायत  राज  की  नहीं,
 में  बहुत  ऐसे  से  सुनता  भाया  हूं  ।  में  तो

 ऐसे  इलाके  का  रहने  वाला  हूं  जिस  की  हद

 पेप्सू  से  मिली  हें  कौर  हमारे  ताल्लुकात  भी

 पेप्सू  के  साथ  बहुत  हूँ,  इस  वास्ते  जब  कभी

 वहां  ला  ऐंड  आर्डर  की  हालत  खराब  होती

 है  फौरन  मुझे  खबर  मिलती  2,  इत्तला  भाती  है
 में  वह  वाकात  नहीं  बतलाना  चाहता  जो  जाती

 तौर  पर  में  जानता  हु'  और  जो  मेरे  साथ  भ्रमल

 में ग्राये  शर  जिन  की  रखते  मेरे  दिल  में  कोई

 शुबाह  नहीं  हूँ  कि  जहां  तक  पेप्सू  के  ला  ऐंड
 आर्डर  का  सवाल  हूँ  वह  बिल्कुल  ठीक  नहों  है
 और  श्राप  की  कोशिश  ऐसी  होनी  चाहिये  जिस

 से  वह  ठीक  हो  सकें  ।  इसी  में  सब  का

 फायदा  है  ।  जब  तक  पैप्सू  खुशहाल
 है  हम  पंजाब  में  बड़े  रमन  से  हूँ  ।  हमारे
 साथी  प्राविस  में  भ्रगर  ज़रा  भी  खराबी  हो  तो

 उसका  डाइरेक्ट  (  सीधा  )  असर  हम  लोगों

 पर  भी पड़ता  है।  इस  वास्ते  में  पेप्स ूके  बेच-

 फेयर  (कल्याण  )  में  इतना  इंटरेस्टेड

 हूँ  जितना  कि  अपने  पंजाब  के  वेलफेयर  में  या

 अपने  दूसरे  नद्भधदीक  के  सूबों  के  वेलफेयर  में

 में  भज  करना  चाहता  हूं  कि  इस  नुक्ते-
 ख्याल  से  मुझे  शिकायत  है  कि  जिस  वक्‍त  लोगों

 ने  अपनी  पार्टी  बाजी  की  वजह  से  फलोर  क्रास

 करना  शक  कर  दिया  था  उस  वक्‍त  से  पहले

 1:  गवनमट  की  तबज्जह  उन  हालात  की  तरफ

 (Delegation  of  Powers)  Bill

 नहीं  हुई,  जो  कि  लोगों  को  तकलीफ दे  रहे  थे

 भटिंडा  में  किडनैपिंग  (भ्र पह रण)  के  कँसेरा

 होते  है  एक  लड़के  को  पकड़  कर  ले  जाया

 जाता  हूँ,  लेकिन  उसकी  कोई  सुनवाई  नहीं  होती

 है  भ्र ौर  वह  रेनसम  के  बगैर  नहीं  छूटता  है  ।  में

 अदब  से  रजें  करना  चाहता  हूं  कि  अगर  हमारी
 सेंट्रल  गवन  मेंट  चाहती  है  कि  हमारी  डेमोक्रेसी

 (लोकतंत्र  )  ठीक  हालत  में  कायम  रहेतो  उसको

 चाहिये  कि  जो  ;मारे  बुढ़े  मिनिस्टर  साहिबान

 हैं  उनको  अपने  फरायज  से  सुबुकदोश  (मुक्त)
 कर  दें,  जिसके  इन्दर  में  नाम  लूंगा  मौलाना

 भ्राता  साहब  का  दौर  डाक्टर  काटजू  साहब  का

 इन  दोनों  को  भ्र पनी  मौजूदा  ड्यूटी  से  सुबुक-
 दोश  कर  दिया  जाय  कौर  उनको  इससे  बड़ी

 ड्यूटी  दी  जाय  ।  ये  हमारे  बड़े  बुजुर्ग
 हैं  कौर  बड़े  तजरबाकार  हें  ।  इन्होंने  दुनिया
 देखी  है  भ्र ौर  लोगों  की  तबीयत ों  से  वाकिफ

 हैं  ।  'इन  दोनों  को  मिनिस्टर  नहीं  बल्कि

 सुपर  मिनिस्टर  बनाया  जाय  ।  इनको
 मिनिस्टर  विदाउट  पोर्ट  फोलियो  (  विभाग-

 हीन मंत्री  )  बनाया  जाय  शौर  उनको  यह  काम
 दिया  साथ  कि  हिन्दुस्तान  की  जितनी  स्टेट्स  हूँ
 उनके  ऊपर  वात  रखें  शभ्रौर  देखें  कि  उनके
 WA...  a:

 Blo  एन०  थो०  शरे  (ग्वालियर)  :

 उनको  महात्मा  बना  दिया  जाय  !

 पंडित  ठाकर  दास  भागंब  :  में  चाहता  हूं
 कि  हमारे  डाक्टर  करें  साहव  को  भी  उसी

 श्रेणी  में  रखा  जाय  ।  वे  भी  हमारे  पुराने

 बुजुर्ग  है।  में  चाहता  हूं  कि  जैसे  पुराने  ज़माने

 में  गवर्नमेंट  के ऊपर  सप्त  ऋषि  हुआ  करते
 थे  जो  जंगल में  तपस्या  करते  थे  लेकिन उन  से

 ऐडमिनिस्ट्रेशन  (प्रशासन)  के  मामले  से  राय

 ली  जाती  थी  ।  डाक्टर  खरे  और  बाद  को

 डाक्टर  मुकर्जी  भ्र ौर  सरदार  हुक्म  सिंह  भी

 उसी  जुमरे  में  शामिल  हों  ।  में  मुख्तंखिफ

 स्टेट्स  में  जाता  हूं  ।  में  अमी  र/जस्थान  से  हो
 कराना  हूं  ।  मुझे  डर  है  कि  कहीं  कस
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 [पंडित  ठाकुर  दास  भार्गव]
 आपको  राजस्थान  के  साथ  भी  वही  वाकया

 पेदा  न  भाये  जो  कि  पंजाब  और  पेप्सू  के  साथ

 पेश  पाया  है  ।  में  श्री  करना  चाहता  हूं  कि

 लोगों  में  दुश्मनियां  हे,  इलाकों  में  दुश्मनियां  हैं,

 स्टेट्स  की  बाऊंडरीज़  (सीमाओं )  के  बारे  में

 झगड़े  हें।  पंजाब  के  इन्दर  हिन्दी  स्पीकिंग

 (हिन्दी  भाषी)  और  नान  हिन्दी  सदिकिन

 (अरविन्दर-भाषी  )  का  झगड़ा  चला  जाता  है,
 राजस्थान  में  जयपुर  कौर  जोधपुर  का  झगड़ा
 चला  आता  है,  और  मुख्तलिफ  इलाकों  में

 इस  तरह  से  और  झगड़े  हें।  मगर  ज़रा  रवा-

 दारी  से  काम  लिया  जाय  तो  हमारे  ये  बुजुर्ग
 इन  झगड़ों  को  खत्म  कर  सकते  हैं।  बजाय  इस
 के  कि  वे  यहां  पर  काम  करें  उनको  वहां  पर
 काम  करना  चाहिए  -  कौर  इस  काम  के

 लिए  कोई  मुआवजे  की  ज़रूरत  नहीं  हे  ।  अरब

 वक्‍त  करा  गया  है  कि  ये  बतौर  सन्यासी  के  काम

 करें  कौर  इस  तरह  से  हमारे  देश  की  सेवा  करें

 मुझे  बहू  दिन  याद  है  जब  कि  में  ने  यहां  श्रीराम
 के  मुताल्लिक  कहा  था  |  यहां  पर  बीस  मिनी-
 स्टर  साहिबान  के  तशरीफ  रखते  हुए  भी
 श्रीराम  में  कई  लाख  आदमी  पाकिस्तान  से

 हमारी  जानकारी  के  बगैर  घुस  जाये  ।
 और  हमारे  सामने  एक  समस्या  पैदा  हो  गई  |

 इसी  तरह  से  दूसरे  प्राविसेज़  में  ऐसी  सूरतें
 पैदा  हो  रही  है  श्र  ऐसी  मुश्किलात  पेश
 थ्  रही  हें  जिनका  हल  लोकल  (स्थानीय
 रूप  में)  करना  मुश्किल  है  ।  लेकिन  अगर

 वहां  पर  कोई  आल  इंडिया  स्टेट्समैन  या  हमारे
 मिनिस्टर  साहिबान  में  से  कोई  बाइख्तियार

 हो  कर  जाय  तो  उन  झगड़ों  का  फैसला
 करा  सकता  है।  नहीं  तो  मुझे  डर  है  कि  ऐसी

 बहुत  सी  ताकतें  मौजूद  हैँ  और  वे  बढ़ती  जा

 रही  हें  जिन  की  रू  से  ऐसी  खराबियाँ  पैदा

 हो  सकती  हें  जिनका  फिर  मुकाबला  करना

 मुश्किल  होगा  ।
 बाप  मुझे  माफ  करेंगे  ।  में  भ्र पने  मजमून

 से  ज़रा  एक  तरफ  चला  गया  तो  में  यह  गरजे

 (Delegation  of  Powers)  Bill

 कर  रहा  था  कि  में  इस  बात  का  मुखालिफ

 हूं  कि  जो ताकत  हम  को  ३५६  दफा  के  जरिये

 हासिल  हैं  वह  हम  किसी  कौर  को  मुंतकिल

 ((हस्तान्तरित)  करे  और  अगर  हम  मुंतक़िल
 करें भी  तो  हमको  चाहिए  कि  इस  तरह  से  करें

 कि  जिस  देर  का  जाकर  अभी  हमारे  होम
 मिनिस्टर  साहब  ने  फरमाया  वह  देर  न  हो  ।

 जब  पंजाब  का  मामला  यहां  पर  पेश  था  उस

 वक्‍त  में  ने  चन्द  एक  तज्जावीज़  पेश  की  थीं

 कौर  में  उनको  फिर  दोहराना  चाहता  हूं  ।

 आखिर  इस  पालियामेंट  का  यह  फर्ज  हैँ  कि

 जहां  तक  पैप्सू  के  लिए  कानून  बनाने  का

 सवाल  है  वह  इस  फटे  को  सदा  करे  1  मगर

 हम  चाहते  हैं  हम  भ्रपने  इन  फ़रायज़  को  किसी

 दूसरे  के  सुपुर्दे करदें  तो  भी  हम  उस  फर्ज

 से  सुबुकदोश  नहीं  हो  सकते  जब  तक  कि  जो

 कुछ  किया  जाय  उस  पर  हम  प्रगति  मुहर
 न  लगा  दें  ।  संविधान  ने  एक  खास  जिम्मेदारी

 इस  हाउस  को  दी  है  कौर  उस  जिम्मेदारी

 को  डिस्चार्ज  (पूरा)  करना  इस  हाउस  का

 फर्ज  हो  जाता  है।  इस  रास्ते  में  उस  तजवीज़

 को श्रजे  करना  चाहता  हूं  जो  कि  में  ने  पंजाब

 के  मामले  में  पेश  की  थी  कौर  वह  यह  है

 कि  अगर  राज  वहां  का  लैजिस्लेचर  सुपरसीड

 हो  चुका  है  तो  आज  उसका  काम  सेन्ट्रल
 लैजिस्लेचर  करे  क्‍योंकि  यहां  भी  उसी

 फ्रेंचाइज़  से  मेम्बरान  कराये  हैऔर  उसी  इलाके

 से  आये  हे  और  वहां  के  हालात  को  अ्रच्छी

 तरह  से  जानते  हैं।  ऊपर  हाउस  (राज्य

 परिषद्‌)  में  भी  ऐसे  मेम्बरान  मौजूद  हें  ।

 इसके  लिये  उधर  वक्‍त  कहा  गया  था  कि  ग्रगर

 सारा  हाउस  पैप्सू  के  बारे  में  क्रिटीसिज्म

 (आलोचना)  करे  तो  यह  ठीक  नहीं  होगा
 क्योंकि  बहुत  से  ऐसे  मेम्बरान  हैं  जिनको  वहां  के

 पूरे  वाक़यात  मालूम  नहीं  हो हु सकते  ।  यह
 किसी  हद तक  दुरुस्त  है।  गोकि  बहुत  से

 मेम्बर  साहिबान  के  लिये  में  यह  ब्रज  कर  सकता

 हूं  कि  वे  बहुत  वाइड  अनेक  (जागरूक)  हैं
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 act  जब  वे  लोग  सारे  हिन्दुस्तान  के

 लिये  लैजिस्लेट  कर  (विधान  बना)  सकते

 हैं  तो  कोई  वजह  नहीं  है  कि  वह

 पैप्सू  के  वास्ते  न  कर  सकें  ।  लेकिन  इस

 आर्ग्युमंट  (तक)  को  अगर  मान  भी  लिया

 जाय  तो  भो  में  अदब  से  प्र  करना  चाहता  हूं

 कि  पालियामेंट  अपने  यज्ञ  को  पूरा  तो  नहीं

 लेकिन  बड़ी  हद  तक  झझदा  करेगी  प्रखर  पीलिया-

 मेंट  के  उन  मेम्बरान  की,  जो  दोनों  हाउसेज़  में

 उस  इलाके  से  जाये  हें,  उन  सारे  के  सारे  क़ानूनों

 को  बनाने  में  सलाह  ले  ली  जाय  जो  कि

 पैप्सू  के  लिये  बनाये  जायें  ।  में  सलाह  का

 लफ़्ज़  जान  बूझ  कर  इस्तैमाल  करता  हूं  ।

 में  चाहता  हूं  कि उनकी  मर्ज़ी  स ेऐसा  किया  जाय

 लेकिन  में  मर्ज़ी  का  लफ़्ज़  नहीं  रखना  चाहता

 कौर  उसकी  वजह  साफ़  है।  वह  यह  है  कि

 जब  प्रेसीडेंट  साहब  ने  सारे  ऐडमिनिस्ट्रेशन  के

 इस्तिलाहात  ले  लिये  हैँ  तो  बहुत  से  ऐसे  वाक़यात

 हो  सकते  हैं  जो  प्रजेंट  (झाड़ू  सम्पादक)  हों

 और  उस.  वक्‍त  इन  लोगों  को  बुलाना  मुश्किल

 हो  सकता  है  कौर  उन  से  सलाह  लेना  नामुम-

 किन  हो  सकता  है।  इस  लिये  ऐसे  ऐब नो मेल

 (असाधारण  )  हालात  में  में  यह  अनाउंस स
 करना

 चाहता  हूं  कि  खुद  प्रेज़िडेंट  साहब  बगैर  उन  से

 मशविरा  किये  हुये  हुक्म  जारी  कर  सकते  हैं

 लेकिन  नारमली  (साधारणत:)  उन  प्रथा-

 रिलीज़  (प्राधिकारियों)  से  मिल  कर  प्रौढ़  उन

 से  सलाह  करके  क़ानून  पास  होने  चाहियें,

 ख़ुसूसन  बह  कानून  जो  अपनी  नौयत  से
 लोगों

 की  लाइफ़  (जीवन)  को  टच  (प्रभावित)

 करते  हैं  ।  वे  क़ानून  जो  कि  लेंड  रिफार्म

 (भूमिंसुधार)  से  ताल्लुक  रखते  हैं  उन  के

 मुताल्लिक  प्रेजिडेंट  (राष्ट्रपति)  साहब  को  यह

 ज़िम्मेवारी  नहीं  लेनी  चाहिये  कि  वे  प्रगति

 ज़िम्मेवारी  पर,  सिर्फ़  प्राफ़िशियेल्डम

 (अफ़सरों  )  की  ज़िम्मेवारी  पर,  ऐसे  क़ानून  को

 हाफ़िज  कर  दें  मे  जानता  हूं  कि जब  एक

 बार  एक  कानून  पेश  हो  जाता  है  कौर  पास  हो

 (Delegation  of  Powers)  Bill

 जाता  है  तो  उसको  तबदील  कराना  कितना

 मुश्किल  हो  जाता  है।  मुझे  इसका  तजुर्बा  है  ।

 जब  शुरू  में  पंजाब  का  मामला  पेश  हुआ  तो

 हमको  कहा  गया  कि  गवर्नर  को  पूरे  इत्तिला-

 रात  दे  दो।  हम  ने  उस  की  सख्त  मुख़ालिफ़त

 की  शौर  गवर्नमेंट  ने  बड़ी  मेहरबानी  करके  एक.

 कम्प्रोमाइज़  सॉल्यूशन  (मध्य  मार्ग  )  पेश  किया

 जिस  से  इस  हाउस  की  भी  हक  रहा  शर

 प्रेसीडेंट  साहब  को  भी  हक  रहा  ।  लेकिन

 उस  वक्त  में  ने  देखा  कि  जो  कानून  एक  दफ़ा

 प्रेसीडेंट  साहब  के  ताम  से  पास  हो  गया  फिर

 उस  की  माडीफ़ाई  (रूपभेद  )  करना  निहायत

 मुश्किल  हो  गया  ।  मुझे  मालूम  है  कि  हमने
 कई  क़ानूनों  में  माडीफ़िकेशन  भी  किया  लेकिन

 होम  मिनिस्टर  साहब  को  मेहरबानी  से  किया  ।

 जहां  उन  की  मेहरबानी  नहीं  हुई  वहां  पर  हम
 फेल  (भ्र सफल)  हो  गये  ।  क्योंकि  जब  एक

 क़ानून  पास  हो  जाता  है  तो  उसके  माडोफिकेशनः

 का  बरडन  साफ़  प्रूफ  (सिद्ध  करने  का  भार)
 उन  लोगों  पर  हो  जाता  है  जो  उसके  बर्मी  साफ़.
 कहना  चाहते  हैं।  जब  क़ानून  हाउस  में  पेश

 होता  है  वह  ठीक  वक्‍त  होता  है  कि  जब  आदमी

 अपने  असर  से  उसमें  कोई  तबदीली  करा  सकता:

 है।  चुनांचे  जब  पंजाब  के  मुताल्लिक  कानून
 पास  हुमा  उसके  बारे  में  मुझे  याद  है  कि  हमारे

 होम  मिनिस्टर  साहब  ने  बड़ी  मेहरबानी  से  यह
 तरमीम  मानी  कि  जब  यह  क़ानून  वापस  जायगा

 उस  पर  यह  नहीं  कहा  जायगा  कि  इस  पर

 प्रेसीडेंट  की  मुहर  है  या  यह  कि  हमारे  लायक

 होम  मिनिस्टर  ने  ऐसा  हुक्म  सादिर  कर  दिया

 है  तो  उसको  सेंक्टिटी  (पवित्रता)  दी  जाय  +

 यह  उन  की  मेहरबानी  थी  ।  लेकिन  में  ने

 यह  महसूस  किया  कि  हाउस  में  जो  कानून  एक
 दफ़ा  पास  हो  जाता  है  उसको,  चाहे  हम  कितनी

 ही  भ्रच्छी  भावजैक्ट  (उद्देश्य)  रखें,  तबदील

 कराना  मुश्किल  होता  है  ।  इस  चाहते  में

 हाउस  की  खिदमत  में  अदब  से  भ्रजं  करना

 चाहता  हूं  कि  पेशतर  इस  के  कि  कोई  क़ानून
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 [पंडित  ठा  5:  दास  मानव]

 नाफ़िज़  हो  इस  पालियामेंट  को  अपना  फ़र्ज

 इस  तरह  सदा  करना  चाहिये  कि  कम  से  कम

 उन  साहिबान  की  एक  कमेटी  से,  जो  पैप्सू  के

 जुमायन्दे  हैं--दोनों  हाउसेज़  में,---प्रेसीडेंट

 साहब  सलाह  कर  लें  कौर  उसके  बाद  उस  क़ानून
 को  नाफ़िज़  करें।  में  जानता  हूं  कि  सलाह

 बाइंडिंग  (वाध्यकारी)  नहीं  होती  लेकिन

 सो  भी  उसका  भ्र सर  होता  है।  पिछली  दफ़ा

 भी  जब  पुराने  होम  मिनिस्टर  साहब  ने  पंजाब

 के  मुताल्लिक  क़ानून  नाफ़िज़  करना  चाहा
 सो  हम  बहुत  से  मेम्बरों  को  बुलाकर  हम  से

 सलाह  की  ।  में  उस  ह्स्ट्री  में  नहीं  जाना

 चाहता  कि  उस  वक्‍त  कया  हुआ  लेकिन  में  अदब

 से  श्री  करना  चाहता  हूं  कि  यह  विदाउट

 प्रेसिडेंट  (  अपूर्व  बात  )  नहीं  है  और

 उस  वक्‍त  भी  बावजूद  इस  के  कि

 हम  ने  क़ानून  में  इस  चोट  को  दाखिल

 नहीं  किया  था  तो  भी  होम  मिनिस्टर  साहब
 ने  मेहरबानी  करके  हम  को  बुलाया  कौर

 'हमारी  राय  पूछी  शौर  बडी  देर  तक  हमने
 मशविरा  किया  ।  में  चाहता  हुं  कि  कब  यह

 हुई  लीगल  बेसिस  (विधिरूप  आधार  )  पर  हो,

 मेहरबानी  पर  न  हो,  भौर  इन  लोगों  से  पेशतर

 नक्स  के  कि  कोई  कानून  पास  हो  सलाह  ले  ली

 जाये  ।  यह  में  एक  सुझाव  पेश  करना  चाहता  हूं

 मैं श्रगर  चाहता  तो  पार्लियामेंट  के  इस

 ज्ह्क  के  लिये  इस  सजेशन  से  भी  सख्त  सुझाव
 सपैद  कर  सकता  था  लेकिन  में  ने  जान  बूझ
 'कर  ऐसा  सुझाव  रखा  है  कि  जिस  को  मानने  में

 अव ने मेंट  को  किसी  तरह  की  तकलीफ़  न  हो,
 क्यों  कि  में  जानता  हूं  कि  मिल  जुल  कर  बिना

 स्ट्रेन  (तनाव)  के  जो  चीज़  की  जा  सके  वह
 ठीक  होती  है  I  मुझे  शुबाह  नहीं  कि  हमारे

 होम  मिनिस्टर  साहब  मेरी  इस  दरख्वास्त  पर

 गौर  फ़रमायेंगे  ।  इसी  वेन  में  हमारे  सरदार

 जुर्म  सिंह  साहब  का  भी  ख़्याल  था  कौर  पहले
 जी  पंजाब  के  मैम्बरान  ने  इसी  किस्म  के  सेशन्स
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 किये  थे  ।  उस  वक्‍त  हम  इत  सेशन्स  को

 नहीं  मनवा  सके,  क्‍योंकि  उस  वक्‍त  गवर्नर

 साहब  को  सारे  भ्रल्तियारात  देना  महसूस  था

 कौर  गवर्नमेंट  ने इतना  ही  समझा  कि  हम  को

 कानून  बनाने  में  शरीक  कर  लिया  जाय  ब्रोकर

 मौका  दिया  जाय  -  प्री  वक्‍त  झा  गया  है
 कि  इस  के  मुताल्लिक़  महिज़  प्रेसीडेंट  हो  ज़िम्मे-

 वार  न  रहें।  मैसेज  करता  चचा  पता  हूं  कि  यह
 दफ़ा  ३५६  और  ३५७  का  निहायत  दकोश

 मसला  है  जो  हालात  त्र  हुए  हैं  और

 आयन्दा  हों,  उत  में  हरगिज़  किलो  वक्‍त

 प्रेज़िडेंट  साहब  ही  का  यह  अ्रख्तियार  न  हो  ।

 राज  इस  का  ही  बुरा  नतीजा  है  कि  ३५६  के

 होते  हुए  भी  ३५७  की  कार्रवाई  शुरू  कर  दो

 जाती  है,  वरना  यह  ३५६  का  लाज़मी  नतोजा

 नहीं  है  ।  राज  भी  क़ानून  को  रू  से  हर
 प्राइवेट  मैम्बर  (गैर-सरकारी  सदस्य)  को  हक

 हासिल  है  कि  इस  हाउस  में  जो  चाहे  क़ानून  ले

 दावे,  बावजूद  इस  के  कि  यह  बिल  पास  हो
 जायेगा  ।  इसे  तरह  से  रिजोल्यूशन

 (संकल्प)  का,  ऐडजोनर्मेंट  मोशन  (स्थगन
 प्रस्ताव  )  का,  ये  सार  हक़  हाउस  के  मेम्बरान  को

 हासिल  हें  और  इन  को  वह  एक्सरसाइज

 (प्रयुक्त)  कर  सकते  हैं  ।  पैप्सू  के  बारे  में

 यह  सारे  चेक्स  (भव रोष)  कौर  सेफ़गाईस

 (रक्षण  कवच)  राज  भो  मौजूद  हैं  ।  हम

 चाहते  हें  कि  यह  देर  सेफ़ गार्ड  और  ले  लें  ताकि

 कोई  यह  न  कह  सके  कि  गवर्नमेंट  ने  नाटो-

 क्रैटीकली  (स्वेच्छाचार  से)  इस  तरह  से

 गवर्नमेंट  कर  ली  -  आखिर  ये  लोग  भो  उन

 लोगों  के  रिप्रेज्ञेंटेटिव  हैं  ,  य ेतमाम  जो  मेम्बर

 पैप्सू  से  भायें  हें,  ये  वहां  के बराबर  के  रिप्रेजेंट-

 टिव  हूँ  शौर  बराबर  हक़  रखते  हूं  क़ानून  बनाने

 का,  वहां  के  वास्ते  भी  और  यहां  के  लिये  भी  t

 इस  लिये  में  दर्ज  करता  हूं  कि  जहां  तक  इस
 तरमीम  का  सवाल  है  मुझे  उम्मीद  है  कि  हमारे
 होम  निमि स्टर  साहब  इस  पर  गोर

 फ़रमायेंगे
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 में  एक  बात  और  श्री  कर  दूं  पेशतर  इस

 के  कि  मैं भ्रपनी  जगह  लूं।  वह  यह  है  कि  यह
 ज़रूरी  है  कि  जो  कानून  बने  उस  के  ऊपर

 रिविजन  (पुनरीक्षण)  का  हक़  ,  रिव्यू  (पुन-

 विलोपन)  का  हक़,  रिजोल्यूशन  के  ज़रिये  यह

 कानून  हम  को  देता  है।  लेकिन  वहू  दर  असल

 इफैक्टिव  (प्रभावी)  होना  चाहिये  ।  में

 नहीं  चाहता  कि  वहू  बराए  नाम  काग़ज़  पर  हो  ।

 यह  इफैक्टिव  हक़  होना  चाहिये  ।  लेकिन  में

 भागे  जाता  हूं।  इस  बिल  के  अन्दर  यह
 प्राचीन  (उपबन्ध )  है  कि  भ्रमर  दोनों  हाउस
 की  रज़ामन्दी  एक  ही  सेशन  (सत्र)  में  हासिल
 न  की  जाय  तो  फिर  उस  सूरत  में  न  कोई  हक़
 रिविजन  का  किया  जा  सकता  है  फौरन  रिव्यू
 का  किया  जा  सकता  है।  इस  सैक्शन  का  इस

 कानून  में  सरीह  मतलब  यह  है  i  में  इस  के

 बरखिलाफ  यह  चाहता  हूं  कि  गवर्नमेंट  जो  खुद
 ज़िम्मेवारी  लेती  है  ऐसे  क़ानून  बनाने  की  ।

 क्योंकि  प्रेसीडेंट  के  माने  हें  'गवर्नमेंट  साफ़  दी

 डे!  (तत्कालीन  सरकार),  तो  उस  का  यह
 1... ड  है  कि  उस  क़ानून  पर  रिव्यू  करने  का

 जो  हक़  उन्होंने  दिया  है  वह,  इफेक्टिव  तौर  पर

 दिया  जाय  शौर  यह  ज़रूरी  है  कि  जब  एक

 हाउस  से  उस  के  मुताल्लिक़  रिजोल्यूशन  पास

 हो  तो  उसी  सैशन  के  इन्दर  सात  दिन  के  अन्दर

 दूसरे  हाउस  को  मौका  दिया  जाय  दत्त  पर  बहस
 कर  न  का  और  उस  से  एग्री  करने  (सहमत  होने  )
 का  या  डिग्री  करने  (भ्रसहमत  होने)  का  ।

 यह  नहीं  होना  चाहिये  कि  सेशन  खत्म  हो  जाय

 और  फिर  फ़ायदा  उठाया  जाय  यह  कहू  कर  कि

 चूंकि  इस  सैदन  में  दोनों  हाउसेस  नहीं  मिल  सके

 इस  लिये  माडीफ़िकेशन  नहीं  हो सका  ।  यह

 इस  लैजिस्लेदान  पर  ब्लाट  (धब्बा)  होगा
 अगर  ऐसी  सूरत  पैदा  हो  ।  यह  दुरुस्त  नहीं

 है।  मगर  हम  चाहते  है  कि  यह  हक  दिया  जाय

 सो  उस  की  छाप  गारंटी  करें।  में  ने  इस  नीयत

 से  एक  कौर  प्रमेंडमैंट  (संशोधन )  भेजा  है  ।

 मुझे  उम्मीद  है  कि  गवर्नमेंट  की  यह  नीयत

 जहां  हो  सकती  कि  वह  कहे  कि  ६  स  डाज  से  तो
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 माडीफ़िकेशन  का  हक़  है  कौर  दूसरे  हाथ  से

 उस  को  लेले।  यह  गवर्नमेंट  की  नीयत  नहीं

 हो  सकती  ।  लेकिन  यह  तो  इफ़ैक्टिव  हो
 सकता  है  जब  क़ानून  में  हमारे  होम  मिनिस्टर

 साहब  इस  बात  को  कबूल  कर  लें  कि  गव नें मेंट

 यह  इन्तज़ाम  करेगी  कि  दोनों  हाउसेस  उसी

 सैदन  में  मिल  सकें,  भ्र पनी  राय  जाहिर  कर  सकें

 शौर  माडीफाई  कर  सकें।  में  चाहता  हूं  कि

 ये  सेफ़गाइंस  हों  ।  लेकिन  ताहम  फिर  भी

 मेरा  पार्लियामेंटरी  भाबजैक्शन  नहीं  जाता,
 क्योंकि  असली  हक़  में  समझता  हूं  कि  पालिया-

 मेंट  का  है।  यह  पालियामेंट  का  फ़र्ज  हैं  कि

 वह  भ्र पने  बाप  इन  कानूनों  को  बनावे  भौर  वहां
 के  रास्ते  नाफ़िज़  करे  ।  लेकिन  झगर  हाउस
 की  राय  में  और  गवर्नमेंट  की  राय  में  यह  चीज़

 ऐसी  हो  कि  जो  नाक़ाबिले  भ्रमण  हो,  तो  जो

 सेकंड  बैस्ट  (सर्वोत्तम  से  भ्रगली  भ्रच्छी  )  चीज़

 में  समझता  हूं  वह  यह  है  कि  इन  सेफ़ गार्ड्स  को

 कानून  में  इन कारपोरेट  (समाविष्ट)  किया

 जाय  जिस  से  पार्लियामेंट  पूरे  तौर  पर  नहीं  तो

 कम  से  कम  पाशियल  (आ्रांशिक)  तरीक़  से  तो

 ऐसा  कर  सके  श्र  जो  क़ानून  बनें  वे  किसी  हद
 तक  रिप्रेजेंटेटिवृज्  (प्रतिनिधियों)  को  मुहर
 लगायें  बिना  "से  न  बनें  कि  लोग  यह  समझें  कि

 जिस  मामले  के  वास्ते  इस  क़दर  देश  ने  कुरबानी
 की  है,  डेमॉक्रैसी  हासिल  करने  के  वास्ते,  उस

 'डिमाकैसी  को  बिल्कुल  एक  नये  तरीक़े  से  नजर-

 अन्दाज़  हदी  किया  गया  t

 aft  सितारिया  (महेन्द्रगढ़)  :  उपाध्यक्ष

 महोदय,  में  श्राप  का  आभारी  हूं  कि  भाप  ने

 मुझे  मोका  दिया  ।  पैप्सू  एक  अजीब  इलाक़ा

 हैभौर  उस  में  प्रवीण  आदमी  बसते  हें।  (हसी)

 हंसिये  मत  ,  ज़रा  सुन  लीजिये  ।  यही  बातें

 बाप  को  बतलाऊंगा,  ज़रा  तसल्ली  रखिये  |

 एक  माय सन ोय  सदस्य  :  भागे  भरा  जाइये  |

 नबी  चिना रिया:  यहां  से  ही  सारी  जगह
 शायरी  पहुंच  जायगी,  बल्कि  यहां  पर  कमांडर

 जगह  है
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 तो,  हां,  पैप्सू  एक  भ्रमित  इलाक़ा  है,  भ्रमित

 आदमी  उस  में  बसते  हें  कौर  भ्रजीब  काम  करते.

 हैं।  यह  हैं  लफ्ज  इंडियन  नैशनल  कांग्रेस  के

 प्रेसीडेंट  के,  जो  कि  उन्होंने  हैदराबाद  सैशन

 (भ्रधिवेशन  )  में  कहे  कौर  ये  बिल्कुल  सच

 लफ्ज  हैं।  ग्राम  भी  एक  भ्रमित  क़ानून  इस

 हाउस  में  पेश  हुआ  है,  हां  एक  भ्रजीब  क़ानून  है  ।

 अजीब  हालात  में  प्रवीण  जगह  के  लिये  भ्रजीब

 कानून  ही  हुआ  करते  हें।  प्रभी  मेरे  दोस्त

 सरदार  हुक्म  सिह  साहब  ने  राज  भी  शौर

 कल  भी  कुछ  बातें  कहीं  कौर  पंडित  भार्गव  ने  भी

 कुछ  बातें  कही  हैं  वैसे  तो  मुझे  मालूम  नहीं  कि

 डाक्टर  काटजू  के  पास  कौन  सी  डाक्टरी  की

 डिग्री  है,  लेकिन  में  समझता  हूं  कि  पैप्सू  के  मर्ज

 की  तशखीस  में  वह  सही  डाक्टर  साबित  हुए

 हैं  कौर  इसी  लिये  पहला  जो  नुस्खा  उन्होंने
 बरता  उस  ने  कुछ  काम  दिया  ।  अब  यह

 दूसरा  नुस्खा  बरत  रहेगें  |  मेरे  ख्याल  में  यह
 ज़्यादा  कार प्रा मद  होगा  ।  लेकिन  में  यह

 समझता  हूं  कि  भ्र भी  भी  यह  नुस्खा  हलका  है
 शोर  उन्हों  ने  खुद  भी  यह  कहा  है।  लेकिन

 अभी  भी  हमारे  देश  में  सरदार  हुक्म  सिह  साहब
 के  लिये  सब  कुछ  ठीक  है,  हाल  इज़  वैल  भान  दी

 वेस्टर्न  फ्रंट,  क्योंकि  “मोतियों  वाली,  प्रजा

 सारी  सुखी  है  4  ये  ही  शब्द  शायद  वे  सुनते  हैं,
 क्योंकि  राजयों  के  पास  बैठते  हें,  पौर  इसी

 लिये  उन्हें  सब  कुछ  ठीक  दिखाई  देता  है  ।

 मुझ  से  पूछिये  कि  वहां  क्या  हालत  है।  में  उस

 इलाके  से  पाया  हूं  कि  जो  रजवाड़ाशाही  का

 कालोनी  (उपनिवेश  )  रहा  है  और  जो  भी  भी

 फ़िरकादारी  का  शिकारगाह  है  t  weft

 पिछले  दिनों  भ्रापने  देखा  वहां  क्या  हालत  थी  ।

 मेंस,  घोड़े  औैर  कितनी  और  चीज़ें  बिकती  हें
 देश  के  भ्रन्दर  जानवर  तो  बिकते  हें  लेकिन

 आदमी  नहीं  बिका  करते  ।  लेकिन  वहां
 आदमी  क्‍या,  ऐम०  ऐल०  Yo  बिके  हें  पिछले

 दिनों  में  और झ्ाप  चाहते  हैँ,  सरदार  हुक्म
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 सिंह  साहब  कि  जब  भी  वहां  आनन्‌  फ़ानी  में

 इलेक्शन  (निर्वाचन)  कर  के  वैसी  ही  हुकूमत

 वहां  कायम  कर  दी  जाय  ।  क्या  कभी  बिक्री  के
 '

 टट्टू  स्टेबल  (स्थायी  )गवर्नमेंट  (शासन)  कायम

 कर  सकते  हैं,  श्राप  इस  बात  को  ज़रा  सोचिये  |

 प्राय  पहले  हालात  ऐसे  पैदा  कीजिये  कि  ये

 बिक्री  के  टट्टू न  जायें,  बिकने  वाले  आदमी  वहां
 न  जायें,  बल्कि  सही  प्राप्ति,  पबलिक  (जनता)
 के  सही  नुमाइन्दे,  वहां  जायें।  में  यहाँ  चाहता

 हूं।  में  यह  नहीं  चाहता  कि  इलैक्शन  में  कोई
 देरकी  जाये।  लेकिन  में  यह  जरूर  चाहता

 हूं  कि  हालात  ऐसे  बना  दिये  जायें  कि  सही

 नुमाइन्दे  वहां  जा  सकें  ।

 कब  में  खुद  डाक्टर  तो  नहों,  लेकिन

 डाक्टरों  के  चरणों  में  थोड़ा  रहा  हूं  तो  कम्पा-

 वंडर  की  हैसियत  समझ  लीजिये  :  तो  में'

 थोड़ी  सी  तशखीस  बता  देता  हूं  कि  वहां  क्‍या

 मज़े  है  कौर  तभी  मालूम  होगा  कि  इस  के  लिये

 अरजेंसी  (जल्दी)  को  ज़रूरत  क्यों  है  1  में

 सरदार  साहब  को  बताऊं  कि  भ्र रजें सी  क्‍यों  है  ।
 अभी  शायद  वह  यहां  दिल्ली  को  ठंडी  जगह  में

 बैठे  हें  या  कपूरथला  में  बैठत ेहैं  इस  लिये  महसूस

 नहीं  उन  को  होता  कि  वहां  क्‍या  होता  है  ।

 लेकिन  जहां  रोज़  डाके  पड़ते  हैं,  औरतें  जहां

 बाहर  नहीं  जा  सकतीं,  किसी  की  मज़ाल  नहीं
 कि  पैसा  ले  कर  चला  जाये,  या  किसान  बेल  ले

 कर  खेत  में  चला  जाये,  जब  वहां  ऐसी  हालत  हो
 तो  आप  समझते  हैं  कि  कभी  ज़रूरत  नहीं  है,
 कभी  कोई  प्ररजेंसी  नहीं  है  ।  कौन  से

 हालात  वहां  पैदा  हो  गये  हैं  यह  में  श्राप  को

 बताता  हूं

 सन्‌  १६४७  में  ब्रिटिश  इम्पीरियलिज्म

 (साम्राज्यवाद  )  खत्म  हुआ  शौर  ज़रूरी  था

 कि  उसके  पाये-स्तन  (साधार-स्तम्भ)  जो

 रजवाड़ों  शाहियां  थीं  वे  भी  खत्म  हों  भौर  वह
 काम  हिन्दुस्तान  के  लौह-पुरुष  सरदार  पटेल

 को  सुपुर्द  किया  गया  भर  उन्हों  ने  किस  खूबी
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 से,  किस  भ्रक्‍्लमंदी  से  भ्रौर  किस  तदब्बुर  (बुद्धि-

 भत्ता)  से  वरानन  फ़ानन  में  तमाम  काम  कर

 दिया।  लेकिन  एक  कमी  थी  उन  में,  चाहे कुछ
 भी  हो  वह  होना  उन  में  स्वाभाविक  था,  नेचुरल
 था,  वह  नान-वॉयलेट  (अहिंसक)  थे;  कौर
 नान  वायलेंट  के  साथ  उनको  दया  श्र  गई  कौर

 खत्म  करते  करते  पूरा  बार  नहीं  मारा  भर

 थोड़ी  सी  कसर  रजवाड़ेशाही  को  खत्म  करने  में

 छोड़  दी  और  यह  राजप्रमुखों  की  प्रथा  क्राइम

 कर  दी।  वही  राजप्रमुख  राज  हमें  कहते  हें
 कि  हमारे  वायदे  हैं  उनके  साथ,  लेकिन  उन  को

 मालूम  होना  चाहिये  कि  डे मोक़े सी  में  वायदे

 पीपुल  (जनता)  किया  करते  हें  इंडिवीजुएल्स

 (व्यक्ति)  नहीं  किया  करते  हें  ।  चाहें  कोई
 कितना  ही  बड़ा  आदमी  क्‍यों  न  हो,  उसका

 यायदा  डेमोक्रेसी  में  नहीं  चलता  ।  राज

 पीपुल्स  की  यूनाइटेड  (संयुक्त)  भावाज़  यह  है.
 कि  राज प्रमुखों  की  डेमोक्रेसी  के  युग  में  ज़रूरत

 नहीं  है  शर  यह  तमाम  चीज़ें  प्रजा यब घर  में

 भेज  देने  के  लायक़  हैं  -  श्र  भ्रमर  वे  वहां

 हो-हल्ला  मचाते  हैं  कौर  अपने  को  जानवर

 समझते  हैं  तो  उनको  चिड़ियाघर  में  भेज

 दीजिये,  लेकिन  अगर  वे  वहां  भी  चुपचाप  नहीं

 रह  सकते  तो  मेरे  ख्याल  में  पागलखाने  के

 सिवाय  उनके  लिये  और  कोई  जगह  नहीं
 डे।

 यह  सब  से  बड़ी  कमी  और  नुक्स  है  जो

 यह  छोटे  छोटे  क़ानून  पूरा  नहीं  कर  सकेंगे  ।

 अभी  क्या  क्‍या  बातें  वहां  पर  पैदा  हुईं।  उस

 के  साथ  साम्प्रदायिकता  ने  भी  वहां  घर  कर

 लिया  ।  पंजाब  में  साम्प्रदायिकता  ख़त्म  हो
 गई,  क्योंकि  भ्र केली  थी।  काश्मीर  में  रजवाड़े-

 शाही  बाकी  थी,  खत्म  हो  गई,  क्‍योंकि  वह  भ्र केली

 थी  i  लेकिन  पेप्सू  में  रजवाड़ेशाही  खत्म

 नहीं  हो  सकी  क्‍योंकि  वह  भकेली  नहीं  थी  कौर

 चाहे  श्राप  कितने  ही  क़ानून  बना  डालिये  जब
 तक  इन  दो  चीज़ों  का  गठबन्धन  है  शौर  उन  के
 साथ  दूसरी  शक्तियां  भी  मिल  रही  हैं,  जब  तक

 इनका  खात्मा  नहीं  होगा,  तब  तक  सही  जमा-
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 ae  बाप  की  भ्रसेम्बली  में  नहीं  जा  सकेंगे  श्र

 तब  तक  सही  हालात  पैदा  नहीं  हो  सकेंगे  ।

 छः:  महीने  नहीं,  छः  साल  भी  लग  जायें  तब  भी

 कोई  परवाह  नहीं,  लेकिन  यह  ज़रूरी  है  कि

 रजवाड़ेशाही  को  खत्म  किया  जाये  ।  पेप्सू

 एक्साइज  स्टेट  (आबकारी  राज्य)  है  |

 जहां  पर  शराब  पब्लिक  कौर  सबसे  में

 खूब  चलती  है  शौर  भ्रमर  उस  स्टेट  की  आमदनी

 को  देखा  जाय  तो  पता  लगेगा  कि  कुल  झ्रामदनी

 का  ४०  फ़ीसदी  पेप्सू  में  शराब  की  आमदनी  से

 जाता  है  ।  उस  स्टेट  के  लिये  बसे  भाप

 उम्मीद  करते  हें  कि  वहां  सौ  नुमाइन्दे
 अ्रसेम्बली  में  जा  सकेंगे  ।  जहां  पर  राज-

 प्रमुख  २०  लाख  रुपया  मुफ्त  में  सरकारी

 खज़ाने  स ेलेता  हो।  आप  वायदे  की  कहते  हो,
 कि  राजप्रमुख  से  हमारा  वायदा  हो  गया  ।

 सरदार  पटेल  ने  किया  होगा,  लेकिन  वायदा

 एकतरफा  नहीं  चला  करता  ।  उनका  भी

 फ़र्ज़  था  कि  वे  पालिटिक्स  (राजनीति)  में  कोई

 हिस्सा  न  लें।  लेकिन  यह  सरीहन  कहा  जा

 सकता  है  कि  राजप्रमुख  पालिटिक्स  में  हिस्सा

 लेते  हैं  भ्र ौर  वहां  रजवाड़े शाही  ने  साम्प्रदायिकता
 ह

 से  गठजोड़  करके  डेमोक्रेसी  को  खत्म  करने  की

 कोशिश  की  हुई  है।  हमें  इस  रजवाडेशाही
 प्रौढ़  साम्प्रदायिकता  दोनों  को  खत्म  करना

 होगा।  राज  कीजिये,  कल  कीजिये  या  परसों

 कीजिये,  लेकिन  करना  ज़रूर  है।  भ्रक्लमंद

 आदमी  इन  को  करने  में  देर  नहीं  लगाते  हैं,
 ढीले  भ्रामक  इनको  करने  में  कुछ  देर  किया

 करते  हैं  t

 एक  साधनों  सदस्य  :  डाक्टर  काटजू
 जंगल  में  बैठने  के  लायक  हैं  1

 श्री  चिना रिया  :  खैर  में  तो नहीं  समझता  कि

 अमी  वे  जंगल  में  बैठने  के  लायक  है,  जिस  तरह
 कि  मेरे  दोस्त  पंडित  भार्गव  ने  कह  दिया  कि

 वे  जंगल  में  बैठने  के  काबिल  हो  गये  हैँ  खैर,

 मुझे  एक  दो  ज़रूरी  बालें  कह  लेने  दीजिये  |
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 रणवाड़ेशाही  ख़त्म  करते  करते  हम  पंजाब  की

 पांच  रियासतों  को  मिलाकर  एक  यूनियन
 बनाने  लगे  थे  ।  महाराजा  पटियाला  भ्र पने

 भाप  को  एक  बड़ी  रियासत  का  शासक  समझते

 थे,  कौर  बे  इस  यूनियन  से  अलग  रहना  चाहते
 थे।  खेर,  दबाव  से  कहिये,  किसी  तरह  से,
 वे  भी  मान  गये  कौर  झूठ  रियासतों  को  मिला

 कर  एक  यह  यूनियन  बना  दी  गई  ।  पंजाब

 अलग  एक  छोटा  सा  प्रान्त  रह  गया  था  उसके

 अन्दर  नगर  इस  को  मिला  दिया  जाता  तो

 अच्छा  सोहना  पंजाब  बन  जाता  ।  शब  भी

 मेरे  दोस्त  पंजाबी  स्पीकिंग  (भाषी)  सूबा
 करके  उसको  छोटा  पंजाब  बनाना  चाहते  हें  ।

 चाहिये  तो  यह  था  कि  पंजाब  भर  पटियाला

 यूनियन  को  एक  में  मिलाया  जाता,  क्‍योंकि
 दोनों  में  बहुत  समानता  है।  वहां  पर  जमीन

 पर  रंजिशों  की  झाला  मिल्कियत  होती  थी  ।

 अभी  एक  क़ानून  का  ज़िक्र  भाया,  राजा  भ्र पने

 नाम  ज़मीन  लिख  लेता  है।  आला  मिल्कियत

 कौर  तमाम  पाबन्दियां  टेनेन्ट्स  पर  भ्रामक
 करता  है,  जिन्हों  ने  कि  जमीन  को  तोड़ा,
 सदियों  से  कान्त  की  दौर  उसको  ज़रखेज़  बनाया
 उसकी  कोई  हैसियत  नहीं  भर  राजा  ही  ज़मीन
 का  असली  मालिक  हो  जाता  है  ।

 *  *  *  e

 Dr.  N.  B.  Khare:  On  a  point  of  order.
 Can  all  this  be  said  in  the  House?

 Shri  Nambiar  (Mayuram):  Oh,  yes.

 Shri  Punnoose  (Alleppey):  This  is
 the  place  to  speak  all  this.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  referring  to  the  need  for  vhe
 President’s  rule.  He  is  also  sayiup  that
 the  President  should  have  powers  with
 respect  to  the  items  in  the  present  Bill
 and  also  generally.  We  2५०७४  not  to
 use  language  which  is  unparliamentary
 or  undignified  or  irrelevant.

 Shri  Nambiar:  It  is  not  undignified.
 Mr.  Deputy-Speaker:  If  objection  is

 taken,  then  the  hon.  Member  need  not
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 use  that  language.  He  can  advance
 other  arguments.

 Shri  Chinaria:  I  referred  only  to
 land  tenure  and  how  the  lands  were
 acquired.  We  will  have  to  have  Bills
 for  this  purpose  and  for  this  same
 purpose  we  are  giving  powers  to  the
 Presidént.  Therefore,  excuse  ‘me,
 Sir,  if  I  say  that  I  am  not  irrelevant.

 *  .  *  s
 Mr.  Deputy-Speaker:  I  am  _  not.

 going  to  allow  this,  There  must  be  a
 sense  of  decency  and  decorum.  I  was
 ccnsidering  whether  the  question  of
 the  conduct  of  the  Rajpramukh  can
 be  discussed  here  at  all.  We  are  not
 entering  into  personal  discussions,
 nor  is  the  Rajpramukh  a  person  who
 can  be  discussed  so  far  as  this  matter
 is  concerned.  That  resolution  was
 over  already,  when’  exception  was
 taken  as  to  whether  the  Rajpramukh
 ought  to  be  entrusted  with  the  man-
 agement  or  some  other  person  should
 be  appointed.  We  are  at  present  dis-
 cussing  the  President’s  ru  fe:  whether
 the  President  should  enact  the  laws
 or  we,  as  Parliament,  must  pass  laws
 ourselves  from  time  to  time.  The
 whole  thing  is  irrelevant,  This  must
 be  expunged.

 s  s  *  *
 Dr.  N.  B.  Khare:  You  must  thank

 me  for  bringing  this  to  your  notice.
 Mr.  Deputy-Speaker:  Any  portion

 of  the  speech  which  seeks  to  cast
 aspersions  on  the  head  of  the  State
 and  says  that  he  was  induced  by
 immoral  means  like  this  ought  to  be
 deleted,

 Dr.  S.  P.  Mookerjee:  But  it  is  not
 the  head  of  the  State  alone.  The  hon.
 Member  was  also  saying  that  people
 in  that  area  were  acting  in  that  dis-
 graceful  manner.  It  does  not  atfect
 the  Rajpramukh  alone  but  it  affects
 the  moral  standard  of  our  veople
 there  also,

 Mr.  Deputy-Speaker:  If  it  involves
 and  casts  aspersions  upon  the  com-
 munity  as  a  whole.  I  will  not  ailow
 that  portion.

 Dr.  Katju:  I  should  like  to  enter
 my.  strong  77068  against  any
 observations  made  against  any  Raj-
 pramukh  or  for  that  matter,  against
 any  man  who  is  not  here  to  defen?
 himself.  It  is  grossly  improper,  no
 matter  from  which  side  it  comes.

 We  are  not  here  to  listen  to  person-
 al  allegations.  personal  observations,
 personal  reflections  of  any  kind  what-
 soever.  Mostly  they  are  unfounded—
 absolutely.
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 Shri  Punnoose:  I  have  to  make  a
 submission.  I  am  not  very  much
 acquainted  with  Parliamentary  prac-
 tice  and  rules.  But  it  must  be  aamit-
 ted  that  we  cannot  discuss  the  ques-
 tion  of  Patiala  or  PEPSU  without  re-
 ference  to  Rajpramukh,  because  he  is
 ali  powerful  there.

 Dr.  Katju:  On  a  point  of  order,  Mr.
 Deputy  Speaker.  We  have  got  the
 PEPSU  Budget  which  is  coming  short-
 ly.  We  are  now  discussing  a_  short
 Bill  as  to  whether  the  President
 should  or  should  not  have  the  power.
 The  Rajpramukh  does  not  come  _  into
 the  picture  at  all  in  this  Bill.

 Mr.  Deputy-Speaker:  I  rule  out  all
 the  portions  relating  to  the  Rajpra-
 mukh,  for  this  reason  that  this  Bill
 mainly  concerns  itself  with  the  fact
 whether  Parliament  should  enact  law,
 or  power  should  be  given  to  the  Presi-
 dent  to  enact  law.  The  Rajpramukh
 does  not  come  into  the  picture  at  all.
 When  we  come  to  other  measures,
 like  the  Land  Tenure  Bill,  etc.  we
 shall  see  how  far  they  are  relevant,
 but  I  think  even  there  it  will  not  be
 relevant.  It  is  a  hypothetical  issue
 over  which  I  am  not  in  a  position  to
 give  a  ruling  now.  So  far  as_  this
 metter  is  concerned,  any  reference  to
 the  Rajpramukh  is  absolutely  un-
 warranted  and  irrelevant.

 Shri  K.  हू,  Basu:  Of  course,  if  any
 indecent  or  unparliamentary  remarks
 are  made,  you.  are  certainly  within
 your  powers  to  expungé  it.  But  the
 hon.  the  Home  Minister  said  that  we
 csnnot  mention  the  names  of  indivi-
 duals  who  are  not  in  the  House  to
 defend  themselves.  It  has  to  be  con-
 ceded  that  even  the  President  nas  to
 work  through  his  machinery  and  in
 referring  to  the  machinery,  we
 certainly  have  to  point  out  individu-
 also.  If  any  such  reference  is  deroga-
 tory  or  indecent,  they  may  be  expung-
 ed.  But  that  we  cannot  even  refer  to
 individuals  who  are  not  here  is  a
 proposition  which  I  suppose  is  nut
 correct.

 Mr.  Deputy-Speaker:  There  is  no
 general  ban  against  reference  to  any
 person  here.  If  the  matter  is  relevant
 and  relates  to  an  individual.  it  may
 be  referred.

 Another  point  that  was  mentioned
 by  the  hon.  Home  Minister  was  that
 aspersions  ought  not  to  be  cast  in  the
 House  against  a  person  who  is  not
 here  to  defend  himself.

 So  far  as  the  first  point  is  concern-
 ed  any  reference  to  the  Rajpramukh
 in  this  Bill  is  absolutely  unnecessary.
 irrelevant  and  uncalled  for.  So  _  far
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 as  the  casting  of  aspersions  is  con-
 cerned,  I  will  not  allow  it,  Under
 these  circumstances,  I  expunge  those
 portions.

 I  am  not  giving  any  general  ruling.
 Shri  Chinaria:  I  am  being  mis-

 understooa.  I  have  said  nothing
 against  the  Rajpramukh.  I  have  nar-
 rated  historical  facts—old  facts—no-
 thing  against  the  Rajpramukh.

 Mr.  Deputy-Speaker:  Historical  or
 otherwise  I  have  ruled  they  are  irreie-
 ‘vant  and  cast  aspersions  on  the  Raj-
 pramukh,  On  these  grounds,  those
 portions  will  be  expunged.  They  wilk
 not.  be  reported  by  the  Press  as  well.

 st  सितारिया:  यह  हालात  थे  कि

 जिन्होंने  एक  अजीब  लेड  टिन्योर  (भूमि

 व्यवस्था)  कायम  कर  दिया  कौर  ६४  लाख

 एकड़  जमीन  में  से  करीब  एक  तिहाई  ज़मीन
 पर  यानी  बीस  बाईस  लाख  एकड़  ज़मीन
 पर  ऐसे  टेनेन्ट्स  रह  गये  जिन  को  कि  हर
 वक्‍त  किसी  न  किसी  बहाने  से  लेंड  लाईस

 (ज्ञमोंदार)  एजेक्ट  (बेदखल)  करते  रहते
 थे  भोर  शब  भी  कर  रहे  हे  -  इन  हालात  में

 जब  रजवाड़ाशाही  शौर  जागीरदार  तमाम
 के  तमाम  कौर  साथ  ही  हमारे  दोस्त  कम्यूनिस्ट
 भाई  भी  शोर  मचाने  के  लिये  मिल  कर  कुछ
 ऐस  हालात  बना  देते  हें  कि  कोई  कानून  नहीं

 रहता  t  we  उस  लाकानूनी  को  खत्म  करने
 के  लिये  ज़रूरी  है  कि  उन  टैलेंट्स  को  रिलीफ-

 (सहायता)  दी  जाय  कौर  जल्दी  से  जल्दी
 दी  जाय  ।  राज  नहीं,  कितने  ही  दिनों  से,

 सन्‌  (६००  के  पहले  से  ये  झगड़े  चले  जाते

 @  ।  कितनी  जगहें  ऐसी  हे  कि  दस,  दस,  पंद्रह

 पंद्रह  साल  से  कोई  लगान  या  बटाई  किसी
 मालिक  को  नहीं  दी  गई  कौर  कितने  ही

 टेनेन्ट्स  ऐसे  हें  जिनको  बिना  किसी  गुनाह  के
 लैड  लाईस  हर  साल  निकालते  रहते  हें  ।
 वे  अपने  घरों  से  अपनी  ज़मीनों  से  निकल  कर
 दर  बदर  फिरते  रहते  हे  इससे  यह  नतीजा
 निकलता  है  कि  डाके,  कृषि-खून  कौर  लूट
 मार  हर  जगह  होती  रहती  है  |  राज  इस  चीड़
 को  खत्म  करना  चाहिये  ।  लेकिन  लेंड  टेनेन्सी
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 [श्री  चिना रिया]
 ऐक्ट  से  या  किसी  शौर  एक्ट  से  में  नहीं  समझता

 पक  सही  हालात  पैदा  हो  सकेंगे  जिस  से  कि

 सही  तौर  से  एलेक्दान्स  (निर्वाचन)  हो  सकें  ।

 अभी  सरदार  हुक्म  सिंह  पूछते  थे  कि  क्या  क्या

 'लेजिस्लेशन  (विधान)  बनाये  जायेंगे  |

 में  उन  को  बताऊं  कि  पिछले  साल  से  पेप्सू
 में  डेमॉक्रेटिक  गाने मेंट  कायम  है,  डिमाक्रेटिक

 इंस्टीट्यूशन  (लोकतंत्रीय  संस्था  )  लेजिस्लेटिव

 'असेम्बली  (विधान-सभा)  कायम  है,  लेकिन

 साल  भर  के  भ्रन्दर  सिंह  २४  दिन  वह  ऐसे-
 बबली  मीट  कर  (समवेत  हो)  सकी  ।  यह  तो

 काम  है  जो  कि  इस  डेमॉक्रेटिक  इंस्टीट्यूशन
 नने  किया  है  ।

 सरदार  हुक्म  सिह:  २४  दिन  तो

 कया,  कांग्रेस  ने  तो  एक  भी  दिन  नहीं  किया  ।

 70  A.M.

 श्री  लि ना रिया  :  यहां  कांग्रेस-बे  कांग्रेस  का
 सवाल  नहीं  है  ।  यह  सारे  का  सारा  सवाल

 'डिमाक्रेटिक  इंस्टीट्यूशन  का  है  जिस  ने  साल
 में  सिंह  २४  दिन  काम  किया  ।  और  फिर
 उस  ने  कितने  कानून  पास  किये  ?  जितने  पास
 'करने  थे  उन  में  से  एक  या  दो  तो  बमुश्किल
 तमाम  चलते  चलते  पास  किये  ।  इसलिये  कि
 'अगर  कल  चुनाव  में  कामयाबी  न  पा  सके
 'तो  दूसरी  पार्टी  का  नाम  न  हो  ।  भ्रमर  कांग्रेस
 पावर  में  जा  गई  तो  उसका  नाम  होगा,
 इसलिये  लेड  यूटिलाइजेशन  और  शाला

 बमल्कियत  के  कानून  तो  चलते  चलते  उस  ने
 पास  किये  ।  और  कोई  कानून  उन्होंने  पास

 'नहीं  किया  ।  इस  के  लिये  हिंद  सरकार  ने

 Veo  के  रेज्योलूशन  के  ज़रिये  एक

 'ऐग्रेरियन  रिफाम्स  कमेटी  बनाई  जिस  के

 चेअरमैन  श्री  वेन्कट्यार  थे  ।  फिर  पेप्सू
 सरकार  ने  भी  एक  कमेटी  बनाई  जिस  के

 बेअर मन  दारा  सिह  थे  ।  दोनों  की

 #रिपोर्ट  हाया  हो  चुकी  हें  भौर  उन  के

 (Delegation  of  Powers)  Bill

 झ्राधार  पर  जो  कानून  बनाये  गये  थे

 उन  कानूनों  की  तफसील  यह  है  ।  PEPSU
 Utilisation  of  Lands  Bill,  PEPSU  Re-
 ‘quisition  and  Acquisition  or

 ‘Immoveable  Property  Bill,  Reclama-
 tion  of  Land  Bill.  Lana
 Acquisition  Bill,  Tenancy  of  Agricul-
 tural  Lands  Bill,  Agricultural  Lands
 Limitations  on  Ownership  Bill,  Ala
 Milkiat  Bill,  Superior  Rights  Bill,

 Tenancy  Temporary  Provisions  Amend-
 ment

 Bill.  इतने  कानून  जो  वहां  इंट्रोड्यूस
 हो  चुके  थे  लेकिन  वह  सीमा  फ्रेडरिक  इंस्टीट्यूशन

 उन्हें  पास  करने  कां  समय  नहीं  निकाल  सकी  |

 और  राज  यह  उम्मीद  की  जाती  है  कि  एक
 दम  से  स,री  चीजों  को  कर  दिया  ज़ाये  a  में

 कहता  हूं  कि  जब  तक  टेनेन्ट्स  को  रिलीफ

 पहुंचाने  की  ज़रूरत  है  शर  कोई  आउटसाइड

 (ब्रा हरी)  एजेंसी  को  चाहे  पालियामेंट  को

 या  राष्ट्रपति  को  भ्रख्त्यार  देकर  जल्द  से

 जल्द  उसे  नहीं  किया  जायगा  तब  तक  वे

 हालात  नहीं  पैदा  हो  सकते  हे  जो  कि  सरदार

 साहब  चाहते  हूं  शौर  जो  कि  तमाम  देश  के

 शरमन  के  लिये,  तमाम  देश  की  उन्नति  के  लिये

 कौर  तमाम  देश  के  फायदे  कौर  बेहतरी

 के  लिये  जरूरी  हैं।  भाप  इस  हिस्से  के  प्रकार

 फाइव  इस  प्लैन  (पंच  वर्षीय  योजना)

 लागू  कर  रहे  हें,  करोड़ों  रुपये  उस  पर  खर्च

 कर  रहे  हे  लेकिन  जहां  इतनी  लाकानूनी  शर

 इतने  के  वापस  के  तफ़रकात  हैँ  वहां  कोई

 काम  नहीं  हो  सकता  है  चाहे  आप  कितना  ही
 रुपया  बरबाद  कीजिये  ।  इसलिये  ज़रूरत  है
 कि  पहले  उन  हालात  को  ठीक  करने  के  लिये

 यह  कानून  पास  किया  जाये  कौर  उस  के  बाद

 जितने  भी  कानून  ज़रूरी  हों  वे  पास  किये  जायें

 ताकि  वहां  पर  झमन  कायम  हो  सके  ।  यह
 चीज  है  जो  कि  ज़रूरी  है  |  अगर  इस  को

 सुनकर  भी  सरदार  साहब  महसूस  नहीं  करते

 कौर  कोई  रेमेडी  (इलाज)  नहीं  मालूम
 करते  तो  लाचारी  है  ।  झगर  इतनी  बातों  को

 सुनकर  भी  सरदार  साहब  वही  बातें  कहते
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 हैं  तब  तो  मेरे  ख्याल  में  वहू  रोगी  के  साथी

 नहीं  बल्कि  रोग  के  साथी  हू  ।  लेकिन  में  यह
 अता  दू  कि  रोग  इतना  बढ़  गया  है  कि  रोगी

 ज्यादा  दिन  जिन्दा  नहीं  रह  सकता  है  भौर

 रोगी  मर  गया  तो  रोग  भी  साथ  ही  साथ

 खत्म  हो  जायगा  ।  नगर  छापने  सामन्त-

 [शाही  और  साम्प्रदायिकता  के  दोनों  रोगों

 ६की  खत्म  नहीं  किया  तो  हमारी  हालत  कभी

 भो  दुरुस्त  नहीं  हो  सकेगी  ।

 मुझे  इतना  ही  कहना  था  शौर  इतना  कह
 कर  में  आप  से  क्षमा  चाहता  हूं

 Dr.  8.  P.  Mookerjee:  The  object  of
 this  Bill  is  not  to  reopen  the  discussion
 on  the  need  for  introducing  Presi-
 dent’s  rule  in  PEPSU.  That  matter  is
 closed.  Many  of  us  opposed  that
 Resolution,  but  the  House  has  taken  a
 decision,  Now  the  object  of  this  Bill
 is  only  to  delegate  the  Power  of
 Parliament  to  the  President  for  the
 purpose  of  legislation.  It  would  be
 better  if  we  confine  our  discussion
 only  to  that  point.

 This  matter  came  up  before  this
 House  when  a  similar  Bill  was  moved
 by  Mr.  Rajagopalachari  who  was.  then
 the  Minister  in  charge,  while  dealing
 with  Punjab.  His  original  proposal
 was  not  only  to  delegate  the  power  of
 the  Parliament  to  the  President  but
 also  to  authorise  the  President  to
 delegate  his  power  of  legislation  to
 the  Governor.  As  my  friend  Pandit
 Thakur  Das  Bhargava  has  reminded
 the  House,  at  that  time  a_  discussion
 took  place-in  which  Members  belong-
 ing  to  all  sides  participated  and  ex-
 pressed  their  grave  concern  at  the
 drastic  nature  of  that  provision,  so
 much  so  that  Government  had_  to
 modify  the  stand  first  taken  by  them. On  the  next  day  Shri  Rajagopalachari
 came  before  the  House  and  withdrew
 that  particular  sub-clause  of  the  then
 Bill,  which  provided  for  sub-delega-
 tion  of  power  by  the  President  to  the

 Governor.
 Even  with  regard  to  the  exercise

 of  legislative  power  by  the  President
 he  was.prepared  to  accent  a  formula,
 namelv.  that  after  the  Bill  had  been
 passed  by  the  President  it  would  be
 placed  before  Parliament  at
 the  next  session  and  by
 means  of  a_  resolution  Parliament
 ‘could  modify  any  of  the  provisions  in

 =
 $  Bill.  A  similar  provision  has

 und  its  place  in  the  present  Bill  also.
 But  we  oppose  this  Bill  on  the

 ground  that  we  are  not  satisfied  that
 42  PSD
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 there  is  any  ground  for  delegation  ०७
 the  power  of  Parliament  to  the  Presi-
 dent  at  all.  There  is  an  obvious
 difference  between  Section  93  under
 the  old  Government  of  India  Act
 which  contemplated  suspension  of  the
 Constitution  in  particular  Provinces

 and  the  provisions  in  our  present  Con-
 stitution.  As  was  put  by  Mr.
 Rajagopalachari  on  the  previous
 occasion,  our  present  Constitution
 does  not  contemplate  suspension  of
 democracy.  This  is  how  he  put  it,
 ‘that  this  is  not  the  same  as  the
 picture  under  section  93  of  the
 old  Gevernment  of  India  Act  by  which
 provincial  autonomy  was  _  substituted
 arbitrarily  by  Governor’s  rule.  Here
 there  is  no  desire  to  take  away  the
 responsibility  of  Government  under
 democracy,  In  other  words,  the
 Picture  that  we  contemplate  is  some-
 what  like  this,  The  Government  of
 India  steps  into  the  shoes  of  the  State
 Government  and  the  Government  of
 India  is  responsible  to  this  Parlia-
 ment.  In  executive  matters.  there
 fore.  it  is  the  Central  Government
 which  remains  in  temporary  charge. With  regard  to  finance,  control  of
 Parliament  continues.  With  regard  te

 the  High  Court,  even  the  Government
 of  India  or  Parliament  cannot  super- Sede  the  High  Court.  The  judiciary
 continues.  Control  over  finance  conti-
 nues  through  Parliament.  With  regard to  legislative  matters.  normally  Parlia-
 ment  should  function  as  the  legisla- tive  authority,  but  the  Constitution
 gave  Parliament  the  power  to  delegate its  legislative  power  to  the  President.
 That,  in  brief.  is  the  structure  that  the
 Constitution  has  provided  for  under
 such  exceptional  circumstances.  But
 when  we  raised  this  question  last
 time  that  it  was  not  desirable  that  we
 should  take  away  this  power  of
 Parliament  and  we  wanted  to  know
 from  the  then  Home  Minister  what
 were  the  special  reasons  why  he  want-
 ed  to  do  so  and  whether  the  intention
 was  to  pass  legislative  measures  on  a
 large  scale.  he  came  out  with  his
 reply.  It  is  worth  being  repeated  to
 the  House  now.  The  question  put  to
 him  was  “What  is  the  policy.of  the
 Government?  Are  they  going  to  take
 up  all  and  sundry  legislation  and  push
 it  through  under  the  authority  pro-
 posed  to  be  got  from  this  Bill.  or  are
 they  going  to  work  as  care-takers
 only  for  the  time  being?”,  “That  Is  a
 question  which  I  should  snswer  and
 Y  am  glad  to  answer.  It  {fs  not  the
 intention  of  Government  to  take  up
 all  legislation  simply  because  they
 have  authority  for  a  summary  process
 and  go  on  with  every  kind  of  thing
 simply  for  the  sake  of  making  laws.
 What  they  have  to  take  is  only  that
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 which  is  most  urgent  and  most  neces-
 sary  either  from  the  point  of  view  of
 the  present  emergency  or  from  the
 point  of  view  of  any  emergency  that
 may  arise  in  the  Province.  Their
 intention  is  only  to  take  up  absolutely
 essential  legislation.”  And  then  he
 stated:  “But  if  they’—the  measures—
 “are  controversial  and  are  likely,  so

 to  say,  to  forestall  the  legitimate  acti-
 vities  of  a  popular  Ministry,  I  promise
 that  such  things  will  not  be  tackled
 and  it  is  not  a  pleasure  for  Govern-
 ment  to  tackle  such  things.  We  shall
 only  deal  with  necessary  things.  It  is
 impossible  to  leave  a  gap.”

 ple  was  accepted  by  the  Government
 on  that  occasion,  that  only  very
 necessary  and  essential  pieces  of
 wezislation  will  be  undertaken  under
 this  emergency  power.  Therefore
 earlier  today  I  put  a  question  to  the
 hon.  Minister  enquiring  what  his  plans
 were.  He  has  come  with  a  list  of
 several  Bills.  And  he  quite  rightly

 ointed  out  that  it  was  not  possible  to
 fidicate  what  is  going  to  happen  in
 the  future.  Some  of  these  measures
 which  he  just  now  cited  are  important.
 I  am  not  doubting  their  importance.
 I  am  not  doubting  even  their  urgency.
 But  some  of  them  may  be  of  a  contro-
 versial  nature,  and  rightly  so.  I  am
 not  saying  that  these  Bills  should  not
 be  passed  into  law.  I  had  occasion  to
 visit  PEPSU  for  a  very  short  while
 sometime  ago  and  I  think  that  perhaps
 if  some  of  these  measures  were  enact-
 ed  it  may  create  8  better  situation,
 not  for  law  and  order  alone  but  for
 creating  a  more  stabilised  condition  in
 that  part  of  India.  So  I  am  not  oppos-
 ing  for  a  moment  the  justification  for
 bringing  forth  such  legislation.  There
 may  be  difference  of  opinion  with
 regard  to  the  provisions  of  the  Bills—
 which  we  have  not  seen.  But  my
 point  is  this  that  the  responsibility  for
 passing  such  laws  should  not  be
 undertaken  by  the  executive  authority.
 Why  cannot  this  Parliament  be  trusted
 to  consider  these  matters  during  the
 current  session?  I  make  this  offer  on
 behalf  of  the  Members  sitting  on  the
 Opposition  that  we  will  be  quite  pre-
 pared  to  sit  for  extra  days,  or  three
 hours  extra  sittings  in  the  evening  for
 two  or  three  days.  Let  us  agree  to
 take  two  or  three  days  for  the  purpose
 of  considering  these  measures.  The
 Business  Advisory  Committee  under
 your  chairmanship,  Sir,  can  lay  down
 an  ,agreed  programme.  But  this  is  a
 fundamental  point.  Parliament  should
 not  delegate  its  powers  to  the  Presi-
 dent  unless  the  circumstances  are  very
 exceptional  in  nature.  It  is  not  a
 question  of  the  Opposition’s  right:  it
 fg  a  question  of  the  right  of  the  House,
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 and  I  would  very  strongly  urge  Mem-
 bers  sitting  on  the  other  side  not  to
 look  at  it  from  a  party  point  of  view.
 This  is  the  prerogative  of  Parliament.
 Under  the  Constitution  the  passing  of

 er

 in  a  democratic  State  must  be
 he  prerogative  of  Parliament.  Maybe

 e  President  has  the  Ordinance-mak-~
 ng  power  when  Parliament  is  not  in

 session.  But  normally  speaking,  wnen
 Parliament  is  in  session,  this  body  and
 this  body  alone  must  undertake
 legislation.  There  is

 neue
 that

 they  need  be  afraid  of.  They  have  a
 more  comfortable  majority  than  is
 necessary  for  passing  the  Bills.  Any
 Bill  will  be  passed  into  law.  The
 Opposition  cannot  obstruct.  Then
 why  should  Government  proceed  with
 such  a  measure  as  this?  It  is  thjs
 mentality  which  we  disapprove  of.  I
 am  not  raising  the  circumstances
 under  which  President’s  rule  has  been
 promulgated,  It  has  been  closed  for
 the  time  being.  In  connection  with
 the  Budget  some  of  the  points  may  be
 raised.  But  that  is  totally  irrelevant
 so  far  as  this  narrow  issue  is  concern-
 ed,  narrow  in  extent  but  of  high  con-
 stitutional  value.

 I  would  therefore  appeal  to  my
 friend  to  drop  this  Bill.  It  is  not  a
 corollary  to  the  promulgation  of  Presi-
 dent’s  rule  at  all.  The  resolution
 which  was‘  amended,  when  Dr.

 Katju  moved  his  proposai.  at
 the  instance  of  Pandit  Bhargava,
 makes  it  clear  that  the  powers  of  the
 Legislature  of  PEPSU  shall  be  exercis-
 able  by  or  under  the  authority  of
 Parliament,  making  certain  incidental
 and  consequential  provisions  detailed
 in  the  Proclamation.  So  the  House,
 on  the  recommendation  of  the  Minis-
 ter  himself,  only  on  the  I2th  March
 last  adopted  the  resolution  that  the
 legislative  powers  of  PEPSU  are  being
 transferred  to  this  House.  Why  alter
 it  now?  You  have  the  power.  I  am

 not  saying  the  House  cannot  60  s0,
 It  has  the  power  under  the  Constitu-
 tion  to  do  so.  But  I  consider  it  totally
 unnecessary  and  in  order  to  establish
 healthy  democratic  precedents  the
 Minister  should  withdraw  this  Bill,
 sit  down  with  representatives  of  the
 Opposition  Groups,  fix  up  a_  pro-
 gramme,  tell  us  how  many  Bills  he
 wants  to  get  passed  so  that  Parliament
 can  discharge  the  duties  normally
 entrusted  to  this  body.  That  is  tne
 point  which  I  would  like  to  place
 before  the  House.

 शी  अल्गु  राय  शास्त्री  (जिला  झा जम गढ़---

 पूर्व  4  जिला  बलिया--पशिचम)  :  उपाध्यक्ष

 महोदय,  कभी  मेरे  मित्र  यामा  प्रसाद  मुकर्जी
 ने  जो  प्रदान  उठाया  है  वह  एक  महत्व  का



 ‘S4qr  Patiala  and‘  East  Punjub  30  APRIL  953  States  Union  Legislature  5442
 ee  9  ०

 wert  ।  इस  में  संदेह  नहीं  कि  जो  बात

 उन्होंने  कही  उस  की  दृष्टि  से  प्यार  संभव  होता
 तो  पार्लियामेंट  को  ही  उन  तमाम  विधानों

 के  बनाने  का  अधिकार  अपने  हाथ  में  ले  लेना

 चाहिये  ।  लेकिन  जैसा  कि  इस  विधेयक  के

 स्टेटमेंट  श्राफ  भाबजक्ट्स  एंड  रिजर्व'

 (उद्देश्यों  तथा  कारणों  का  विवरण)  में

 बहुत  सफाई  के  साथ  लिखा  गया  है  कि

 पार्लियामेंट  अ्रपने  इस  वर्तमान  सत्र  में  उन

 महत्वपूर्ण  प्रश्नों  को  ले  नहीं  सकती.  .  *

 Dr.  S.  P.  Mookerjee:  Why?
 श्री  अलग  राय  शास्त्री  :  इसलिये  नहीं

 ले  सकती  कि  काफी  दिनों  से  पालियामेंट  का

 यह  सत्र  चल  रहा  है  शौर  बहुत  से  महत्वपूर्ण
 चप् रदन  वहां  पेप्सू  के  बारे  में,  जिन  के  संबंध

 में  विधियां  बननी  हें,  ऐसे  हें  कि  जिनको

 टाला  नहीं  जा  सकता  ।  लेंड  रिफार्म  (भूमि

 सुधार  )  के  प्रश्न  हें  कौर  दूसरे  प्रश्न  हे,  उनको

 लेकर  पार्लियामेट  स्वयं  राज  बैठ  जाय  तो

 वह  एक  नियत  समय  में  उनको  पूरा  नहीं
 कर  सकती  i  wa  इस  सत्र  का  विस्तार

 करना  भी  बहुत  कठिन  हैं  ।  तो,  न  तो  सत्र

 बढ़ाया  जा  सकता  है  कौर  न  उन  महत्वपूर्ण
 गरदनों  को  इस  बीच  में  जल्दी  जल्दी  में  हम  पास

 कर  सकते  है,  उन  के  संबंध  में  विधेयक  बना

 सकते  हें  ।  न  उस  काम  को  टाला  जा  सकता

 है  कौर  न  उस  काम  को  यहां  पर  पूरा  किया

 जा  सकता  है  यह  मुख्य  कठिनाई  है  जिस  के

 कारण  यह  विधेयक  यहां  पाया  nl  भ्रमर

 पालियामेंट  के  लिये  यह  भ्र वेधा निक  होता

 कि  अपने  भ्र धि कार  को,  अपनी  पावर  को,
 भ्र पनी  शक्ति  को  किसी  को  सुपुर्दे  कर  सफे

 तो  अलबत्ता  यह  प्रश्न  उठ  सकता  था  ।  जो

 कांस्टीट्यूशनल  ऐक्ट  (संविधान)  का  भप्रनुच्छेद
 ३५६  है  उस  में  जहां  हस  प्रकार  का  प्रोक्लेमेशन

 इश्यू  (उद्घोषणा  जारी)  करने  का  भ्रधिकार

 राष्ट्रपति  को  दिया  गया  है,  प्रेसीडेंट  श्राफ

 इंडिया  को  दिया  गया  है,  वहां  अनुच्छेद  ३५७

 के  खंड  (१)  के  उप-खंड  (क),  (ख)

 eee  eh  (Delegation  of  Powers)  Bill

 तथा  (7)  में  भी  इस  तरह  का  प्रावीजन

 (उपबन्ध  )  इसलिये  रखा  गया  था  कि  इस

 तरह  की  आवश्यकता  हो  सकती  थी  ।  कब

 यहां  प्रोक्लेमेशन  भाया  |  उस  के  बारे  में  इस'

 पालियामेंट  ने  अपने  प्रस्ताव  द्वारा  उसको

 स्वीकार  किया  |  श्री  आवश्यकतायें  से

 ही  विवश  होकर,  कि  जिन  आ्रावश्यकताओं

 को  दृष्टि  में  रखकर  हम  ने  ३५७  (१)  और

 उस  के  उपखंड  (क),  (ख)  तथा  (ग)
 इत्यादि  बनाये  है,  उन  से  लाभ  उठाकर  हम

 यह  भ्र धि कार  प्रेसीडेंट  को  दे  रहे  हे  कि  वह

 कानून  बनाने  की  कार्यवाही  पर  अपना  भ्र धि कार

 रखें  शौर  उस  भ्रधिकार  के  भ्रनुसार  भ्रावश्यक

 क़ानून  बनायें  ।  तो  में  समझता  हूं  कि  जब  यह

 प्रदान  उठाना  कि  पार्लियामेंट  स्वयं  दो  दो

 तीन  तीन  घंटे  और  ब्रेकर  कौर  भ्र धिक

 समय  दे  कर  इस  काम  को  करे,  तो  वह  जल्दी

 का  काम  होगा  ।  श्र  एक  मुहावरा  है
 कि  “जल्दी  का  काम  शैतान  का”  ।  यह  कोई
 प्रनपालियामेंटरी.  (भ्र संसदीय  )  प्रयोग  नहीं

 है,  बल्कि  एक  ग्रामीण  मुहावरा  है,  कि  जल्दी

 का  काम  शैतान  का  होता  है  ।  तो  जल्दी  में

 कानून  नहीं  बनाये  जा  सकते  |  उन  पर  पूरा
 मस्तिष्क  लगाने  की  भ्रावश्यकता  होती  है
 कि  कहीं  उन  में  ऐसी  बातें  न  श्र  जायें  जो  कि

 झ्राक्षेप  की  हों  |  कहीं  ऐसा  न  हो  कि  पहले  तो

 बनाएं  शौर  बाद  में  जाकर  उन  को  बिगाड़ना

 पड़े  ।  सोच  समझकर  इसलिये  क़ानून  बनाना

 पड़ता  है  ।

 सुचिन्त्यं  चोपता,  सुविचार  यत्कृतम्‌  ।

 सुदीप  कालपी  न  याति  विक्रियाम्‌  116

 तो  जल्दी  जल्दी  में  एक  चीज़  पास  करें  तो

 उस  से  पार्लियामेंट  द्वारा  यह  भ्र धि कार  अक्सर-

 साइज  (प्रयोग)  नहीं  होगा,  बल्कि  पार्लियामेंट

 को  यह  एक  तरह  से  धक्का  लगेगा,  क्योंकि

 'भागे  चलकर  ला-कोर्टेक्स  (स्थायालयों)

 में,
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 श्री  के०  को०  बहु:  पालियामेंट  को

 पावर  कहां  है  ?

 शौ  अलग  राय  शास्त्री:  पार्लियामेंट

 को  पावर  ३५७  में  दी  गयी  है  कि  अपने  भरी-

 कार  को  प्रेसीडेंट  को  सुपुर्दे  कर  सके  ।  यह
 एक  बड़ा  भारी  मौलिक  अधिकार  है  जो  हमने
 समझ  बूझकर  प्रेसीडेंट  को  दिया  है  जिससे

 कि  ठीक  सोच  विचार  कर,  कूल-माइंडेडनैस
 (ठंडे  दिमाग़)  से  जो  रिफॉर्म्स  वहां  करने  हें
 उन  के  लिये  आ्रावश्यक  क़ानून  वह  बना  सके  ।

 अगर  जल्दबाजी  में  हम  कोई  काम  करेंगे  तो

 वह  बिगड़  जायगा  ।  :

 इस  वास्ते  में  श्यामाप्रसाद  जी  के  इस

 सुझाव  का  समर्थन  नहीं  कर  सकता  कि  पालि  या-

 मेंट  स्वयं  कुछ  समय  दे  कर  इन  कानूनों  को

 बना  दे  ।  लेकिन  में  यह  ज़रूर  चाहता  हूं  कि

 ये  क़ानून  विलम्ब  बनने  चाहियें  t  ate

 रिफार्म  को  हम  रोक  नहीं  सकते,  क्योंकि  ज़मीन

 ही  प्राइमरी  (प्रधान:)  उत्पादन  का  स्थान

 है  ।  जितनी  चीज़ें  हम  पैदा  कर  सकते  हूँ
 उन  की  जननी  भूमि  है  ।  तो  भूमि  के  संबंध  में

 जनता  का  अधिकार  न  हो,  यदि  उसके  जोतने

 बोने  वालों  को  उस  पर  अ्रधिकार  न  मिले,
 तो  उत्पादन  रुकता  है  कौर  उस  में  बाधा  पड़ती

 है  ।  इसलिये  उस  संबंध  &  क़ानून  को  हम  क्षण
 भर  भी  रोक  नहीं  सकते  ।  शब  पार्लियामेंट

 के  पास  उन  क़ानूनों  को  बनाने  के  लिये  समय

 नहीं  और  उनका  बनाना  शभ्रनिवाय  है  t

 तो  हम  दोनों  काम  नहीं  कर  सकते  ।  इसलिये

 जैसा  कि  इस  विधेयक  फे  भाबजक्ट्स  एंड
 रिजर्व  के  बयान  में  दिया  हुआ  है  उस  के  मनु-
 सार  हम  ३५७  (१)  के  मुताबिक  जो  कि

 कांस्टीट्यूशनल  में  प्रोवाइडेंड  (उपबन्धित)

 है,  उस  के  अनुसार  हम  अपना  यह  भ्र धि कार,
 विधि  विधान  बनाने  का,  प्रैसीडेंट  को  सुपुर्द
 कर  देते  हें  ।  ऐसा  करना  ही  पार्लियामेंट  के

 लिये  गौरव  की  बात  है,  क्‍योंकि  वह  कोई
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 अवैधानिक  काम  नहीं  कर  रही  है,  कोई
 जल्दी  का  काम  नहीं  कर  रही  है  ।  प्रोक्लेमेशन

 के  संबंध  में  संसद्‌  प्रस्ताव  पास  कर  चुकी. है  ।

 उस  के  बाद  यह  दूसरी  सीढ़ी  है  ।  भ्रनुच्छेद
 ' हे ५६  के  अन्दर  प्रोक्लेमेशन  शौर  ३५७  के  उप-

 खंड  (क),  (ख)  तथा  (ग)  इरादी  के  अनुसार
 इस  प्रकार  का  लेजिस्लेटिव  भ्रधिकार  प्रेसीडेंट

 को  देना,  यह  दोनों  गौरवपूर्ण  कार्य  हें।  इसके
 इन्दर  कोई  नहीं  कह  सकता  कि  पार्लियामेंट

 ने  भ्र पने  उत्तरदायित्व  को  पूर्ण  रूपेण  नहीं
 निभाया  ।  पैप्सू  में  स्थिति  ऐसी  थी  कि  जो  वहां
 गवर्नमेंट  थी  उस  को  हटाकर  राष्ट्रपति  को,

 प्रेसीडेंट  को,  पावर  अपने  हाथ  में  लेनी  पड़ी  ।

 बाद  में  पार्लियामेंट  ने  उसको  उचित  माना

 कौर  शब  उसके  संबंध  में  जो  क़ानून  बनने

 हैं  उन  को  झगर  हम  स्वयं  बनायें  तो  यह  जल्द-

 बाजी  का  काम  होगा  और  जल्दबाजी  का  काम

 ठीक  नहीं  होता  ।  इसलिये  प्रेसिडेंट  को,  राष्ट्र
 पति  को,  यह  काम  सुपुर्द  कर  देना  चाहिये  ।

 इन  दादों  के  साथ  में  श्यामाप्रसाद  जी

 के  उस  सुझाव  का  विरोध  करता  हूं  और  इस

 बात  का  अनुरोध  करता  हूं  कि  यह  हाउस

 इस  विधेयक  को  इस  के  अ्रविकल  रूप  में

 स्वीकार  करे  और  इस  में  एक  क्षण  का  भी

 विलम्ब  न  करे  ।

 Mr,  Deputy-Speaker:  Lala  Achint
 Ram.

 Some  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  I  will  give

 preference  to  people  who  come  from
 PEPSU  or  near  about  PEPSU,  Then
 I  will  come  to  otners.

 Shri  Raghavachari  (Penukonaa):
 This  is  a  matter  which  affects  the
 powers  of  the  House.

 Mr.  Deputy-Speaker:  I  am  only  try-
 ing  to  give  preference  to  those  Members
 who  come  from  PEPSU  37  near  about.
 I  am  not  excluding  others.

 Shri  Algu  Rai  Shastri:  Those  who
 talk  sense  and  reason.

 erat  अचिन्त  राम  (हिसार)  :  माननीय

 भ्रध्यक्ष  जी,  हमारे  सामने  यह  एक  ज़रूरी

 बिल  है।  में  इस  को  मामूली बिल  नहीं  कहता ।
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 इस  का  संबंध  एक  प्रदेश  की  इतनी  बडी
 जनता  के  साथ  है  |  खास  तौर  पर  राज  जो

 बिल  आप ले  रहे  हैं  वह  महत्व  का  है,  इस  कारण

 कि  यह  एक  तरीके  से  जो  डि मोक़े सी  है,  प्रजा-

 तन्त्र  है,  उस  से  विरुद्ध  जा  रहा  है,  हम  तमाम

 ताक़त  प्रेसीडेंट  के  हवाले  कर  रहे  हे  ।  इसलिये
 भी  इसकी  खास  अहमियत  है  ।  लेकिन  में

 समझता  हूं  कि  ख़ास  बातें  खास  हालात  के  भ्रन्दर

 करनी  पड़ती  हैं  ।  पेप्सू  की  जो  हालत  थी,
 जब  लेजिस्लेटिव  एसेम्बली  (विधान-सभा )
 वहां  काम  करती  थी,  उस  वक्‍त  वहां  ला  एंड
 बार्डर  (विधि  तथा  व्यवस्था)  की  हालत

 बहुत  बुरी  थी  ।  यह  कोई  छिपी  हुई  बात  नहीं

 है,  इस  को  तमाम  दुनिया  जानती  है  कि  कैसे

 वहां  डाके  पड़ते  थे,  कैसे  औरतों  की  भ्रामक

 खतरे  में  थी  ।  इसी  तरह  की  और  बातें  थीं  ।

 इन  तमाम  हालात  के  कारण  ला  एंड  बार्डर

 भी  वहां  पर  क़ायम  नहीं  था  ।  इन  तमाम  बातों

 का  ख्याल  करके  में  समझता  हूं  कि  प्रेसीडेंट

 (राष्ट्रपति)  का  प्रोक्‍्लेमेशन  (उद्घोषणा)
 पाया  कौर  तीन  महीने  पहिले  वह  चीज़  इस

 पार्लियामेंट  के  सामने  पेश  हुई  ।  उस  वक्‍त

 दलायल  क्‍या  दी  गईं  ?  जो  दलायल  दी  गई,
 उन  में  दो  ज़बरदस्त  थीं  ।  पहली  यह  थी  कि

 वहां  पर  ला  एंड  भंडार  नहीं  था  ।  इस  बात  की

 ज़रूरत  थी  कि  वहां  पर  ला  एंड  भ्रार्डर  स्थापित

 किया  जाये  ।  एक  शौर  दूसरी  दलील  भी  दी

 गई,  वह  यह  कि  वहां  के  लैजिस्लेचर  को

 कायम  हुये  एक  साल  हो  गया  ।  इस  एक  साल

 के  भरने  के  अन्दर  जो  वहां  की  गरीब  जनता

 थी  उस  की  हालत  को  ठीक  करने  के  लिये,

 उस  के  फायदे  के  लिये  जो  लेंड  रिफार्म  का  बिल

 (भूमि  सुधार  का  विधेयक)  था  वह  पास

 नहीं  हो  सका  ।  वहां  पर  जो  ज़मींदारी  के

 ऐग्रेरियन  साज़  (कृषि  संबंधी  विधियां)
 थे,  वे  पास  नहीं  हो  सके  ।  में  हैरान  था  ि

 प्रोक्लेमेशन  करने  के  वक्‍त  जो  ज़रा  सी  छोटी

 बात  मालूम  पड़ती  है  उस  को  भी  दर्ज  किया

 गया  ।  यह  छोटी  बात  है  कि  फलां  कानून  वहां

 (Delegation  of  Powers)  Bill

 पर  पास  नहीं  किया  गया,  यह  क्‍या  कारण

 था,  क्‍या  वजह  थी,  कि  जिसके  लिये  जो  वहां
 की  हुकूमत  थी  उस  को  हटा  दिया  जाय
 लेकिन  नहीं  ।  प्रेसीडेंट  साहब  ने,  गवर्नमेंट

 अाफ  इंडिया  ने  महसूस  किया  कि  यह  जो

 कानून  है,  यह  जनता  के  हित  के  लिये  बहुत
 ज़रूरी  है  ।  भगर  वहां  की  गवर्नमेंट  ने  इस

 क़ानून  को-  पास  नहीं  किया  तो  उन्होंने  झपने

 बड़े  भारी  फ़र्ज़  से  कोताही  (उपेक्षा)  की

 है।

 इस  चीज़  को  पार्लियामेंट  के  सामने  लाया

 गया  शौर  में  ने  भी  और  में  समझता  हूं  कि हाउस
 ने  महसूस  किया  कि  राज  की  गवर्नमेंट  में,

 पहली  गवर्नमेंट  तो  रही  नहीं,  इस  वास्ते  यह

 सौरभी भी  जरूरी  समझा  गया  कि  वहां  पेप्सू
 में  भ्रमर  राष्ट्रपति  का  शासन  लागू  होता  है,
 तो  यह  ग़लती  की  बात  नहीं  है,  इस  वास्ते

 पालियामेंट  ने  इसको  क़बूल  किया  ।  भाज

 हमारे  सामने  एक  बिल  भ्राता  है,  में  इस  बात

 के  हक  में  हूं  कि  प्रेसीडेंट  साहब  को  पावस

 दी  जायें,  प्रेसीडेंट  साहब  को  पावर  दिये

 वर्ग  र  काम  नहीं  चल  सकता  i  wa  पीलिया-
 मेंट  का  सेशन  (सत्र)  खत्म  होने  जा  रहा

 है  कौर  भ्रमर  इस  तीन  महीनों  के  बीच  में  कोई

 क़ानून  बनाने  की  ज़रूरत  हो,  तो  इस  वास्ते
 ज़रूरी  हो  जाता  है  कि  प्रेसीडेंट  साहब  को

 उसके  लिये  पावर्स  दी  जायें,  लेकिन  में  चाहता
 यह  हूं  कि  हम  इस  तरीके  से  न  चलें  कि  जिससे

 लोगों  के  सामने  हम  रिहढीकुलस  (हास्यास्पद  )

 मालूम  हों  ।  प्राचीन  श्राप  ने  जो  वहां  की  गाने-

 मेंट  को  सस्पेंड  (निलम्बित)  किया,  शरीर

 प्रेसीडेंट  कुल  बनाया  वह  किस  वास्ते  कि  वह
 गवनंसेंट  एक  साल  के  प्रकार  ३६५  दिन  के

 झज्जर  ज़रूरी  क़ानून  पास  नहीं  कर  सकी,

 तो  कल  झगर  श्राप  से  कोई  सवाल  करता  है

 कि  जनाब  भाप  बतलाइये  कि  आपने  साठ,

 दिन  में  क्या  किया  तो  भाप  क्‍या  जवाब  देंगे  t

 wer  की  गवर्नमेंट  ने  ठीक  है  एक  साल  के  भ्रन्दर
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 लीला  अचिन्त  राम  ]

 कुछ  नहीं  किया,  लेकिन  श्राप  बतलाइये  श्राप

 ने  साठ  दिन  के  इन्दर  कया  किया,  श्राप

 कहेंगे--  हमें  वहां  पर  बड़े  ज़रूरी  काम  करने

 थे”  ह  एग्रेरियन  रिफार्म स़  की  बिना  पर  पाने

 वहां  की  गवर्नमेंट  को  सस्पेंड  किया  था  in
 आप  उसको  किया  जाना  बहुत  ज़रूरी  समझते

 थे,  लेकिन  भ्रमर  वाक़ई  श्राप  उनको  जरुरी

 समझते  होते  तो  उनको  यहां  पर  लाते  ।  यह  ठीक

 है  कि  श्राप  को  पचास  बातें  यहां  लानी  थीं,

 लेकिन  अगर  श्राप  सब  एक  साथ  नहीं  ला  सकते

 थे  तो  कम  भ्रम  कम  एक  लाते,  दो  लाते  या  चार

 लाते  |  उस  हालत  में  हम  वहां  की  पब्लिक  पर

 बरच्छा  कौर  माकूल  इम्प्रेशन  (प्रभाव)  डाल

 सकते  थे  तीन  महीने  तो  हम  बिल्कुल  चुप

 रहे,  एक  भी  लेजिस्लेशन  नहीं  लाये  और  जब

 चा लिया मेंट  खत्म  हो  रही  है  तब  श्राप  कहते

 हैँ  कि  हमें  इन  कामों  को  एडजोन  (स्थगित)
 करना  पड़ेगा,  पोस्टपोन  करना  पड़ेगा,  तो

 यह  ग्रा पका  कहता  पब्लिक  पर  प्रिया

 इम्प्रेशन  नहीं  डालने  वाला  है  ।  में  इस  बात  के

 हक़  में  हूं  कि  प्रेसीडेंट  साहब  को  पावर  (शक्ति)
 दी  जानी  चाहिये,  लेकिन  फरवरी,  मार्च

 शौर  अप्रैल  न  तीन  महीनों  में  हम  ज़रूरी

 लेजिस्लेशन  भी  न  पास  कर  सके  कौर  हम  तीन

 महीने  में  कुछ  नहीं  कर  पाये  ।  में  समझता  हूं
 कि  यह  पोजीशन  (स्थिति)  रेडीकुलस

 (हास्यास्पद)  है  और  में  इसक।  प्रच्छा
 और  मुनासिब  नहीं  समझता  ।

 भी  अलग  राय  शास्त्री:  पिछले  तीन

 महीनों  में  पालियामेंट  कौर  बहुत  प्रावश्यक

 काम  कर  रही  थी  ।

 त्हारा  अधिक  राम:  मालूम  पड़ता

 है  भ्राप  ने  मेरी  तक़रीर  को  ध्यान  से  नहीं

 सुना  ।  मेरा  यह  कहना  है  कि  झापने  यह
 तो  पेप्सू  के  भ्रांतियों  को  कहा  कि  आपके

 यहां  एग्रेरियन  रिलायंस  बहुत  झावदयक  हें,
 और  ह: ह  यह  उन  से  कहना  कि  चुंकि  हमें

 (Delegation  of  Powers)  Bill

 दूसरे  भ्रावश्यक  काम  करने  थे,  इसलिये  हम
 उस  काम.  को  पोस्टपोन  (स्थगित)  कर  रहे
 हैं,  उससे  उन  लोगों  पर  यह  इम्प्रेशन  पड़ता

 है  कि  उनका  काम  इतना  आवश्यक  नहीं  था
 जितने  भ्रावव्यक  काम  यहां  पार्लियामेंट
 में  चल  रहे  थे  ।  मेरे  ख्याल  से  वह  ग़लत  बात  है  ।

 यह  तो  समझ  में  श्री  सकता  है  कि  ड्राप  जितने
 सारे  सुधार  क़ानूनों  में  करने  हों,
 वे  यहां  आवश्यक  कामों  में  लगे  रहने
 के  कारण  न  कर  पाये  हों,  लेकिन
 कम  से  कम  वह  काम  जिसके  लिये
 ज्ञापन  एलान  किया  शौर  जिस  एग्रेरियन
 रिलायंस  की  बिना  पर  आपने  तमाम  चीज़
 को  सस्पेंड  किया,  उसको  तो  ज़रूर  ही  पास  किया
 जाता  |  जहां  आपने  साठ  दिन  खर्चे  किये
 वहां  तीन  दिन  इसको  पास  करने  में  शौर
 सफ़  कीजिये  ।  यह  इम्प्रेशन  न  क्रिएट  (पैदा)
 होने  दीजिये  कि  उनकी  कुछ  पर्वाह  नहीं  की
 गयी,  तीन  महीने  में  हम  ने  कुछ  भी  उनके

 लिए  काम  नहीं  किया  ।  में  समझता  हूं  कि कल

 हमें  फिर  पबलिक  में  जाना  है,  एलेक्शन

 (निर्वाचन)  लड़ना  है,  इसलिये  यह  ज़रूरी

 हो  जाता  है  कि  हम  ऐग्रेरियन  'रिलायंस  को
 जल्द  अज्ञ  जल्द  करें,  क्योंकि  हम  पबलिक  की

 नुक्ताचीनी  का  क्‍या  जवाब  देंगे  कि  क्या  हम
 इतने  बीवी  (व्यस्त)  थे  कि  जिस  हेतु  हमने
 २६  सूबों  में  से एक  की  मशीनरी  सस्पेंड  कर
 दी,  बावजूद  सख्त  मुखालफ़त  के,  हमने  झ्रावर्यक

 भूमि  सुधार  कभी  तक  नहीं  करे  ।  जहां  तक  उन
 स्टेट  (राज्य)  के  कांस्टीट्यूशनल  (संविधान)
 को  सस्पेंड  करने  का  ताल्लुक  है,  में  उससे

 पूरी  तरह  सहमत  हूं  ।  जिस  स्टेट  में  भी  ठीक

 तरह  वहां  की  गवर्नमेंट  काम  न  चला  रही  हो
 उसको  हटा  देना  ठीक  है,  चाहे  वह  किसी  पार्टी
 की  गवर्नमेंट  क्‍यों  न  हो  कौर  एक  जगह  हमने
 कांग्रेस  गवर्नमेंट  को  जो  ठीक  तरह  काम  नहीं
 कर  रही  थी,  हटा  दिया  ।  इस  संबंध  में  हमारे
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 बोनाफाइड्स  तो  ठीक  हें  कौर  हमारी  नीयत

 भी  बिल्कुल  साफ़  है,  लेकिन  नीयत  की

 सफ़ाई  का  सबूत  भी  हमारी  तरफ़  से

 दिया  जाना  चाहिये  ।  तीन  महीने  के

 लिये  तो  हमने  पालियामेंट  को  पावर्स

 दीं,  और  शब  तीन  महीने  के  बाद  हम  वह
 चावर्स  उससे  वापिस  ले  कर  प्रेसीडेंट  साहब
 को  देने  जा  रहे  है  ।  तीन  महीने  पालियामेंट

 ने  बिना  कुछ  सुधार  किये  ख़ामख़्वाह

 शुमार  दिये  और  उस  के  लिए  आपकी

 तरफ़  से  यह  दलील  शाना  कि  वक्त

 नहीं  है,  में  समझता  हूं  कि  वह  कोई

 बहुत  मज़बूत  कौर  पायेदार  दलील  नहीं  है  ।

 क्योंकि  शापने  फरमाया  है  कि  प्रेसीडेंट  साहब
 जो  क़ानून  बनायेंगे  वे  क़ानून  फिर  पार्लियामेंट

 के  सामने  जायेंगे  श्र  पालियामेंट  फिर  भी

 सो  उनको  पास  करने  में  भ्र पना  वक्‍त  लगायेगी,

 चूस लिये  कोई  वजह  नहीं  मालूम  पड़ती  कि

 वह  उस  ज़रूरी  काम  को  करने  में  कभी  अपना

 वक्‍त  क्यों  न  लगाये  और  क्‍यों  श्राप  उसको

 पोस्टपोन  करते  है  ।  पहले  पालियामेंट  का

 मौजूदा  सेशन  पाठ  मई  फ़ो  समाप्त  होने
 वाला  था,  कब  वह  सात  राठ  दिन  के  लिये

 और  एक्सचेंज  कर  (बढ़ा)  दिया  गया  है  तो

 'में  नहीं  समझता  कि  इस  ज़रूरी  काम  को

 करने  के  लिये  हम  को  १५  मई  को  १७  मई

 'करने  में  क्य।  अ्रडचन  है।  जिन  दिनों  पार्लियामेंट

 सेशन  में  न  हो,  उन  दिनों  के  लिये  प्रेसीडेंट

 को  क़ानून  बनाने  की  पावर्स  देना,  एक  समझ

 में  कराने  वाली  चीज़  है  शौर  म॑  उसको  समझ

 सकता  हूं,  लेकिन  ऐसा  न  करके  पार्लियामेंट

 जब  कि  सेशन  में  हो  तब  इस  तरह  की  पावर्स

 प्रेसीडेंट  को  दे  देना,  मेरी  राय  में  पार्लियामेंट

 की  एक  थोड़ी  सी  हेटी  है  भौर  माकल  बात

 नहीं  मालूम  पड़ती  ।

 श्री  अलग  राय  शास्त्री:  वह  तमाम

 कानून  जो  इस  सें  में  प्रेसीडेंट  पास  करेगा,

 बह  पार्लियामेंट  के  सामने  मंजूरी  के  लिये

 आयेंगे  ।

 (Delegation  of  Powers)  Bill

 लाला  अचिन्त  राम:  श्राप  मेरी  बात

 नहीं  समझे  ।  मेरा  कहना  यह  है  कि  पार्लियामेंट

 इन-सेशन  (सत्रासीन)  है  इसलिये  जो  ज़रूरी

 क़ानून  हें  जैसे  एग्रेरियन  रिफार्म  का  उसको

 पालियामेंट  को  पास  करना  चाहिये  ।  इसका

 यह  मतलब  नहीं  कि  में  प्रेसीडेंट  को  यह
 पावर्स  देने  के  हक़  में  नहीं  हूं  z  इसके  अलावा

 बहुत  सारे  मामले  हो  सकते  हे  जिनको  पीलिया-

 मेंट  डील  नहीं  कर  (निबटा  नहीं)  सकती

 है  ।  इस  तीन  महीने  के  भ्रमर  बहुत  से  ऐसे
 मामले  पैदा  हो  सकते  है  जिनको  प्रेसीडेंट  को

 डील  करना  पड़े,  लेकिन  ऐसे  मामले  को,
 जो  ज़रूर  किया  जाना  चाहिये,  उसको

 पोलियामेंट  जब  इन-सेशन  है,  वह  डील

 क्यों  न  करे  ?  “Whether  Parliament  is

 or  is  not.  in  session”.  (चाहे  संसद्‌  सच्रासीन

 हो  या  न  हो)  में  समझता  हूं  कि  यह
 चीज़  अच्छी  नहीं  मालूम  पड़ती।  कम

 से  कम  एग्रेरियन  रिफार्म  जिनके  लिये

 आपने  वहां  का  कांस्टीट्यूशनल  सस्पेंड  किया,

 वह  तो  आपको  करना  ही  चाहिये  ताकि  यह
 साबित  हो  सके  कि  झ्रापकी  नीयत  साफ  थी

 ध्रौर  भागने  जो  एक्शन  लिया  (कार्यवाही  की  )
 वह  जस्टीफाइड  (श्रौचित्यपूर्ण  सिद्ध)  हो
 सके  |  लेकिन  अगर  हम  ऐसा  नहीं  करते  तो

 हमारा  स्टेंड  इनकंसिस्टेंट  (प्रसंग)  होगा
 शौर  हम  पैप्सू  मे ंजाकर  मुंह  नहीं  दिखा  सकेंगे  ।

 It  does  not  matter,  because  it  will  put
 you  in  the  right  form;  otherwise.  it
 will  put  you  in  the  wrong.

 में  अर्ज़  करना  चाहता  हूं  कि  आप  प्रेस-

 भेंट  को  पावस  दें,  लेकिन  जैसा  कि  पंडित

 ठाकुर  दास  भागने  ने  प्रमेंडमेंट  (संशोधन)
 दिया  है  कि  पैप्सू  के  जो  यहां  पर  नुमाइन्दे  हैं,

 उन  से  सलाह  की  जाय,  तो  में  बतलाऊं  कि

 पैप्सू  कौर  पंजाब  वापस  में  इंटरवूवेन  (  सम्बद्ध  )

 हैं  1  कपूरथला,  फगवाड़ा  प्रौर  महेन्द्रगढ़
 कौर  जालंधर  ये  वापस  में  मिले  हुये  हे  कौर

 कै
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 उनकी  हर  बात  का  असर  हम  पर  पढ़ता  है
 कौर  हमारा  असर  उन  पर  पड़ता  है,  इसलिये

 में  कहूंगा  कि  जो  कांस्टीट्यूशनल  एडवाइजर

 (सांविधानिक  मंत्रणाकार)  बनें  उन  में  पेप्सू  और

 पंजाब  के  पार्लियामेंट  के  मैम्बर्स  (सं सत् सदस्य)

 हों  ।  दूसरे  यह  बहुत  ज़रूरी  है  कि  पालियामेंट

 के  भ्रमर  एग्रेरियन  रिलायंस स  को  ज़रूर  पास

 किया  जाय  ।  तीसरे  श्राप  भले  ही  प्रेसीडेंट  को

 पावस  दीजिये,  लेकिन  यह  जो  पंजाब  कौर

 पेप्सू  के  मेजबां  को  लेकर  एक  एडवाइजरी
 कमेटी  बनाने  का  सुझाव  है  जो  प्रेसीडेंट  को

 मशवरा  दे  सके,  यह  बहुत  ज़रूरी  है  शौर  इसको
 गवर्नमेंट  को  ज़रूर  मंजूर  करना  चाहिए,
 क्योंकि  ग़लती  हर  एक  से  होना  संभव  है  भ्र ौर

 प्रेसीडेंट प्रौढ़  गवनमेंट  चाहे  कितने  ही  लायक

 क्यों  न  हों,  दोनों  से  ग़लती  हो  सकती  है
 इसलिये  यह  सुझाव  मंजूर  किया  जाना  चाहिये
 इसका  फायदा  यह  होगा  कि  गवर्नमेंट  इस
 ग़लती  से  बच  जायगी  कि  किसी  आ्रादमी  ने

 हमें  यह  बात  सुझाई  नहीं  थी  ।  अरब  यह  कह
 सकेंगे  कि  महीने  से  बात  हुई  |  इस  तरह  प्रा पकी

 पोजीशन  मज़बूत  होगी  ।  श्राप  पब्लिक  का

 फ़ायदा  कर  सकेंगे  |

 Mr.  Deputy-Speaker:  The  House
 will  kindly  remember  that  when  the
 original  programme  was  settled,  one
 day  was  allotted  for  PEPSU  (Delega-
 tion  of  Powers)  Bill.  Yesterday  we
 spent  about  l9  minutes.  Of  course,
 we  will  have  to  close  this——we  will
 assume  by  O’  Clock,—I  mean,  all
 the  stages  of  the  Bill.  Some  of  the
 hon.  Members  here  are  interested  in
 retaining  the  powers  of  Parliament,
 I  understand  it,  though  they  may  not
 come  from  Pepsu  proper.  They
 would  like  to  say  whether  Parliament
 should  delegate  or  not  delegate.

 Shri  Namdhari  =  (Fazilka-Sirsa):
 You  may  give  five  minutes  each.

 Mr.  Deputy-Speaker:  That  can  be
 done.  Now,  at  what  time  shall  we
 close  this  consideration  and  begin
 clause  by  clause  consideration?
 There  are  about  six  amendments  to
 Clause  3.  Shall  we  take it  up  at  .30
 or  I2  0"  Clock?

 (Delegation  of  Powers)  Bill

 Some  Hon,  Members:.  i2  O’  Clock.

 Mr.  Deputy-Speaker:  And  then  the
 third  reading  must  be  finished  by  ft
 O'Clock.  We  will  finish  all  the  amend-
 ments.  The  consideration  stage  will

 be  over  by  2  O°  Clock.

 Then,  may  I  submit  to  the  House
 that  already  a  number  of  speakers
 have  spoken  on  a  number  of  points,
 but  the  short  point  is  whether  we
 should  delegate  the  powers  or  not,
 and  whether  Parliament  should  find
 some  time  or  not;  whether,  when
 Parliament  is  in  session,  the  power
 should  be  delegated.  These  are  some
 of  the  salient  points  that  have  been
 raised.  Therefore,  hon.  Members,
 with  a  view  to  bring  pointed  attention
 to  these  points,  may  give  any  reasons
 which  have  not  already  been  set
 forth.  Therefore,  may  I  allow  ten
 minutes  to  each  hon.  Member?

 Now,  Shri  Musafir.

 Shri  Punnoose:  Sir,  if  you  call  from
 this  side  also  people  with  more  inti-
 mate  knowledge  will  be  able  to  en-
 lighten  us  when  they  speak.
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 Bills  would  come  before  us  again,  no  Parliament.  And,  Sir,  permit  me  to
 objection  remains  and  our  purpose  is  quote  a  few  _  sentences  from  his
 served.  speech.  He  told  us:

 As  regards  the  question  of  abolish-  “Do  you  mean  to  say  that  any
 ing  the  institution  of  Rajpramukhs,  one  in  these  Benches  is  anxious
 I  may  say  that  when  this  question  to  .add  to  his  _  responsibilities? ‘comes  up  before  Parliament,  we  There  is  plenty  to  do.  Please  re-
 would  perhaps  go  a  step  further  than  member  it  is  not  as  if  the  presi- ‘our  Communist  friends  in  demanding  dent  is  becoming  an_  autocrat.
 that  this  institution  be  abolished.  But  What  happens  to  this.  Up  till  now.
 at  this  juncture  there  is  no  need  to  no  question  could  have  been  put
 ‘discuss  it  at  length.  on  law  and  order  or  any  State

 matters.  I  could  have  easily  said
 I  would,  therefore  urge  that  Pandit  it  has  nothing  to  do  with  me,  go

 “Thakur  Das  Bhargava’s  amendment  to  the  PEPSU  legislature.  Now,
 should  be  accepted  and  it  would  be  every  Minister  of  the  Govern-
 proper  if  the  President  passes  a_  Bill  ment  here  becomes  responsible  to
 with  the  consultation  of  the  members  this  House,  to  every  one  of  you,  to
 from  PEPSU  and  Punjab.  answer  questions.  It  is  not  as  if

 there  is  no  responsibility  and
 Shri  Punnoose:  I  rise  to  oppose  this  there  is  no  body  to  look  after  the

 ‘Bill.  It  is  mainly  on  three  grounds  PEPSU  people,  and  the  Govern-
 that  we  oppose  it.  Firstly,  this  Gov-  ment  of  India  or  the  President
 ernment.  is  going  away  from  its  pro-  can  do  whatever  he  likes.”
 fessions  of  democratic  objectives  in
 Pepsu  by  bringing  this  Bill.  Second-  Well,  Sir,  now  ..I.  am_—  aware
 ly,  the  record  of  the  President’s  rule  that  there  will  still  be
 during  this  short  while  in  PEPSU  is  occasions  to  put  some  _  starred
 not  one  that  is  likely  to  create  confi-  questions.  I  am  aware  that  there  is:
 dence  either  among  the  people  in  still  room  for  giving  notice  of  a  half
 PEPSU  or  in  this  House.  And  third-  an  hour  discussion.  But  the  running
 ly,  as  a  result  of  this  Bill  you  will  of  the  Government  of  a  State  tnrough
 be  handing  over  35  lakhs  of  people  to  Starred  Questions  and  half  an  hcur
 the  tender  mercies  of  a  corrupt  debates  is  a  novel  practice  in  democ-
 bureaucracy  headed  by  a_  befitting  racy.  While  looking  into  the  relation
 Rajpramukh.  These  are  the  grounds  of  this  Home  Ministry  vis-a-vis  the
 on  which  we  oppose  the  Bill.  PEPSU  Government,  I  am_  reminded

 of  the  story  of  the  Camel  and  the
 May  I  remind  the  House  of  the  Arab.  The  camel  went  to  the  Arab’s

 speech  made  by  the  hon.  Home  Minis-  tent,  put  the  smallest  part  of  its  body

 bea  when  ne
 came

 oes  sanction
 of  in...

 the  House  for  suspending  e  on-
 stitution  it  PEPSU.  On  the  12th:  Shri  K.  K.  Basu  (Diamond  Har-
 March,  he  made  that  great  speech  in  bour):  Nose.
 which  he  wanted  us  to  believe  that
 this  Parliament  will  be  responsible  Shri  Punnoose:  and  when  the
 for  every  little  thing  in  PEPSU.  Arab  asked  “why  should  you  do  it”
 When  some  hon.  Members  said  that  it  said:  “It  is  so  cold.  Just  for  some
 it  was  setting  up  autocracy§  in  warmth”.  It  slowly  pushed  its  way  in
 PEPSU,  when  we  raised  doubts  saying  ‘It  is  very  cold  outside’.  Then
 With  regard  to  the  wisdom  of  sus-  happened  what  is  happening  now  in

 -~pending  the  Constitution  in  PEPSU,  PEPSU.  This  camel  of  the  _Home
 the  Home  Minister  was  almost  upset.  Ministry  poked  its  nose  in  PEPSU
 He  appeared  to  be  scandalised.  He  saying  ‘I  am  coming  to  you,  to  give
 rose  up,  and  with  a  ring  of  sincerity  you  the  warmth  of  democracy’  while
 which  he  is  always  capable  of  bring-  the  camel  of  the  story  said  openly

 ‘ing  up  whenever  he  moves  against  that  it  wanted  to  warm  itself.  Today
 the  people,  told  us  that  as  a  result  of  the  place  is  made  too  hot  for  the
 that  measure  the  people  of  PEPSU  people  of  PEPSU.
 were  going  to  have  a  better  deal;  that
 instead  of  the  small  Legislature  of  60  I  will  cite  certain  arguments  which
 or  65  Members,  they  would  have  the  the  hon.  Home  Minister  placed  before
 benefit  of  the  protection  of  this  great  the  House.  We  on  this  side  were  say-
 House:of  nearly  500  Members;  tnat  in  ing  that  Constitution  should  not  be
 the  place  of  the  small  Legislature  of  suspended  there,  because  it  would
 PEPSU  with  limited  powers  they  mean  the  denial  of  democracy,  and
 would  have  the  advantage  of  being  we  also  said  ‘You  are  going  to  hand
 represented,  and

 naving.
 their  pro-  over  the  people  of  PEPSU  to  corrupt

 '‘blems  discussed,  by  this  sovereign  officials,,  and  you  are  going  to  sup-
 >
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 press  the  people’s  movement,  and
 launch  an  offensive  on  the  movement
 of  the  kisans  and  other  toiling  people
 there.”  The  hon.  Home  Minister
 declared  three  intentions—the  first
 he  said  ‘Decency  of  public  life’,  or  in
 other  words,  the  creation  of  condi-

 Bons
 conducive  ta  free  and  fair  elec-

 ions....

 Mr.  Deputy-Speaker:  Are  we  gaing
 into  the  general  reasons  for  tuking
 over  the  PEPSU  administration?

 Shri  Punnoose:  Before  you  give
 your  ruling,  let  me  make  my  submis-
 sion.  I  shall  just  explain  my  diffi-
 culty.  The  hon.  Home  Minister  wants
 this  Bill  to  be  passed,  and  then  comes
 to  the  Parliament  now  and  then  for
 ratification  of  the  President’s  Acts.
 My  contention  is  that  by  doing  so,
 this  Parliament  will  be  handing  over
 the  people  of  PEPSU  to  a_  corrupt
 bureaucracy,  and  to  a  Rajpramukh
 about  whom  we  _  have  great  suspi-
 cions,  and  for  whom  we  have  great
 dislike.

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  administration  of
 RREPSU  now.  The  question  is  whe-
 ther  the  powers  of  legislation  ought
 to  be  handed  over  to  the  President,
 or  must  be  exercised  directly  by  the
 representatives  of  PEPSU,  and  other
 representatives  of  the  people  here,
 from  all  over  India.  That  is  the  sim-
 ple  point  here.  Hon.  Members  may
 reserve  their  reference  to  administra-
 tion,  until  we  take  up  the  PEPSU
 Budget.  The  simple  point  here  is  one
 of  legislation,  and  let  us  dispose  of  it
 as  early  as  possible.

 Shri  Punnoose:  The  point  is  this.  If
 the  legislative  power  is  given  to  the
 President,  normally  the  House  has  to
 ratify  his  Acts.  What  I  want  to.  say
 is  that  unless  the  popular  will  is
 associated  in  the  exercise  of  the  legis-
 lative  function  of  the  President,  the
 danger  is  that  the  President  will  have
 to  act  on  the  advice  of  the  States
 Ministry,  a  machinery  which  as_  one
 hon.  Member  described,  cannot  serve
 the  people.  That  is  the  way  we  are
 trying  to  argue.

 Mr.  Deputy-Speaker:  I  am_  afraid
 the  hon.  Member  does  not  follow  the
 full  implications  gf  this.  In  the  case
 of  any  legislation,  whether  it  is  direct-
 ly  passed  by  this  House,  or  pagsed
 ‘by  the  President  and  sent  to  this
 House  for  ratification,  all  the  locai
 officers  and  others  will  be  consulted,
 and  as  a  safeguard,  this  Parliament
 can  always  sit  on  it,  and  look  into  it.
 Now  the  point  is  whether  the  Prest-
 dent  shoy  fa  pass  the  legislation,  and
 sthen  send  it  to  Parliament  for  ratifica-

 (Delegation  of  Powers)  Bill

 tion  or  modification,  or  whether
 in  the  first  instance  itself,
 the  Parliament  itself  should  pass
 it.  In  either  case,  when  a  Bill
 is  introduced,  does  the  hon.  Member
 think  that  even  if  it  is  introduced  in
 Parliament,  the  local  officers  and
 others  will  not  be  consulted  about  it?
 The  simple  point  is  whether  the  Presi-
 dent  should  be  given  the  legislative
 Powers  or  not.  All  other  matters
 relating  to  administration  will  not  be
 relevant  for  the  purpose  of  this  dis-
 cussion.  The  question  whether  the
 President  should  first  pass  the  Bill,
 and  then  send  it  to  this  House  for
 ratification  or  modification,  or  whe-
 ther  the  Parliament  should  do  it,
 irrespective  of  considerations  of
 leisure,  and  other  things,  is  all  that
 can  be  touched  upon  now.  Hon.
 Members  will  kind  iy  confine  them-
 selves  to  this  short  point.

 Shri  Punnoose:  I  could  have  readily
 supported  this  Bill,  provided  the  Min-
 istry  had  during  these  few  weeks
 taken  certain  steps  to  give  us  an
 assurance  that  they  are  proceeding  on
 the  right  lines.

 Mr.  Deputy-Speaker:  The  question
 of  administration  is  one  thing,  that  of
 legislation  another.  Let  us  assume,
 for  arguinent’s  sake,  that  the  admini-
 stration  is  not  being  carried  on  pro-
 perly;  we  cannot  go  into  the  details
 of  it.  The  point  now  under  consi-
 deration  is  whether  legislation  should
 in  the  first  instance  be  done  by  Parlia-
 ment  or  by  the  President.

 Shri  Punnoose:  I  do  not  want  to  go
 into  the  details,  but  I  hope  I  have  got
 the  right  to  tell  the  Parliament  not
 to  hand  over  these  powers  to  the  Pre-
 sident.  That  is  my  simple  point.  Then,
 the  hon.  Minister  told  us  somethin;
 with  regard  to  the  officials.  I  am  tol
 that  in  PEPSU  now,  there  is  only  one
 I.C.S.  officer  from  outside.  The  whole
 lot  of  officers  that  was  there  before  is
 still  in  the  Government,  and  the  hon.
 Home  Minister  himself  enlightened  us

 wit
 regard  to  these  officers.  He

 said...

 Mr,  Deputy-Speaker:  I‘  am_  afraid
 the  hon.  Member  does  not  appreciate
 my  difficulty.  We  are  not  entering  into
 the  administration  now,  as  to  whether
 the  I.C.S.  officers  have  been  kept
 there,  or  whether  the  original  set-up
 is  continuing.

 The  simple  point  is  whether  legis-
 lation  should  be  done  by  the  President
 or  not.  So  far  as  the  administration
 is  concerned,  even  assuming  that
 legislation  is  absolutely  perfect,  and
 we  pass  it  here,  occasions  will  be
 there  when  the  corrupt  officials  have
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 {Mr.  Deputy-Speaker]
 to  administer  it.  That  is  an  inescap-
 able  thing.  That  is  a  different  matter
 altogether.  It  is  not  relevant  for  the
 purpose  of  discussing  whether  the
 Parliament  should  have  the  power  to
 legislate  or  whether  it  should  delegate
 it  to  the  President.  The  manner  _  in
 which  the  administrative  officials
 implement  the  legislation,  is  not  rele-
 vant  for  the  present  discussion.  The
 goodness  or  badness  of  the  adminis-
 tration  is  not  relevant.  I  personally
 feel  that  the  hon.  Member  cannot  go
 on  deading  with  this  point.

 hri  Punnoose:  May  I  seek  a  clari-
 fication.  Sir?  The  President  is  going
 to  enact  certain  legislations.  It  is  my
 difficulty—and  I  want  to  place  it
 before  the  House—that  he  is  going  ‘to
 be  advised  by...

 Mr.  Deputy-Speaker:  He  will  always
 be  advised  in  the  matter  of  legislation.

 Shri  Punnoose:  In  the  matter  of
 legislation?

 Mr.  Deputy-Speaker:  In  the  case  of
 any  legislation  that  is  brought  for-
 ward  by  any  hon.  Minister  here,  he
 will  always  be  advised  by  the  local
 officers.  If  it  relates  to  a  port,  then
 the  concerned  Port  Trust  or  Port
 Authorities  will  be  consulted  about
 it.  In  the  case  of  import  and  export
 legislation,  those  persons  who  are  in
 charge  of  the  import  and  export  con-
 trol  will  have  to  be  consulted.
 Similarly  in  the  case  of  any  _legisla-
 tion,  the  officers  in  charge  of  that
 particular  department  will  be  consult-
 ed.  The  others  involved  will  also  be
 consulted,  and  ultimately  the  opinion
 of  the  House  is  also  taken.  So,  the
 question  of  consultation  with  local
 officers,  and  the  carrying  out  of  the
 legislation  througn  the  executive
 agency  of  the  local  officers  is  inescap-
 able,  whether  the  President  passes  the
 legislation,  or  whether  the  Parliament
 passes  the  legislation.  That  is  an
 independent  matter  altogether,  which
 may  be  reserved  for  the  PEPSU
 Budget.  Let  us,  therefore,  confine
 ourselves  to  the  short  point  under
 discussion.

 I  think  the  hon,  Member  has  no-
 thing  more  to  say  on  this  point.  I
 propose  to  call  the  hon.  Minister  at
 11-30  a.m.  as  he  hag  to  reply  to  the
 various  points  that  have  been  raised.

 Shri  K.  K.  Basu:  One  day  was  fixed
 for  it,  I  think.

 Mr.  Deputy-Speaker:  Where  was  the
 hon.  Member  when  I

 explained
 the

 sition?  One  day  has  been  fixed  for
 The  debate  started,  and  we  spent

 (Delegation  of  Powers)  Bill

 about  ae
 minutes  on  it.  The  entire.

 Bill  will  have  to  be  disposed  of  by l  pM.  The  consideration  stage  will
 be  over  at  l2  noon,  and  the  clause  by
 clause  discussion  will  start  at  2  noom
 Before  that,  the  hon.  Minister  must
 have  some  twenty  or  thirty  minutes
 to  reply  to  the  points  raised.  And  I

 -intend  calling  him  at  11-30  am.
 Shri  Punnoose:  The  hon.  Minister:

 read  out  a  list  of  the  Bills  which  the
 Government  are  intending  to  legislate:
 very  soon  in  PEPSU.  That  has  made
 the  situation  more  dangerous  in  our
 eyes.  For  instance,  there  is  the  Bilk
 seeking  to  abolish  the  superior  owner-
 ship  rights.  In  order  to  appreciate the  text  of  this  Bill,  you  can  just
 refer  to  the  report  of  the  Government
 committee  on  agrarian  reforms  in

 Portal
 on  page  20  of  which  it  is.

 stated:  '

 “The  total  area  under  the
 Ruler’s  superior  rights  amounted
 to  490,392  acres  in  Faridkot,  and

 to  i74,563  acres  in  Nalagarn...
 Inferior  land  owners  are  liable  to.
 pay  a  cess  of  73  to  0  per  cent.  of
 the  land  revenue,  in  addition  to
 the  land  revenue.  Over  an  area
 of  4,008  acres  their  dues  take  the
 form  of  fixed  payments  in  cash.
 Of  the  total  area  of  36,023  acres,
 no  is  at  present  paid  in  res-
 pect rey  5,454  acres,  and  rent
 exceeds  one  anna  per  rupee  of
 land  revenue  only  in  respect  of
 2,298  acres.”
 I  want  to  stress  that  the

 legislation  that  is  contemplated
 is  an  important  piece  or
 legislation.  ana  is  likely  to  affect
 lakhs  and  lakhs  of  people.  I  remem-
 ber  the  hon.  Home  Minister  repeated-
 ly  saying  that  their  Govt.  in  PEPSU

 is  only  8  care-taker  Government.
 He  repeatedly  used  that  phrase.  It
 is  rather  amazing  that’  a  ‘caretaker
 Government’  intends  going  into  sucly
 sweeping  legislation.

 And  may  I  bring  to  your  notice  an-
 other  question  connected  with  this,
 Sir?  This  Abolition  of  Superior
 Ownership  Rights  Bill  was  passed  in
 December  952  without  division  in
 the  PEPSU  Assembly.  The  compen-
 sation  was.  originally  placed  at  8
 times  the  land  revenue.  The  Cong-
 ress  party  in  the  PEPSU  legislature
 became  progressive  and  moved  for
 one  pice  per  rupee  of  land  revenue;
 then  the  United  Front  became  more
 progressive  and  reduced  it  to  3  pie  per
 rupee  of  land  revenue.  It  was  sent
 up  to  the  President  for  approval.  He
 refused  assent.  And  when  this  point
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 ‘was  stressed  in  the  Council  of  States,
 ‘the  hon.  the  Finance  Minister  stood
 ‘up  and  said  that  the  President  did  not
 ‘deny  approval.  The  fact  was  that  the
 ‘Bill  was  refused  approval  and_  it
 was  sent  back.  And  than  the  pre

 sent  Bill  of  which  the  Home  Minister
 "was  pleased  to  say  is  going  to  give
 5  times  the  land  revenue  to  the
 Biswedars.  Well  as  against  one  pie,
 this:  Government  which  is  going  with
 a  mission  of  democracy  in  PEPSU,
 which  is  going  to  give  freedom  and
 food  to  the  people  of  PEPSU,  is  going
 to  pay  5  times  the  land  revenue!  The
 PEPSU  legislature  had  adopted  a  Bill
 by  which  one  pie  per  rupee  was  to

 ‘be  given  as  compensation,  Thig  is
 the  type  of  Government  that  they
 sare  going  to  have  and  it  is  for  that
 that  they  want  this  Parliament  to

 averse!
 whatever  they  bring ere.

 Then  there  is  the  PEPSU  Tenancy
 | i  Poee
 Mr.  Deputy-Speaker:  We  are  not

 going  into  details.
 Shri  Punnoose:  hese  things  have

 ‘been  mentioned  by  the  Ministers  here
 and  it  is  for  these  that  they  want......

 Mr.  Deputy-Speaker:  In  answer
 ‘to  a  question,  he  said  these  were  all
 the  pieces  of  legislation  which  the
 Government  were  going  to  under-

 take.  There  will  be  time  enough  for
 hon.  Members  to  discuss  these  mat-
 ters  when  these  pieces  of  legislation
 will  be  placed  before  the  House,  I
 allowed  reference  to  one  by  way  of
 illustration  to  show  |  that  they  are
 important  things.  That  is  enough.
 Going  into  details  cf  every  other

 legislation  is  not  quite  relevant.
 Shri  Punnoodse:  These  are  not  de-

 tails.
 Mr.  Deputy-Speaker:  We  _  have

 Pie
 enough  of  one  piece  of  legisla- on.

 Shri  Punnoose:  For  example,  the
 Minister  said  that  he  wag  going  to
 bring  about............

 Mr.  Deputy-Speaker:  Anyhow,  the
 fon.  Member's  time  is  up.

 Shri  Punnoose:  Let  me  have  one
 t™inute  more,  Sir.  He  said  that  he
 was  going  to  bring  into  eifect  a  law—
 the  Dramatic  Performance  Act.  This
 was  a  piece  of  legislation  which  was

 on  the  Statute  Book  for  some  time.  In
 the  teeth  of  the  opposition  of  the
 people,  the  Ministry  of  PEPSU  almost
 kept  it  dead  and  issued  a  nctification

 by
 which  it  was  made  ineffective.

 ow  the  hon.  Home  Minister  and  hig
 Government  are  going  there  with  the

 (Delegation  of  Powers)  Bill

 declaration  of  democracy  and  trying
 to  stifle  even  the  ordinary  petform-
 ance  of  dramas.

 So,  we  oppose  this  Bill.  Its  motives
 are  pernicious  and  its  effects  on  the
 people  of  PEPSU  will  be  much  more
 pernicious.  It  is  gq  reign  of  terror
 which  he  has  set  up  in  PEPSU  (Inter-
 ruptions).  Yes.  I  say  this  because
 hundreds  of  villages  are  surrounded
 by  barbed  wires  with  one  exit  and  no-
 body  is  allowed  (Interruption.)  This
 is  the  condition  and  this  rurliament
 will  think  twice  before......

 Mr.  Deputy-Speaker:  I  um  _  afraid
 the  hon.  Member  must  conclude,  Drs
 Satyawadi.

 Shri  Namdhari:  I  come  from  a
 border  constituency  and  I  should  be
 given  time  to  speak.

 Pandit  K.  0,  Sharma  (Meerut  Distt.
 —South)  rose—

 Mr.  Deputy-Speaker:
 from  that  area.

 Shri  Bansal  (Jhajjar-Rewari):  I
 come  from  the  area  which  is  on  the
 border.

 डा०  सत्यवादी  (करनाल-रक्षित-पनु-

 सूचित  जातियां)  :  उपाध्यक्ष  महोदय,  मुझे
 इस  बिल  में  दिलचस्पी  है,  इसलिए  कि  मेरा

 हल्का  पैप्सू  क ेसाथ  लगता  है  और  दूसरे  यह  कि

 में  खुद  पैप्सू  के  इलाके  में  रहता  हूं।  सवाल

 मुख्तसर  सा  है  कि  हम  प्रेसीडेंट  को  क़ानून
 बनाने  का  भ्रातियां  दें  या  न  दें  ।  जाहिर  है  कि

 खास  हालात  में  ऐसा  किया  जा  रहा  है
 जिन  क़वानीन  के  मुताल्लिक  झानरेबिल,
 मिनिस्टर  (माननीय  मंत्री)  ने  श्रमी  जिक्र

 किया  है,  हम  सब  जानते  हैं  कि  वे  पहले  ही

 बहुत  देर  से  भोवरड्यू  (विलम्बित)  हैं  i  लोग

 उन  के  मुन्तज़िर  हें।  बिजनेस  लपेटा  (कार्य
 संचालन  समिति)  ने  जो  प्रोग्राम  हमारे  सामने

 रखा  है,  जाहिर  है  कि  बाक़ी  के  जो  दिन  इस

 इजलास  के  हैं,  और  उस  में  हमारे  सामने  जो

 एजण्डा  है,  वह  सब  का  सब  महत्व  का  है  कौर

 ज़रूरी  है।  तो  या  तो  वह  सफर  करे  (रह  जाय े)
 या  यह  ।  हम  सब  महसूस  करते  हें  कि  उसे

 सफर  नहीं  करना  चाहिये  ।  तो  में  समझता

 हैं  कि  जो  ख़ास  बात  यहां  है  वह  यह  है  कि

 He  comes
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 [  डा०  सत्यवादी  ]
 जो  क़ानून  प्रैसीडेंट  को  बनाने  हैं  उत  को  पीलिया-

 मेंट  के  सामने  जाना  है।  तो  जो  दरमियानी

 झर सा  इस  में  लगेगा  वह  महीना,  दो  महीना

 हो,  या  कुछ  इस  से  ज्यादा  समय  इस  में  लग

 सकता  है  ।  इस  का  एक  और  भी  पहलू  है  V

 वह  यह  कि  न  सिर्फ  वे  क़वानीन  हमारे  सामने

 जावेंगे,  बल्कि  उन  के  साथ  उन  पर  अमल

 करने  के  सिलसिले  में  जो  तजुर्बा  होगा  वह

 तजुर्बा  भी  हमारे  सामने  झ्रावेगा  ।  उस  तजुर्बे
 की  रोशनी  में  हम  उन  क़वानीन  पर  ज़्यादा

 अच्छी  तरह  से  गौर  कर  सकेंगे  |

 जीनिलिया  जी  ने  भ्र भी  यह  बात  कही  थी
 कि  झान रे बिल  डाक्टर  काटजू ने  पैप्सू  क ेमरीज
 के  लिये  जो  नुस्खा  तजवीज़  किया  है  वह  बरच्छा

 है  उस  के  साथ  ही  साथ  पैप्सू  के  मरीज़  की
 जो  हालत  बयान  की  थी  उस  को  सामने  रख
 कर  इस  बात  की  भ्रमित  और  बढ़  जाती  है
 कि  हम  जल्दी  से  जल्दी  इस  क़ानून  को  पास

 करें  शौर  इस  नुस्खे  को  वहां  इस्तेमाल  होने  वें

 हम  इस  बहस  में  ज़्यादा  वक्‍त  लेंगे  तो  अन्देशा

 है  कि  वहां  के  मरीज़  की  हालत  औैर  ज़्यादा

 नाजुक  हो  जाय  जैसा  कि  फ़ारसी  के  किसी  कवि

 ने  कहा  है  कि  :

 “dg  ४2»  She  jt  bey  ७

 !  Oy  ४3७)०  toy3$  jl.

 (तातरयाक  जज  इराक  आरावुर्दा  शब्द,
 मार  गज़ीदा  मुर्दा  शब्द)

 इसलिए  ज़रूरी  है  कि  हम  इस  काम  में

 जल्दी  करें  और  कोई  बहुत  ज़्यादा  इस  पर

 बहस  करने  की  ऐसी  ज़रूरत  नज़र  नहीं  भाती  ।

 मुझे  तो  एक  बात  और  कहना  है  कि  is  सिर्फ

 यह  क़ानून  जल्दी  से  हम  इस  तरह  से  पास  कर  के

 यह  भ्रातियां  प्रेसीडेंट  साहब  को  दें,  बल्कि

 इस  से  भागे  यह  भी  देखें  कि  वे  क़वानीन  जब

 वहां  लागू  हों  तो  उन  पर  इसी  तेज़ी  से,  बल्कि

 झोर  भी  ज्यादा  तेज़ी  से  भ्रमण  किया  जाय॑  ।

 (Delegation  of  Powers)  Bill

 पटियाले  की  एक  बात  बहुत  मशहूर  है  कि

 वहां  भाग  लगने  पर  |:  महीने  के  बाद  उक्त  के

 बुझाने  की  इजाज़त  दी  गई  थी  |  शायद  यह  कोई

 पुरानी  बात  हो,  या ऐसी  बात  हो  जो  लाएं  ने

 बना  ली  हो  ।  लेकिन  मुझे  तो  ऐसो  बातों  का
 इल्म  है  कि  वहां  मशीनरी  इस  तरह  से  काम

 करती  है  कि  क़ानून  बनने  पर  भी  क़ानून  लागू

 होने  में  कितना  वक्‍त  लाता  है  और  उठ  पर

 किस  तरह  से  प्रबल  होता  है  -  यह  शायद  सन्‌
 १६४२  की  बात  है  कि  एक  फरमाने  शाही
 जारी  हुआ  था  और  उस  में  यह  कहा  गया  था

 कि  रियासत  पटियाला  में  जिस  क़दर  नजूल
 की  ज़मीन  है  वह  नजूल  की  पुरानी  हिदायत  खत्म

 कर  दी  जाये  और  जहां  जहां  वह  नजूल  की

 ज़मीनें  जिस  तरह  से  हैं  उसी  हालत  में  उन्हें  छोड़
 दिया  जाय  ।  मेरा  ख्याल  है  कि  उस  फरमाने

 शाही  पर  राज  तक  भी  प्रबल  नहीं  हुआ,
 क्योंकि  में  कोहिस्ताँ  के  ज़िले  में  रहता  हूं,

 वहां  मुझे  इस  तरह  की  नकल  की  ज़मीनों  का

 इल्म  है  कि  वे  उसी  तरह  से  पड़ी  हुई  हें  कौर  वह
 फरमाने  शाही  भी  उसी  तरह  से  है  ।  में  एक

 शौर  मिसाल  ड्राप  के  सामने  रखता  हूं  कि  जहां

 में  कर्ता  हूं  वहां  ज़मीन  का  एक  छोटा  सा

 टुकड़ा  है,  जिस  पर  दो  छोटे  मकान  बने  हुए  हैं,

 कच्चे  |  उसका  मालिया  कोई  चार  बाते  बताता

 है  ।  संवत्‌  १६८८  में  उस  टुकड़े  के  मुताल्लिक

 एक  शिकायत  सरकार  में  हुई,  और  उस  नजूल
 की  तहक़ीक़ात  शुरू  हुई।

 [Sarr  PatasKar  in  the  Chair]

 यह  संवत्‌  ८८  की  बात  है,  जिसे  इसकी तत
 बाईस  वर्ष  हो  जाते  हैं  a  लगभग  पर्द्रहू  वर्ष  तक

 बह  तहक़ीक़ात  इसी  तरह  से  लटको  रहो  शौर

 उस  सिलसिले  में  कोई  कार्यवाही  नहों  होने  दी

 गई  मुझे  उस  सिलसिले  में  मालूम  हुसना,
 में  ने उस  में  दिलचस्पी  ली  शौर  जाकर  भ्रमरों

 से  मिला  तो  तहसीलदार  साहब  ने  मुझे
 फाइल  देखकर  बतलाया  कि  इस  में  एक,  दो:
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 गवाहियों  की  ज़रूरत  है,  वे  गवाह  गर
 झा  जायें  कौर  पेश  हो  जायें,  तो  उस  के  बाद

 यह  मामला  ख़त्म  हो  जायगा।  यह  अरसे

 छ:  साल  पहले  की  बात  है  ।  वे  दो  गवाह  वहां
 पेश  कर  दिये  गये  कौर  यह  मालूम  हुमा  कि

 अब  इस  हफ्ते  में  शायद  मुक़दमा  ख़त्म  हो
 जायगा,  लेकिन  बदकिस्मती  कि  वह  तहसील-
 दार  उसी  दिन  वहां  से  तबदील  हो  गये  शौर

 मुक़दमे  की  कार्यवाही  मुकम्मिल  हो  जाने  पर,
 कौर  छः  साल  बीत  जाने  पर  भी  उस  पर

 झा खिरी  फैसला  अदालत  ने  नहीं  लिखा  ।

 अरब  से  कोई  छः  महीने  की  बात  है  कि  में  ने

 अपने  बुजुर्ग  सरदार  हुकमसिंह  से  इस  सिलसिले

 में  थोड़ी  सी  इमदाद  चाही  भौर  उन्होंने  बड़ी

 इनायत  फरमाई  फिर  में  जाकर  वहां  डी०

 सी०  से  मिला,  उन्होंने  भी  मेरे  ऊपर  बड़ी

 मेहरबानी  की  शौर  भ्र हलका रों  को  बुलवाकर
 डांटा  डपटा  कि  यह  सब  क्यों  हो  रहा  है।  कौर

 में  श्राप  की  इत्तिला  के  लिये  अजे  करू  कि  उसके

 बाद  उन्होंने  फिर  मुझे  कहा  कि  वह  तो  जो

 होना  था  हो  गया,  अरब  आप  उन  को  मशविरा

 दें  कि  दुबारा  एक  गवाह  छे  रातें  शौर  तब  यह
 बात  खत्म  हो  जायगी  ।

 पिछले  सितम्बर  की  बात  है  कि  वे  दो

 गवाह  गुज़ार  दिये  गये,  लेकिन  वह  मुक़दमा
 खत्म  नहीं  हुआ  कौर  उसी  तरह  से  लटका  हुसना

 है  २३  साल  इस  मुक़दमे  को  चलते  हुए  हो
 गये।  मुझे  एक  दूसरे  मुक़दमे  का  इल्म  है  कि

 नालागढ़  रियासत  में  तक़रीबन  बत्तीस

 तैंतीस  साल  से  लटका  चला  प्राता  है।  कमी

 दो,  चार  रोज़  की  बात  है  कि  नालागढ़  के

 एक  दोस्त  शोर  भ्र हल कार  को  स्मॉल  सेविंग

 स्कीम  (छोटी  बचत  योजना)  के  सिलसिले  में

 कोई  मुलाज़मत  दी  गई।  उन  के  तनख्वाह  भौर

 डियरनेस  एलाउन्स  (महंगाई  भत्ते)  की  कुछ
 बात  थी।  वह  बेचारे  मेरे  पास  भाये  कौर  कहने
 लगे  कि  इस  से  सम्बन्धित  कागज़ात  पेप्सू
 बाले  सेंटर  में  भेजते  हैं,  भौर  राज  भार,

 (Delegation  of  Powers)  Bill

 पांच  साल  से  उन  को  बराबर  दौड़ाया  जा  रहा
 है  ।  इसलिए  में  कहना  चाहता  हूं  कि  सिर्फ

 क़ानून  को  जल्दी  पास  कर  देने  से  ही  काम  नहीं
 चलेगा  |  ज़रूरत  इस  बात  की  होगी  कि  हम

 यह  देखें  कि  उस  क़ानून  पर  भ्रमण  भी  होता  है
 या  नहीं,  क़ानून  तो  राज  से  पहले  भी  वहां
 पास  होते  रहे  हैं  कौर  सिर्फ  यही  नहीं  बल्कि.

 फ़रमाने  शाही  भी  वहां  जारी  होते  रहे  हैं
 जिस  की  भ्रहमियत  को  हम  समझ  सकते  हैं
 कि  उस  ज़माने  में  उस  की  कितनी  कीमत  थी  ।.'
 लेकिन  जब  सन्‌  “४१  और  “४२  के  फरमाने

 शाही  पद  सन्‌  ५२  शौर  '५३  तक  अमल  नहीं
 हो  रहा  है  तो  देखना  यह  होगा  कि  वह  सारी

 की  सारी  मशीनरी  जो  वहां  बैठी  हुई  है,  उस

 तमाम  मशीन  के  जंग  भालू  कल-पुर्जे  राज  भी

 उसी  तरह  से  लगे  हुए  हैं,  तो  हमें  इन  चीज़ों,

 पर  नज़र  रखनी  होगी  ।  इस  बात  से  मुझे
 इत्तिफ़ाक  है  कौर  जैसा  कि.  प्रभी  पंडित  ठाकुर
 दास  भार्गव  भर  ज्ञानी  जी  ने  फ़रमाया,  पंजाब

 के  मामले  में  जिस  तरह  से  भाप  ने  किया  था,,

 यहां  भी  यह  बात  बड़ी  ग्रा सानी  के  साथ  हो:
 सकती  है  कि  पंजाब  कौर  पैप्सू  के  वे  लोग  जो

 वहां  के  हालात  से  वाकिफ़  हैं  और  इंटरेस्ट

 हैं,  उन  से  उस  मामले  में  दौर  प्रम तो प्र मान

 कायम  करने  के  सिलसिले  में  मशविरा  ले  लेना

 चाहिये  ।  में  पेप्सू  पर  प्रेसीडेंट  का  अधिकार

 हो  जाने  के  बाद  कौर  जब  यहां  उत  सम्बन्ध  में

 हमारे  सामने  बात  भाई,  उस  के  बाद  पेप्सू  के

 उस  इलाक़े  में  जहां  में  रहता  हूं,  घूमा  हूं,  वहां  के

 ज़िम्मेदार  लोगों  से  बातें  कीं  कौर  मेंने  ऐसा:

 महसूस  किया  है  कि  धाम  जनता  ने  इस  नये

 इन्तज़ाम  का  सादिक  स्वागत  किया  है  |  इस  के

 पहले  उन  के  गले  पर  जो  बंद  था,  वह

 गिरफ्त  कुछ  ढीली  हो  गई  है  भोर  जनता  को

 हस  से  कुछ  संतोष  पहुंचा  है।  जब  हम  हालात
 को  देखते  हैं  कौर  भ्रमनोभ्रमान  के  इन्तजाम  के

 मामले  को  देखते  हैं  तो हम  पाते  हें  कि  इस
 नये  इन्तज़ाम  में  हालात  में  काफ़ी  तरक्की

 हुई  है,  ऐसा  पब्लिक  महसूस  करती  है  t  लोग
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 [डा०  सत्यवादी  ]

 पहले  से  काफ़ी  मुतमईन  हें  भौर  वे  मुंतज़िर

 @  उन  क़वानीन  के  लिये  जो  बहुत  दिन  से

 “पास  होने  बाक़ी  हैं,  जैसे  भूमि  सुधार  कौर

 हरिजन  सम्बन्धों  क़ानून  ।  उन  के  सम्बन्ध  में

 'पेप्सू  बजट  के  मौके  पर  में  आप  का  ध्यान

 “दिखाऊंगा  ।  बहरहाल|  में  श्र  अधिक  न

 कहकर  सिर्फ  यह  कहना  चाहूंगा  कि  जो  पेप्सू
 ओर  पंजाब  के  नुमाइन्दे  हें  उन  से  मशविरा

 'कर  के  आप  वहां  का  इन्तज़ाम  चलायें  शोर  जो

 “जरूरी  क़वानीन  हैं  उन  को  शीघ्र  से  दीप

 'पास  करें।  दन  रियाज़  के  साथ  में  इस  कानून
 >की  ताईद  करता  हूं  ।

 श्री  सारंगधर  दास  (ढेंकानाल--पशिचम

 नाटक)  :  श्रीमान,  सभापति  जी,  डाक्टर

 'डयामाप्रप्ताद  मुकर्जी  ने  भ्र पने  भाषण  में  जो

 सुझाव  दिये  हैं  में  उनको  जोर  के  साय  ताईद
 “करता  हूं  और  उन्होंने  इस  सम्बन्ध  में  पार्लियामेंट

 के  मेम्बरों  की  जो  ज़िम्मेवारी  बतलाया  है,
 उस  के  लिए  में  उन  को  धन्यवाद  देता.  हूं  i}

 :हमारे  मुल्क  में  ओर  समाज  में  यह  एक  रिव्राज्ञ

 -है  कि  हमारे  ऊपर  जो  लोग  हें  वे  सब  काम

 करें,  हम  कुछ  न  करें  और  हम  कोई  जि  म्मेवारी

 नस्लें।  ऐसो  बात  शास्त्री  जो  (लगू  राय)

 “के, मुख  से  भाई  कि  प्रेसीडेंट  सब  से  बड़ा  है,
 #निरपेक्ष  है,  उन  के  हाथ  में  हमारी  जो  जिम्मे-

 वारी  है,  उस  को  हम  सौंप  दें  भर  ऐसा  करना

 हमारे  लिए  गौरवमय  बात  होगी  ।  में  इस  बात

 'की  मुख़ालफ़त तत  करता  हूं।  इस  तरह  की  बात

 करना  ठीक  नहीं  है।  एक  तरफ़  तो  आप  कहते

 -हैं  कि  सब  कोन्नापरेट  करो  सहयोग  करो;  तो

 “सहयोग,होगा  कसे,  मत्थे  में  कुछ  इल्म  रख  कर

 उसको  !
 लागू  करने  से  ही  तो  होगा  ।  बाप

 “"पार्लियामेंट  की  जो  ज़िम्मेवारी  है  उस  का

 खो  देना  चाहते  हें  प्रौढ़  इस  को  गौरवमय  काम

 “कहते  हें।  यह  बड़े  ताज्जुब  की  बात  है  भौर  में

 इस  की  मुखालफ़त  करता  हूं  1  शास्त्री  जी  थे

 कहा  कि  भ्र भी  हम  रात  को  बैठ कर  पेप्सू  के

 (Delggation  of  Powers)  Bill

 लिए  क़ानून  बनायें,  यह  जल्दबाज़ी  का  काम

 होगा,  यह  नहीं  है  ।  गरमी  होम  मिनिस्टर

 साहब  ने  मार्च  महीने  में  जब  पेप्सू  के  कांउटी-

 ,  ट्यूशन  को  सस्पेंड  किया  तो  हम  ने  उस  का

 विरोध  किया  शोर  मुख़ालफ़त  की,  लेकिन

 हमारा  विरोध  होते  हुए  भी  कांग्रेस  ने  भ्र पनी

 बिग  मैजोरिटी  (भारी  बहुमत)  से  उस  को

 पास  करा  लिया  1  तब  से  दो  महीने  हो  गये  शौर

 इस  से  के  अन्दर  पेप्सू  क ेलिए  कोई  लैजिस्लेशन

 नहीं  कराया  ,  कोई  क़ानून  नहीं  पास  कराये

 गये  ।  तब  जब  सेशन  खत्म  होते  जा  रहा  है,

 तब  यह  बात  कराती  है  कि  पार्लियामेंट  के  ऊपर

 जो  ज़िम्मेदारी  इस  सम्बन्ध  में  है,  उस  जिम्मे-

 दारी  कौर  भ्रधिकार  को  हम  प्रेसीडेंट  को  सौंप

 दें  और  प्रेसीडेंट  पालियामेंट  के  नान-सेशन-डेज

 (सत्र  न  हों  उन  दिनों  )  में  उस  का  काम  चलायें॥

 में  कहता  हूं  कि  जल्दबाज़ी  यह  है,  भर  में

 कहना  चाहता  हूं  कि  शास्त्री  जो,  जल्दबाजी

 यह  है,  जो  एक  मत् तंबा  पालियामेंट  को

 अ्रधिकार  सौंपे  जाते  हें  फ्लोर  इस  दो  महीने  के

 रसे  में  जो,  ज़रूरी  क़ानून  थे,  वे  पालियामेंट

 द्वारा  बनवाये  जा  सकते  थे,  लेकिन  ऐसा  न

 किया  जा  कर  श्याम  सारे  भ्रधिकार  पार्लियामेंट

 से  छीन  कर  प्रेसीडेंट  के  हाथ  में  दिये  जा  रहे

 हैं।  में  कहता  हूं  कि यह सरकार  की  जल्दबाज़ी

 है  और  धोकाबाज़ी  है  भोर  पार्लियामेंट  के

 जो  पांच  सौ  मैम्बरान  हें  उन  की  जो  भ्रमण  है

 कौर  ज्ञान  है,  उस  का  लाभ  उठा  कर  जो

 कानून  बन  सकेंगे,  वैसे  क़ानून  चाहे  प्रेसीडेंट

 हों  प्रथा  उन  के  अफ़सरान  हों,  नहीं  तैयार

 कर  सकेंगे  |

 यह  है  डिमाक्रेसी  की  जिम्मेदारी  ।  हम

 इस  को  छोड़ना  नहीं  चाहते  हैं  |  में  पार्लियामेन्ट

 के  मेम्बरान  से,  चाहे  वे  कांग्रेस  के  हों  या किसी

 दूसरे  दल  के  हों,  सब  से  यह  दर्ज  करता
 हूं  कि

 बाप  सब  अपनी  ज़िम्मेदारी  को  महसूस  करें

 झौर  यह  जो  बिल  होम  मिनिस्टर  साहब  लाये

 5458
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 हू  उस  को  फेंक  दें  ।  तभी  ड्राप  द्र  दू योर साल्ट

 हो  सकेंगे  |  भ्र ौर  जो  कलेक्टोरेट  (निर्वाचक-.
 गण)  के  वोट  छे  कर  जाये  हैं  उस  की  ज़िम्मेवारी

 को  सदा  कर  सकेंगे  ।

 में  इतना  ही  कह  कर  श्राप  को  धन्यवाद

 देता

 Shri  Ranjit  Singh  (Sangrur):  This
 Bill  when  passed  will  empower  _  the
 President  to  make  laws  for  PEPSU.
 This  power  is  being  sought  for  arrest-
 ing  certain  tendencies  in  that  State.
 Bills  of  this  kind  are  not  so  important,
 and  yet  at  the  same  time  they  are
 important  in  a  certain  way.  They  are
 not  important,  bécause  the  lands
 are  already  in  the  possession  of  the
 tenants,  who  do  not  pay  any  rent  to
 the  Government  or  any  share  to  the
 landowners.  So,  it  is  only  a  matter
 of  convenience,  These  Bills  can  be
 passed  after  waiting  for  some
 months.  They  can  be  kept  in  abey-
 ance.  If  Government  feel  that  cer-
 tain  Bills  are  very  necessary  for
 running  the  Government  there,  then
 they  should  be  passed  in  consulation
 with  a  Committee  consisting  of
 Members  of  both  the  Houses  repre-
 sénting  PEPSU..  If  Parliament  can
 find  the  time  and  pass  such  Bills,  it
 will  be  very  good;  but  if  that  is  not
 possible,  then  only  important  and  ur-
 gent  Bills  should  be  taken  up.  It  is
 expected  that  in  the  next  few  months
 elections  will  be  held  in  PEPSU  and
 the  PEPSU  Assembly  would  be  func-
 tioning.  These  Bills  should  be  teft
 to  be  passed  after  the  elections,  be-
 cause  during  the  elections  certain
 promises  would  have  been  made  and
 if  these  Bills  are  passed  by  Parlia-
 ment  now,  there  would  be  no  oppor-
 tunity  for  the  State  Assembly  to  see
 whether  ‘the  promises  have  been stuck  to  and  fulfilled.  With  these
 few  words,  I  resume  my  seat.

 श्री  अलग  राय  शास्त्रो :  अभी  जो
 स्पीच  आप  की  हुई  और  पंडित  ठाकर
 दास  भागंव  ने  भी  ऐसी  बात  कही  हूँ
 औरे  एक  मित्र  ने  उधर  से  भी  कहा

 है  पर  में  नहीं  रामझता  कि  जो  तेजी-
 स्टीव  पावर  (विधायनी  कासित)  है  उस  को

 हम  प्रेजिडेन्ट  को  वो  अनुच्छेद  ३५७

 (१)  के  अनुसार  ट्रांसफर  (हस्तांतरण)
 कर  सकते हे  ।  लेकिन  इस  तरह  की  कोई
 342  PSD

 ऐश्वाइज़री  कमेटी  (मंत्रणा  समिति)  हो

 कोई  टेरिटोरियल  कमेटी  (प्रादेशिक  समिति)

 हो  उस  के  कंसल टेशन  (पराग्वे)  से

 कानून  बनाने  की  अधिकार  देने  का  हक

 पालियमेंट  को  किस  अनुच्छेद  के  अनुसार

 है,  यह  में  नहीं  जानता।  में  इस  पर

 कुछ  प्रकाश  चाहता  हूँ  और  जानना  चाहता

 हूँ  कि  पार्लियामेंट  कुछ  कर  सकती  है

 या  नहीं  ।

 श्री  बेल:  यह  प्रश्न  उस  समय

 उठायगा  जब  एमेंडमेंटट.  (संशाधन)

 आपमें  ।

 Mr.  Chairman:  We  are  now  at
 tha  consideration  stage.  When  the
 amendment  comes  up,  I  shall  decide
 whether  it  should  be  allowed  or  not.

 Shri  Namdhari:  I  congratulate
 the  Home  Minister  for  introducing
 this  ‘Bill.  It  is  an  out-and-out  help
 to  the  poor  masses  of  PEPSU.  The
 opposition  speeches  were  most  ir-
 relevant  and  -evasive.  The  Bill  is  ir
 full  consistency  with  the  Constitu-
 tion.  The  Constitution  provides  for
 this  action  in  extraordinary  circum-
 stances.  Now  that  such  circum-
 stances  are  there  we  must  do  it.  In
 not  passing  this  Bill,  we  would  be
 doing  a  very  great  disservice  to  the
 PEPSU  people  in  delaying  ruatters.
 Our  Rashtrapati  occupies  a  post  than
 which  there  is  none  else  higher,  He
 is  above  party.  He  ig  above

 every thing.  He  hag  got  separate  flag.  e
 is  the  custodian  of  every  individual
 Indian  and  the  people  of  all  States.
 I  was  wondering  what  was  the  neces-
 sity  for  introducing  this  Bill  at  the
 fag-end  of  this  session.  The  only
 reason  was  that  the  suspension  of  the
 Constitution  in  PEPSU  came  during
 the  present  session,  and  not  before.
 So,  when  our  parliamentary  pro-
 gTamme  was  drawn  up,  this  could
 not  be  provided  for.  It  came  in  the
 middle.  That  is  why  no  further  time
 could  be  spared,  The  _  enlightened
 gentlemen  opposite  suggested  sitting
 in  the  evening.  I  accept  their  noble
 wishes,  but  there  are  certain  parties
 who  are  professional  propagandists.
 They  exploit  even  a  quarrel  between
 a  husband  and  a  wife,  not  to  talk  of
 this.

 Shri  K.  K.  Basu:  There  is  no  chance
 now.

 Shri  Namdhari:  When  the  allow-
 ances  Bill  was  being.  discussed,  they
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 said:  “We  will  take  only  Rs.  10;  why
 are  you  taking  Rs.  40?”  Up  till  now,
 not  one  of  them  has  accepted  Rs,  10.
 So,  the  hon.  gentleman  who  made
 some  remarks  must  have  heard  them
 from  the  whispers  of  *'somebody  be-
 hind  him.  The  real  point  is  that
 they  want  to  see  us,  Congressmen,
 run  about  here  and  there.  We  are
 responsible  for  running  the  Govern-
 ment  and  the  hon.  gentlemen  oppo-
 site  only  want  us  to  extend  the  ses-
 sion  up  to  June,  so  that  we  may  suf-
 fer  the  summer  heat.  They  want  to

 o
 eate  a  situation  to  lit  the  fire  and
 e  dogs  run  way.  That  is  their

 policy.
 I  do  not  want  anybody  except  tne

 President  to  run  the  PEPSU  Gov-
 ernment.  We  have  changed  the  ad-
 ministration,  One  of  the  finest  men
 has  been  sent  there.  Several  ४००१
 things  have  been  done.  Certain
 things  have  no  doubt  come  to  my
 notice  which  were  not  right,  but  I
 do  not  blame  the  administration,  It
 ig  the  fault  of  people  who  belong  to
 the  locality  and  who  have  local  differ-
 ences  amongst  themselves.  They  mis-
 lead  the  administrators  and  make
 them  commit  mistakes.

 So,  I  suggest  that  the  Bill  should
 be  accepted  unadulterated  and  un-
 conditionally.  It  is  according  to  the
 Constitution,  If  one  has  ten  cars,
 and  they  comprise  Rolls  Royce,  Chev-
 rolet,  Ford  etc.  and  if  all  other  cars
 are  busy,  can  anybody  cay,  "Do  not
 touch  the  Rolls  Royce.”  It  is  abso-
 lutely  wrong.  When  any  resolution
 is  presented  by  the  Chair,  in
 the  public  meeting  even,  it  is  never
 opposed.

 Shri  K.  हू,  Basuf  But  the  Presi-
 dent  has  not  moved  any  here,

 Shri  Namdhari:  Our  Rashtrapati
 is  the  President  of  the  Indian  nation.
 He  is  the  highest  dignatory.  If  his
 power  is  challenged  in  this  way.
 there  is  no  democracy  left.  Our
 Constitution  provides  for  these
 powers,  and  it  will  be  a  national  in-
 sult  if  we  do  not  keep  the  dignity
 of  Rashtrapati.

 Shri  Raghavachari  (Penukonda):
 I  am  opposed  to  this  Bill  for  the  rea-
 son  that  it  seeks  to  make  over  the
 powers  of  Parliament  te  the  President
 in  the  matter  of  legislation.  We
 know  that  as  a  matter  of  practice.
 when  the  President  has  to  rule,  it
 means  the  Government  of  the  day
 rules.  When  it  refers  to  a  State  the
 adminjstration  of  which  is  vested  in
 the  President  because  of  the  suspen-
 sion  of  the  democratic  machinery
 there,  it  ultimately  resolves  itself  into

 (Delegation  of  Powers)  ,  Bill

 ry
 legislation  which  is  recommended  by.
 local  officers  there  ag  _  essential.
 Thus  delegation  of  power  of  this
 Parliament  to  the  President  aad  the
 President  functioning  0  the  advice
 of  the  Government  which  Government
 acts  on  the  advice  of  the  particular
 officers  in  the  locality,  ultimately
 resolves  itself  into  a  rule  of  the
 bureaucratic  machinery,  This  is  a
 point  which  has  to  be  very  carefully
 thought  of.

 When  the  suspension  of  the  Consti-
 tution  was  brought  up,  a  statement
 was.  made  by  the  hon.  the  Home
 Minister—which  was  quoted  by  one
 of  my  friends  here—that  the  entire
 responsibility  is  shifted  on  to  the
 Parliament  consisting  of  people  from
 all  parts  of  the  country  and  so  on.
 Now  on  the  ground  that  this  Parlia-
 ment  does  not  find  time  or  has  _  not
 sufficient  time,  you  are  asked  to  dele-
 gate  the  powers  to  the  President.  Do
 we  really  save  the  time  of  the  House?
 (An  hon.  member:  Never,  never).
 Every  piece  of  legislation  must  again
 be  brought  for  the  examination  of
 this  House.  The  time  of  the  House
 is  certainly  bound  tg  be  taken  un
 again.  The  question  is  whether
 its  time  should  be  taken  up
 before  the  legislation  is  passed  or
 after  it  is  passed.  I  also  find  a  very
 queer  turning  of  the  tables  in  this
 matter.  I  do  nct  know  whether  con-
 stitutionally  it  is  correct  or  not.
 But  still  to  my  sense  of  decency  _  it
 Jooks  revolting.  It  is  this.  The
 President  as  the  highest  personage  in
 the  country  has  vested  in  him  by  the
 Constitution  the  power  of  assenting
 or  not  assenting  to  a  particular  legis-
 lation  and  his  is  the  last  word.  So
 every  piece  of  legislation  has  te  ob-
 tain  his  assent.  Now  the  proposal  is
 that  the  President  will  pass  a  piece
 of  legislation  and  the  matter  of  as-
 senting  or  dissenting.  or  criticising  ig
 given  to  the  Parliament,  In  the  pro-
 cess  of  this  criticism  very  many  un-
 pleasant  things  may  have  to  be  said.

 -So.  it  looks  that  the  President
 will  be  dragged  from  his  august  posi-
 tion  and  his  actions  will  be  discussed
 adversely  almost  every  day.

 So,  we  are  not  likely  to  save  the
 time  of  the  House.  It  is  only  a  ques-
 tion  of  today  or  tomorrow.  And  we
 are  not  likely  really  :o  administer  ac-
 cording  to  the  principles  of  demo-
 cracy.  It  would  be  converting  demo-
 cracy  into  a  kind  of  farce  through
 bureaucratic  rule.  I  for  one  feel  that
 this  Parliament  cannot  be  expected
 to  part  with  its  powers  uf  legislating
 to  the  President,—which  in  fact  ulti-
 mately  is  exercised  by  the  bureaw
 cracy  only.
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 Then  again,  some  instances  were
 given  of  subjects  whieh  require  im-
 mediate  legislation.  It  mostly  re
 solves  itself  into  a  question  of  land

 wlicy,  ‘The  Government,  even  the
 lanning  Commission,  has  not  been

 abie  to  come  to  any  decision  about
 the  land  policy.  It  makeg  8  state-
 ment  of  ali  ideals  and  leaves  it  there
 to  be  decided  by  local  legislatures
 or  by  the  States.  Now  a  kind  of  land
 policy  in  this  particular  State  is  to
 be  rushed  through  the  agency  of  the
 President's  delegated  powers.  ‘To
 my  mind  such  legislation  in  any
 democracy  has  to  be  initiated  on'y  by
 the  popular  chosen  _  representatives.
 Therefore,  even  un  that  account  the
 business  is  not  of  such  a_  formal
 nature  as  to  be  rushed  through,

 The  Bill  contemptated  that  evea
 when  the  Parliament  is  in  segsion
 the  President  will  exercise  his  dele-
 gated  power.  There  is  no  justifica-

 tion  for  such  powers  to  be  given.
 Even  as  it  is  when  the  House  is  not
 0  session,  the  President  can  take  re-
 course  to  rule  by  ordinances.  But
 the  matter  is  bound  to  come  before
 the  House  when  it  is  in  session,  and
 ean  then  be  discussed  by  this  House.
 Thus  administration  can  go  on  with-
 out  any  inconvenience.  Therefore,
 there  is  really  no  need  to  seek  for
 this  delegation  of  powers  excep!  it
 be  for  the  purpose  of  having  abso-
 lute  powers  for  the  administration  of
 the  State  by  the  bureaucracy.

 Dr.  Katju:  I  confess  that  I  did  not
 anticipate  any  lengthy,.  discussion  on
 this,  what.  I  thought  was,  a  non-con-
 tentious  measure.  This  question  had
 been  discussed  two  years  ago  under
 similar  circumstances  and  after  a
 full  discussion  a  Bill  had  been  evolved
 which  on’  the  one  ‘hand  gave  full
 scope  to  the  intention  of  the  Covstl-
 tution-makers  and,  on  the  other_hand,
 also  gave  full  opportunity  to  Parlia-
 ment  to  look  into  every  legislation

 vee
 might  be  enacted  by  the  Presi-

 nt,
 All  sorts  uf  things  have  been  raid

 during  the  course  of  the  discussion
 of  democracy  and_  that  pooularly
 elected  legislature  in  .the  State  itself
 should  have  an  opportunity  to  discuss
 this  matter.  I  think  the  answer  was
 really  given  by  my  hon.  friend,  Shri
 Atgu  Rai  Shastri,  to  tne  argument
 advanced  by  the  hon.  Member  from
 Calcutta,  Dr.  Mookerjee.  The  Cons-
 titution-makers  were  _  fully  alive  to
 this  fact  when  the  President  inter-
 venes,  or  feels  compelled  to  inter.
 vene.  under  Article  356,  to  dissolve

 +  the  legislature.  then  the  question  will
 immediatelv  arise  as  to  which  shculd
 be  the  legislating  authority.  There
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 was  Parliament  on  the  one  hand  and
 there  was  the  President  on  the  cther.
 As  Was  pointed  out,  I  think  that  it
 will be  safe  to  assume  that  the  Cons-
 titution  framers  thought  quite  c!ear-

 ly  ‘what  is  really  obvious  that  this
 arliament  burdened  as  it  is  wita  en-

 ormvus  problems  relating  ‘o  the
 whole  of  india  as  such  would  not  find
 it  possible  to  deal  with  detailed  legis-
 lation  required  for  States  and,  there-
 fore,  they  went  out  of  their  wey.  as
 Mr.  Algu  Rai  Shastri  rointeda  cut,
 to  devote  almost  half  a  page  to  this
 situation—that  the  President  ‘nay  do
 this,  may  do  that,  and  please  remiem-
 ber,  that  Parliament  may  not  merel
 invest  the  President  with  the  uuthor:  d
 ty  of  legislating,  but  it  may  go  fur-
 ther  and  invest  the  President  with
 authority  to  delegate  his  legislating
 power  to  somebody  else.  That  was
 what  was  attempted  to  be  done,  as  I
 understood,  in  the  original  Bill  that
 was  brought  in  1951  in  regarg  to
 Punjab.  There  was  great.  discussion

 about
 it  and  that  particular  clause

 relating  to  the  delegation  of  power
 by  the  President  was  dropped  and
 further  a  formula  was  evulved  b
 which  a  Bill  enacted  by  the  Pres  4 dent  was  to  be  laid  before  the  House
 So  that  the  House  may—please  consi-

 .der  this—if  it  thought  fit,  within
 seven  days,  discuss  the  policy  under-
 Iying  the  Bill,  may  discuss  any  puarti-
 cular  provision  and  express  its  opi-
 nion  on  it.  They  sre  two  vitally  dif.
 ferent  matters.  Undertaking  legis-
 lation  in  the  normal  way,  geing
 through  the  first  reading,  the  serond
 reading  and  the  third  reading,  going
 into  all  the  clauses,  that  is  one  thing.
 The  other  thing  is  that  you  place  ar
 enacted  legislation  before  the  House
 and  ask  the  House  “Do  you  approve
 of  ह 15  4  van  an  not  annrove  of  it,
 say  so.  If  you  dislike  the  whule  cf
 it.  scrap  it.  I¢  you  dislike  any  parti-
 cular  provision  of  it,  say  so,  we  will
 deal  with  it”  and  there  is  an  end  of
 the  matter.  That  will  be  disposed  of
 in  a  day,  perhaps  In  two  hours  or
 one

 hour...
 That  is  what  Parliament

 in  its  wisdom  evolved  in  1951,  And
 I  respectfully  submit  that  the  House
 should  not  depart  from  the  =  prece-
 dent  then  established.  It  is  not  a
 dangerous  precedent  because.  as  I
 said,  it  carries  out  the  intemtions  of
 the  Constitution-makers.  It  is  rot  as
 if  this  particular  Governmeyt.is  do-
 ing  deliheretaly  s-mething  In  order
 to  further  anything.  Please  remem-
 ber  that  as  long  as  the  President  {s
 functioning  there  even  in  his,  ad-
 ministrative  capacity  he  is  under  the
 control  of  Parllament  from  dav  to
 day.  In  the  matter  of  administratiun
 questions  can  be  put  and  Parliament
 may  express  its  own  opinion.  appro-
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 bation  or  disapprobation  on  anything
 which  the  President  does.  When  the
 President  passes  a  certain  piece  of
 legislation,  what  is  called  the  Presi-

 “@ent’s  Act,  what  dves  he  do?  There
 is  an  Adviser  or  there  is  an  Adminis-
 trator

 shpolutes
 an  independent  indi-

 vidual.  e  asks  the  Adviser  to  let
 him  havea  report  on  the  entire  facts
 of  the  situation.  Local  opinion  _  is
 consulted.  The  President  applies
 his  mind  to  it  and  after  consulting
 focal  opinion  the  thing  is  done.

 I  entirely  agree  that  the  President’s
 assumption  of  superintendence  under
 article  356  is  for  8  temporary  period
 and,  as  my  distinguished  predecessor
 said  in  95l,  there  would  never.  be
 any  desire  on  the  part  of  the  Presi-
 dent  to  intervene  and  to  take  upon
 himself  the  burden  of  enacting  very
 contentious  legislations  and  to  cover
 the  entire  field  of  legislation.  What
 is  the  chief  motive  for  undertaking
 superintendence?  The  House  would
 remember  the  chief  reason  is  this.
 The  opening  words  of  article  358  are:
 bap  b  a  situation  has  arisen  in  which
 the  Government  of  the  State  cannot
 be  carried  on  in  “accordance  with  the
 provisions  of  this  Constitution”.
 When  that  arises  the  President  inter-
 venes.  Now,  that  state  of  affairs
 may  last  for  four  months,  may  last
 for  a  year  or  for  a  longer  period,  I
 believe  the  maximum.  period  ts  three
 years.  Now,  it  all  depends,  and  if
 that  particular  state  is  going  to  last
 for  a  very  short  period,  two  or  three
 months,  then  no  President,  no  Gov-
 ernment  would  think  of  embarking
 upon  a  series  of  important  legislation
 or  tackling  very  contentious  problems.
 But  where  the  period  is  a  long  one,
 then  you  cannot  remain  in  a  vacuum.
 You  have  got  to  undertake  the  neces-
 sary  legislation.

 Now,  I  am  thankful  to  Dr.  Mooker-

 i
 for

 pointing
 this  out  and  ts  the

 puty-Speaker  for  pointing  out  that
 we  are  not  concerned  now  with  the
 conditions  which  compelled  the  Presi-
 dent  to  intervene.  We  had  a  very
 ful]  discussion  on  it.  The  Jaw  and
 order  situation  was  definitely  bad.
 As  8  matter  of  fact  it  was  said  over
 and‘  over  again  thatethe  Central  Gov-
 ernment  had  been  a  bit  too  slow
 and  that  they  ought  to  have  interven-
 ed  much  earlier.  Anyway.  PEPSU  was
 in  the  news,  always,  from  day  to  day.

 Shri  Punnoose:  Sir.  on  8.  point
 of  order.  There  was  a  ruling  that  the
 reasons  for  or  againct  the  taking  over
 of  the  power  by  the  President  be  rot
 @iscussed  under  this  Bill.  And  now
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 the  hon.  Minister  is  stating  the  rea-
 sons  why  the  Constitution  was  sus-
 pended  and  the  President  took  over
 the  power.  .

 Mr.  Chairman:  There  is  no  point
 oft  order  in  this.

 Dr.  Katju:  PEPSU  was  in_  the
 news.  The  law  and  order  condition
 was  bad  and  we  have  got  to  restore
 it,  34  do  not  want  to  go  further  into
 the  matter  because  we  have  got  the
 PEPSU  Budget  @fscusston  almust  ful-
 lowing  upon  this  and  I  imagine  in
 the  genera]  discussion  many  views
 will  be  expressed.  But  one  thing  -is
 quite  clear.  Even  my  _  hon.  friend
 Sardar  Hukam_  Singh  will  not  care
 to  deny  it.  That  is,  during  the  last
 two  months,  from..  the  6th  March
 right  up  to  30th  April,  somehow  or
 other  PEPSU  has  disappeared  from
 the  banner  lines  of  the’  newspapers.
 There  is  no  dacoity  there  and  if  there
 are  dacoits  they  are  being  shot  down.

 Sardar  Hukam  Singh:  I  will  deny
 that  tomorrow.

 Dr.  Katju:  ‘You  better  consul:  be
 fore  you  do  that.

 The  legislation  which  will  be  under-
 taken  is  legislation  of  the  utmost
 importance,  particularly  with  a  view
 to  promote  stability.  Somebody  said:
 well,  leave  it  to  the  coming  Govern-
 ment  to  decide.  I  think  my  hon
 friend  Sardar  Lal  Singh  was  very
 frank  about  it.  He  said  it  mighs
 create  a  good  impression.  The  argu-
 ment  was:  why  create  a  good  impres-
 sion  for  the  President  or  this  Govern--
 ment,  leave  it  to  the  coming  State
 Government  to  have  the  laurels  of
 all  this  beneficial  legislation,  you  do
 not  reap  the  reward  yourself.  But
 the  difficulty  is  this  that  the  two
 things  are  inter-mixed.  The  rent
 and  revenue  laws  and  the  agrarian
 situation  have  been  full  of  “rouble.
 I  do  net  want  to  go  into  the  whole
 ground  again.  It  wag  something  al-
 most  incredible.  and  some  legislation
 has  to  be  undertaken.  In  reply  to  a
 question  as  to  what  was  the  most
 emergent  legislation  I  gave  some  in-
 formation.  Take  for  instance  the
 first  one,  the  PEPSU  Abolition  of  Ala
 Milkiat  Rights  Bill.  As  was  vointed
 out  by  an  hon.  friend  there  it  was

 |  seed
 as  far  back  as  December  1952.

 t  was  reserved  for  the  assent  of the  President  because  it  attracted  the
 provisions

 of  article  31  of  the  Consti-
 tution.  he  cOmpensation  which  wag

 proposed
 to  be  given—would  this

 ouse  belleve  it—was  exactly  five
 rupees,  And  the  legal  advice  was
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 that  this  was  an  eye-wash  and  the
 Bill]  would  nut  stand.  We  took  iegal
 advice,  and  the  proposal  now  is_  to
 pay  compensation  five  times  the  Gov-
 ernment  revenue
 which  would  be  involved  is  roughly:
 somewhere  about  Rs.  40  to  50  thou-
 sand.  That  is  ४००५६  all.

 Then  there  were  two  other  Bills
 which  are  of  great  consequence.
 These  are  the  EPSU  Occupancy
 Tenants  Vesting  of  Property  Rights
 Bill  and  the  PEPSU  Agricultural
 Lands  Bill.  These  were  forwarded
 by  the  late  Government  of  the  Srate
 for  our  approval  in  i952,  in  the
 month  of  November.  They  were  dis-
 cussed  here  and  sent  back.  The
 House  knows  there  were  topsy-turvy
 conditions  in  that  State  Legislatura

 d  they  were  not  proceeded  with
 the ey  had  no  time.  The  _  result  was
 they  remained  pending,  In  February
 there  was  again  a  discussion  about  it
 in  the  Planning  Commission  and  the
 Bills  are  ready—the  necessary  draits.

 Then’  somebody  referred  to  the
 Dramatic  Performances  Bill,  There
 serious  objection  was  taken  as_  they
 failed  to  understand.  It  may  ७९  it
 was  directed  against  any  particular
 party.  I  do  not  know  or  it  may  be
 that  if  was  intended  to  prohibit  dra-
 matic  performance  of  a  very  objec-
 tionable  nature.  Anyway,  an  Ordi-
 nance  was  issued.  That  Ordinance
 has  expired  and  the  Adviser  is  of
 opinion  that  it  is  desirable  that  it
 should  be  enacted.

 The  last  is  about  the  Police  Incite-
 ment  to  Disaffection  Act  of  i922
 Now  that  is  intended  to  be  amended
 and  it  is  a  piece  of  very  necessary
 legislation.  For  obvious  purposes  it
 is  needless  to  go  into  this.  Any  at-
 tempt  to  infiltrate  into  the  police
 ranks  and  to  prevent  them  from  dis-
 charging  their  duties  impartially  and
 efficiently  is  to  be  condemned  not
 only  in  PEPSU  but  throughout  India
 and  that  ts  the  object  of  the  8'Il

 Now,  I  come  back  to  the  constitu-
 tiona)  point.  So  far  as  the  Constitu-
 tion  stands,  the  Constitution-makers
 were  definitely  of  the  opinion  as  is
 obvious  from  article  357  that  the
 normal  course  for  Parliament  would
 be  to  delegate  powers  to  the  President
 and  not  go  further  to  empower  the
 President  to  delegate  those  very
 powers  to  somebody  else  but,  as  I
 said.  in  this  Bill  the  position  of  fol-
 lowing  the  precedent  of  95l  has  been
 altered.  The  House  {s  familiar  with
 the  procedure  that  the  Bill  should  be
 laiq  before  either  House  of  Parlta-
 Ment  so  that  Parliament  may  Save  an

 »

 And  the  total  sum
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 opportunity  of  khowing  as  to  what
 has  been  done  and  expressing  its
 views  upon  it.  I  respectfully  submit
 that  that  particular  provision  or  that
 particular  procedure  safeguards  en
 tirely  the  supremacy  of  Parliament
 and  gives  complete  opportunity  to
 the  Parliament  to  know  as  to  what
 is  going  on  and  to  express  its  own
 views  upon  it.

 Then  there  was  another  point  of
 view  with  which  I  have  ympathy,

 viz.,  the  elected  members  in  the  local:
 legislature  are  ‘gone’  when  the  local
 legislature  is  withdrawn.  This  is-
 not  applicable  to  PEPSU.  It  may  be:
 of  5076  general  force.  We  have  got-
 hon,  Members  here,  elected  Members
 sitting  In  the  House  of  the  People
 Members  also  are  elected  to  the
 other  House  and  they  may  be  expect-
 ed  jo  know  the  local  conditions  and  @
 prier  consultation  with  them,  when-
 ever  practicable,  may  be  of  .advan-
 tage.  That  is  how  I  understand  this
 thing.  When  the  Bill  is  laid  before
 Parliament,  then  all  the  499  Members
 of  the  House  here  stand  on_an  equal
 footing.  Everyone  is  entitled  to  ex
 press  his  own  views,  no  matter  where
 the  Bill  comes  from  and  which  parti-
 cular  State  it  deats  with  but  it  was
 said  that  before  the  President  takes
 action  while  the  Bill  is  in  the  making,
 he  is  bound  to  consult  everybody.  fj
 is  desirable  that  he  should’  c.nsult
 local  opinion  and  the  opinion  expres-
 sed  by  Members  of  Parliament  should
 be  of  particular  value.  With  this  I
 am  entirely  in  sympathy.  When  that
 amendment  is}  moved,  I  propose  to
 accept  it  with  slight  modifications.
 The  slight  modification  is  this.  It  is
 only  an  advisory  thing  that  they
 should  be  consylted  before.  but  a
 situation  may  arise  where  such  con-
 sultation  may  not.  be  _  practicable
 Therefore,  I  want  to  make  it  clear
 Dr.  Mookerjec  said  that  such  consul-
 tation  tovuk  place  even  in  ‘1951,  My
 distinguished  predecessor  had  con-
 sulted  hon.  Members  and_  there
 should  be  no  harm  if  we  put  that
 down  in  the  Bill  itself.

 Then  it  was  suggested  that  we

 should
 o  further.  My  suggestion  is

 that  that  may  not  be  a  very  convenient
 procedure  to  adopt.  We  bring  in
 this  previous  consultation  wherever
 practicable  with  the  Members  of  that
 State—because  on  larger  grounda,
 PEPSU.  Bengal,  Bihar,  anywhere,
 does  not  matter—on  the  ground  thaf
 they  arc  elected  from  that  State,  and
 they  may  be  expected  to  give  loral
 advice,  to  express  the  wishes  of  the
 local  people.  I  would  appeal  to  my
 hon,  friend.  Mr.  Achint  Ram  not  to
 complicate  the  issue.
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 Lala  Achint  fiam:  Not  complicat-
 ing.  Last  time  in  tbe  matter  uf  Pune

 jab.
 people  from  PEPSU  were  also

 vited.
 Sardar  Hukam  Singh:

 Punjab  then.
 Dr.  Kat?u:  That  was  un  informal

 matter.  When  we  are  proceeding  in
 8  more  formal  manner,  2  think  it
 would  be  desirable  to  confine  this
 prior  consultation  wherever  practi-
 eable  with  the  elected  Members  of
 this  House  and  the  other  House.

 Then  there  is  another  matter
 which  has  been  referred  to  and  that
 is  really  a  matter  of  procedure.  The
 Bill  is  to  be  laid  on  the  Tuble  as
 soon  as  jt  is  enacted,  Now  somebody
 said  that  when  the  House  is  in  ses-
 sion,  you  might  delay  fcr  20  days.
 Speaking  on  behalf  of  the  Govern-
 ment,  I  should  like  to  assure  the
 House  that  there  should  be  no  delay
 whatsoever.  If  the  B'll  is  enacted
 today,  I  would  like  to  place  it  on  the
 “able  of  the  House  within  3  days,  as
 soon  88  I  get  pririted  cepies.  There
 is  not  the  slightest  desire  in  any  way
 of  trying  to  avoid  the  judgment  of
 Ahis  House  uh  any  Bill.

 Then  comes  the  other  question
 namely  that  if  this  House  or  the  other
 House  cxpresses  its  disapproval  or
 wants  to  modify  any  particular  pro-
 vision,  then  jit  can  do  so  within
 7  days.  The  discussion  must  be
 within  7  days  and  the  two  Houses
 must  be  unanimous.  Now  I  submit
 the  procedure  about  that  is  to  be  de-
 cided  not  by  an  Act  of  Parliament
 but  _by  the  Speaker  and  the-  Chalir-
 man  of  the  respective  Houses.  4
 should  like  to  leave  it  to  the  Speaker
 and  the  Chairman  to  revise  or  add
 to  the  standing  orders,  standing  Rules
 of  Business  as  to  what  is  tno  be  done
 when  under  this  particular  Act  some-
 thing  happens  or  any  particular  modi-
 fication  is  approved  of  by  one  House.
 as  to  how  it  is  to  be  sent  to  the  other
 House  and  what  is  to  be  done.  etc.

 That  brings  me  to  another  question
 which  was  put  to  me  in  a  very
 rhetorical  manner  repeatedly  by  my
 friend  Sardar  Hukam  Singh,  It  is
 not  really  germane  to  the  topic  but
 inasmuch  as  he  repeated  it  about
 half  a  dozen  times  saying  that  his
 bosom  was  full  of  suspiclon—I  do
 not  know  which  other  Members  _re-
 ferred  to  it—about  the  general  elec-
 tion  which  is  going  to  take  nlace  and
 he.  read  some
 speeches.  Not  that  I  am_  trying  to
 get  out  of  that,  but  please  remember
 one  thing.  Elections  are  under  the
 control  of  Parliament  exercised
 through  ‘he  Election  Commission.

 I  was  from

 portions  of  my.
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 We  cannot  dictate  to  the  Election
 Commission.  I  may  inform  hon,
 Members  that  when  the  previous
 Government,  the  State  Government,
 was  functioning,  there  was  a  certain
 time-table  laid  down  about  the  re
 vii

 gon
 of  the  electoral  rolls  and  the

 previous  Government  had  itself  pro-
 posed  or  agreed  to  have  this  publica-
 tion  in  the  month  of  Januar  1954.
 I  am  personally  anxious  that  this
 President’s  rule  should  not  last  one
 day  longer  than  necessary.  Then  we
 had  thig  matter  revised  and  I  am
 now  informed  that  the  Election  Com-
 mission  has  said  that  this  publication
 may  take  place  in  November.  As  to
 what  is  to  happen  after  November,
 that  is  entirely  within  the  discretion
 of  the  Election  Commission  itself.  I

 cam  assure  the  House  that  there  is
 not  the  least  desire  on  My  part,  on
 the  part  of  any  member  of  the  Gov-
 ernment  ip  continue  to  be  in  charge
 of  PEPSU  affairs  for  one  day  longer
 than  necessary.  So  far  as  this  ad-
 ministration  is  concerned,  we  do  not
 worry  as  to  which  particular  party
 607९5  into  power.  I  am  a  Congress
 man.  When  I  go  there  as  a  Congress
 man,  I  can  say  thac  as  far  as
 administrative  matters  are  concerned,
 we  want  safe  administration  proper
 administration,  we  want  to  advane
 the  security  of  the  State,  tranquillity
 in  the  State  and  we  want-to  put  down
 impurity  in  the  State.  That  is  our
 chief  ambition.  We  want  to  see  also
 absolutely  free  and  unfettered  elec-
 tions.  You  may  take  it  from  me,—
 perhaps,  I  am  repeating  it  for  the
 l0th  time—we  want  to  assure  every
 elector  in  the  PEPSU  that  he  should

 fo
 and  record  his  vote  free  of  any

 nfluence.  either  Congress  or  Demo-
 cratic  Front,  or  United  Front,  or
 Left  Front  or  the  Communist  Party
 or  any  party.  We  will  see  to  it  that
 he  goes  and  acts  in  an  unfettered
 manner,  free  from  all  bias.  Which-
 ever  Government  comes  into  power,
 they  will  act  accordingly.

 I  submit  this  is  all  that  is  necessary.
 I  do  not  want  to  add  anything  fur-
 ther.  I  should  like  tc  make  a  fur-
 ther  suggestion,  that  I  welcome  all
 assistance  from  the  Members  of
 Parliament  coming  from  the  PEPSU,
 They  may  take  this  as  a  standing
 invitation  from  me  to  come  to  me  at

 any  time  and  tender  me  any  advic
 and  bring  to  my  notice  any  _  fart.  £
 cular  thing  that  is  happening  there.
 I  might  inform  the  House  that  we
 have  selected  one  of  the  best  officers
 that  was  available  to  us  and  I  think
 it  is  proper  on  this  occasion  that  [
 should  pay  a  tribute  to  him  that  he
 has  worked  during  the  last  seven
 weeks  with  diligence,  with  industry,

 @
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 with  efficiency,  and
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 so  far  2s  my
 information  goes,  he  has  won  general
 approval  for  the  way  in  which  he
 has  administered  the  affairs  of  the
 State,  and  parvicularly  he  has  res-
 tored  law  and  order  in  this
 much  disturbed  State.

 very

 Sardar  Hukam  Singh:  One  second,
 Sir,  if  I  may  be  permitted  to  ask  a
 question.

 ’  Shri  Aigu  Rai  Shastri:
 tion-hour  is  over.

 The  Ques-

 Mr,,  Chairman:  Perhaps,  he  wants
 some  information.

 Sardar  Hukam  Singh:  I  was  ac-
 cused  that  I  repeated  for  the  sixth
 time  my  suspicion.  The  hon,  Minis-
 ter  said  that  he  has  repeated  his  as-
 surance  7  times. bers:  Ten  times).
 to  the  general  elections.

 (Some  hon.  Mem-
 The  reference  was

 We  are  told
 that  the  last  Government  fixed  tne

 Division  No.7  ]
 Abdus  Sattar,  Shri
 Achal  Singh,  Seth
 Achint  Ram,  Lala
 Achuthan,  Shri
 Akarpuri,  Sardar
 Alva,  Shri  Joachim
 Asthana,  Shri
 Balakrishnan,  Shai
 Balasubramanian,  Shri
 Bansal,  Shri
 Barman,  Shri
 Barupal,  Shri  Pe.  L.
 Basappa,  Shri
 Bhagat,  Shri  B.  R.
 Bhargava,  Pandit  M,  B.
 Bhargava,  Pandit  ‘Thakur  Das
 Bhatkar,  Shri
 Bhatt,  Shri  C,
 Bheekha  Bhai,  Shri
 Bidari,  Shri
 Borooah,  Shri
 Bose,  Shri  P,  ८.
 Brajeshwar  Prasad,  Shri
 Buragohain,  Shri
 Chandrashekhar,  Shrimati
 Chaturvedi,  Shri
 Chaudhary,  Shri  0.  L.
 Chettiar,  Shri  Nagappa
 Chinaria,  Shri
 ‘Chow  dhuri,  Shri  M,  Shaffee
 Damar,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  8.  K.
 Das,  Shri  ४८,  K.
 Das,  Shri  Ram  Dhani
 Das,Shri  Ramananda
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 date  as  January  954  for  the  ;ubli-
 cation  of  the  rolls.  So  far  as  I  under-
 stand  the  revision  of  rolls  takes  place
 every  year.  For  953  that  has  been
 done  and  election  couki  be  procced-
 ed  with  without  waiting  any  further.
 That  date,  January  1954,  was  for  the
 next  year.  That  question  does  not
 arise.  Perhaps,  there  is  some  tmis-
 understanding  or  I  am  not  rightly  in-
 formed.

 (Mr.  Depury-Speaker  in  the  Chair]

 F
 Mr.  Deputy-Speaker:  The  question

 8:
 “That  the  Bill  to  confer  on  the

 President  the  power  of  the  ‘.egis-
 lature  of  the  State  of  Patiala  and
 East  Punjab  States  Union  to
 make  laws,  be  taken  into  consi-
 deration.”

 The  House  divided:  Ayes,  ‘186;  Noes, 49

 AYES  ‘
 73  Noon

 Datar,  Shri  Joshi,  Shri  Jethalal
 Deb,  Shri  S.  C,  Joshi,  Shri  N,  L.
 Deshmukh,  Shri  C,  0.
 Deshpande,  Shri  0.  ह: ग
 Dholakia,  Shri
 Digambar  Singh,  550
 Dube,  Shri  Mulchand
 Dube,  Shri  U.  S.
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  0,  P.
 Dwivedi,  Shri  M.  L,

 Bbeneszer,  Dr,
 Blayaperumal,  Shri
 Gadgil,  Shri
 Gandhi,  Shri  Feroze
 Gandhi,  Shri  M,  M.
 Ganga  Devi,  Shrimati
 Ganpati  Ram,  Shri
 Garg,  Shri  8,  ९,
 Ghulam  Qader,  Shri
 Gounder,  Shri  K.  5.
 Guha,  Shri  A.  ron
 Gupte,  Shri  Badshah
 Hari  Mohan,  Dr.
 Hazarika,  Shri  J.  N.
 Tbrahim,  Shri
 Tyyani,  Shri  8,
 Tyyunni,  Shri  C.  R.
 Jagjivan  Ram,  Shri
 Jajware,  Shri
 Jatav-vir,  Dr.
 Jena,  Shri  K,  C.
 Jethan,  Shri
 Jha,  Shri  Bhagwat
 Jhunjhunwala,  Shri

 Joshi,  Shrimati  Subhadra
 Jwala  Prashad,  Shri
 Kajrolkar,  Shri
 Kakkan,  Shiv.
 Kale,  Shrimati  A,
 Kamble,  Shri
 Kasliwal,  Shri
 Katham,  Shri
 Katju,  Dr,
 Keskar,  Dr.
 Krishna  Chandra,  Shri  *
 Krishnamechari,  Shri  T,  द
 Kureel,  Shri  B.  N,
 Kureel,  Shri  P.  L.
 Lal,  Shri  R.  S,
 Lallanji,  Shri
 Laskar,  Prof.
 Lingam,  Shri  N.  M.
 Lotan  Ram,  Shri
 Mahodaya,  Shri
 Mohtab,  Shri
 Maitra,  Pandit  L.  K.
 Majhi,  Shri  R.  C,
 Majithia,  Sardar
 Malaviya,  Shri  K.  D,
 Malliah,  Shri  U.  S.
 Malviya,  Shri  Motilal
 Mandal,  Dr.P.
 Masuodi,  Maulana
 Mathet,  Prof.
 Mehta,  Shri  Balwant  Sinha
 Mishra,  Prof.  S.  N.
 Mishra,  Shri  Lokenath
 Mishra,  Shri  M.  ्,
 Mohd.  Akbar,  Sofi
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 Mohiuddin,  Shri
 Muchaoki  Kosa,  Shri
 Mukne,  Shri  Y.  M.
 Musafir,  Giani  (5.  Ss.
 Muthukrishnan,  Shri
 Namdhari,  Shri
 Narasimhan,  Shri  C.  R.
 Natawadkar,  Shri
 Neswi,  Shri
 Nijalingappa,  Shri
 Pannalal,  Shri
 Pant,  Shri  D.  D.
 Parekh,  Dr.  J.  N.
 Parmar,  Shri  R.  B.
 Pataskar,  Shri
 Patel,  Shri  B.  K.
 Patel,  Shri  Rafeshwar
 Patel,  Shrimati  Maniben
 Patil,  Shri  Shankargauda
 Pawar,  Shri  ५,  P.
 Pillai,  Shri  Thanu
 Prabhakar,  Snri  N.

 Raj  Bahadur,  Shri
 Raghubir  Sahai,  Shri
 Raghubir  Singh,  Ch.
 Raghunath  Singh,  Shri

 Ajit  Singh,  Shri
 Bahadur  Singh,  Shri
 Basu,  Shri  K.  K.
 Biren  Dutt,  Shri
 Boovaraghasamy,  Shri
 Buchhikotaiah,  Shri
 Chatterjea,  Shri  Tushar
 Chattopadhyaya,  Sbri
 Chaudhuri,  Shri  T.  K.
 Chowdary,  Shri  C.  R.

 Das,  Shri  Sarangadhar
 Doraswamy,  Shri
 Gidwani,  Shri
 Giridhari  Bhoi,  Shri
 Gurupadaswamy,  Shri  M.  S.
 Hukam  Singh,  Sardar

 Mr.  Deputy-Speaker:  There  are
 no  amendments  to  clause  2.

 Clause  2  was  added  to  the  Bill.
 Clause  3—(Conferment  of  the  power

 of  the  State  Legislature).
 पंडित  ठाक्रदास  भाग:  जनाव  डिप्टी

 स्पीकर  साहब,  इस  ऐ  मेल्डमेन्ट  के  बारे  में  बहुत

 Ram  Saran,  Prof.
 Ram  Subhag,  Singh  Dr.
 Ramaswamy,  Shri  P.
 Rane,  Shri
 Reddy,  Shri  Janardhan
 Reddy,  Shri  Viswanatha

 १
 Sahu,  Shri  Bhagbat  ,
 Sahu,  Shri  Rameshwar
 Saksena,  Shri  Mohanlal
 Samanta,  Shri  $.  ८,
 Sanganna,  Shri
 Sankarapandian,  Shri
 Sarmah,  Shri
 Satish  Chandra,  Shri
 Sen,  Shri  P.  G.
 Sen,  Shrimati  Sushama
 Shahnawaz  Khan,  Shri
 Sharma,  Pandit  Balkrishna
 Sharma,  Prof.  D.C.
 Sharma,  Shri  7२,  ८,
 Shastri,  Shri  Algu  Rai
 Shukla,  Pandit  B.
 Siddananjappa,  Shri
 Singh,  Shri  0,  N,
 Singh,  Shri  Babunath
 Singh,  Shri  H.  P.

 NOES
 Kelappan,  Shri
 Krishna,  Shri  M.  R.
 Krishnaswami,  Dr.
 Lal  Singh,  Sardar
 Mahata,  Shri  B.
 Majhi,  Shri  Chaitan
 Mascarene,  Kumari  Annie
 Menon,  Shri  Damodara
 Missir,  Shri  V.
 More,  Shri  S.  Ss.
 Mukerjee,  Shri  H.  N.
 Muniswamy,  Shri
 Murthy,  Shri  B.  8.
 Nambiar,  Shri
 Nanadas,  Shri
 Narasimham,  Shri  S.  ५,  L.
 Punnoose,  Shri

 The  motion  was  adopted.

 weary  चूकी  है,  भोर  बड़ी  मेहरबानी  फरमा
 कर  हमारे  ज़िद  मिनिस्टर  साहब  ने  /  स  के

 उसूल  का  कुल  फरमा  लिया  है  कि  प्रेज़िडन्ट

 साहब  जो  पनपना  क़ानून  नीतिज्ञ  करें  वह  इस

 भी  किया  जाय  ।
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 Singh,  Shri L.  J.
 Singh,  Shri  T.  N.
 Singhal,  Shri  S.C.
 Sinha,  Dr.  S.N,
 Sinha,  Shri  G.  P,
 Sinha,  Shri  K.  72,
 Sinha,  Shri  N.  P.
 Sinhasan  Singh,  Skr-
 Sodhia,  Shri-K,  C.
 Somana,  Shri  N.
 Suresh  Chandra,  Dr,
 Swaminadhan,  ShrimatiAmmu
 Syed  Ahmed,  Shri
 Telkikar,  Shri
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M,
 Tudu,  Shri  B.  L,
 Uikey,  Shri
 Upadhyay,  Shri  S.  D.
 Vaishnav,  Shri  H.  G.
 Varma,  Shri  B,  8.
 Varma,  Shri  B.  7२.
 Vidyalankar,  Shri  A,  N.
 Vyas,  Shri  Radhelal
 Wilson,  Shri  J.  N.
 Wodeyar,  Shri

 Rajabhoj,  Shri  P.  N,
 Raghavachari,  Shri
 Ramaswami,  Shri  M.  D.
 Randaman  Singh,  Shri
 Ranjit  Singh,  Shri
 Reddi,  Shri  Ramachandra
 Rishang  Keishing,  Shri

 Shakuntala,  Shrimati
 Shastri,  Shri  8,  D.
 Singh,  Shri  R.  N.
 Soren,  Shri
 Swami,  Shri  Sivamurthi
 Swamy,  Shri  N.  R,  M.

 Vallatharas,  Shri
 Vecraswamy,  Shri
 Waghmare,  Shri
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 हाउस  के  मेम्बरान  की  राय  से  और  उन  से
 मश्विरा  कर  के  करें।  ब  सवाल  यह  रह
 जाता  है  कि  शाया  सिंह  पेप्सू  के  मेम्बरान
 से  मश्विरा  किया  जाय  या  दूसरे  साहवान  से

 कभी  एक  ऐसमेन्डमेन्ट
 (संशोधन)  मेरे  दोस्त  श्री  बंसल  ने  हाउस
 में  भेजा  ह ैजिस  का  मंशा  यह  है  कि  ईस्ट  पंजाब

 के  मेम्बरान  को  भी  शामिल  कर  लिया  जाय
 जस  को  मेरे  दोस्त  लाला  अ्रचित्त  राम  जी  ने

 भी  पसन्द  किया  है।  लेकिन  म  यह  देखता  हूं
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 कि  प्रगर  ईस्ट  पंजाब  वालों  को  शामिल  कर

 लिया  जाय  तो  हिमाचल  प्रदेश  वालों  को,

 राजस्थान  वालों  को  और  दूसरे  पास  पास  के

 लोगों  को  क्‍यों  न  शामिल  किया  जाय  ।  यह
 बात  मेरी  समझ  में  नहीं  जाती  कि  जो  बिल्कुल
 उन  के  पास  के  इलाके  हैं  उन  को  इस  से  क्‍यों

 महरूम'  (वंचित)  किया  जाय  ।

 Shri  Bansal:  On  a  point  of  order,
 Sir?  Is  it  not  necessary  :hat  the  Mcem-
 ber  who  has  given  an  amendment  to
 the  original  amendment  should  be  al-
 lowed  to  move  that  amendment,  and  ex-
 plain  his  point  of  view.  before  the  Wiem-
 ber  who  is  moving  the  origina!  amend-
 ment  can  explain  the  significance  cf  his
 amendment?

 Mr.  Heputy-Speaker:  First  of  all,  the
 person  who  has  tabled  the  original
 amendment  is  asked  to  move  it  and
 thereafter,  any  further  amendments  can
 be  moved  to  that  amendment

 Shri  Punnoose:  Rule  i¢7  of  the  Rules
 of  Procedure  reads:

 ia  If  an  amendment  has
 been  proposed  to  an  amenidmeni,
 the  original  amendmen?  shall  nut
 be  withdrawn  until  the  amendmeni

 Srp
 to  it  has  been  disposed

 of.”

 Mr.  Deputy-Speaker:  It  is  not  a  ques-
 tion  of  withdrawal  now.  (Interrup-

 Hager
 The  other  amendment  hangs  on

 0  this.

 पंडित  ठाक्र  दास  भागने  :  में  पुन्नू
 साहब  की  मेहरबानी  का  बहुत  मशकर  हूं
 जिन्होंने  मेरी  वकालत  की  है।  लेकिन  में  यह
 भज  करना  चाहता  था  कि  दरअस्ल  जब  सारे

 ऐमेन्डमेन्ट्स  (संशोधन)  हाउस  के  सामने  हों
 तो  जो  शख्स  ऐमेन्डमेन्ट  मूव  (प्रस्तावित)
 करता  है  उसे  इख़त्यार  है  कि  वह  पहले  उस
 पर  अपनी  राय  का  इजहार  करे।

 चुनांचे  में  जज  कर  रहा  था  कि
 चूंकि  मेरे  लायक  दोस्त  ने  सारी  बात

 नहीं  सुनी  इसलिए  बहू  यह  प्वाइन्ट  श्राफ
 बार्डर  रेज  कर  (उठा)  रहे  हैं।  वरना

 वह  उस  बात  को  पसन्द  करते  जो  कि  में
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 पेश  कर  रहा  हूं।  में  दर्ज  कर  रहा था  कि
 चूंकि  दफा  ३५६  के  प्रोक्लेमेदान  की  रू  से

 सारा  इख्त्यार  पार्लियामेन्ट  को  होता  है  घौंर

 पार्लियामेन्ट  की  तरफ  से  एक  ताकत  प्रेजिडेन्ट

 साहब  को  दी  जा  रही  है  तो  इस  ताकत  के

 देने  के  बावजूद  भी  पार्लियामेन्ट  यह  हक
 रखती  है  कि  वह  जिस  तरह  से  चाहे  अपने

 फर्जे  को  सदा  करे  ।  श्लोक  उस  को  दिल  यह

 है  कि  पार्लियामेन्ट  की  किसी  कमेटी  के  साथ

 मशविरा  कर  लिया  जाय  ।  लेकिन  इस  के  लिये

 यह  कहना  कि  पार्लियामेन्ट  के  उस  इलाके  के

 तौर  ईस्ट  पंजाब  के  मेम्बरान  से  ही  मश्विरा

 कर  लिया  जाय  यह  दुरुस्त  शौर  वाजिब

 नहीं  है  ।

 मुझ  को  जब  यह  मशविरा  मिला  कि  में

 अपनी  भ्रोरीजिनल  श्रमेन्ड  कमेन्ट  को  इस  तरह  से

 मोल्ड  करूँ  कि  जिस  के  मस्दर  सारी  पार्लियामेंट

 का,  सारे  हिन्दुस्तान  का  हक़  शामिल  हो,

 तो  में  ने  इस  को  पसन्द  किया  शौर  इस  चीज़

 को  मंजर  किया।  में  इस  मशविरे  का  फ़ायदा

 उठा  कर  भ्रापकी  इजाजत  से  अपनी  तरमीम

 को  इन  अल्फ़ाज़  में  पेश  करना  चाहता  हूं  ।.

 जो  उसूल  मेरा  है  वह  तो  कायम  है,  छेकती
 उस  के  एक  छोटे  से  हिस्से  में  में  तरमीम

 करना  चाहता  हूं।  मेरी  तरमीम  का  रसल
 मक़सद  यह  है  कि  पार्लियामेन्ट  के  दोनों

 हाउसेस  (सदनों)  के  १५  आदमियों  की  एक
 कमेटी  हो,  उन  को  प्रेज़िडेंट  साहब  नॉमिनेट

 कर  दें  कौर  उस  के  मशविरे  के  बाद  क़ानून
 सादिर  किया  जाय  ।  ऐसी  सूरतों  में  जब  कि

 ऐसा  मशविरा  नामुमकिन  हो  या  इम्प्रैक्टि-

 केबल  हो,  उस  सूरत  में  में  यह  नहीं  चाहता  कि

 प्रेजिडेंट  साहब  ज़रूरी  काम  को  न  कर  सकें  |

 प्रपने  इन  प्रल्फाज़  के  साथ  में  जनाब  की

 इजाजत  से  भ्र पनी  श्रमेन्डमेन्ट  पेश  करना

 चाहता  हूं।  उस  भ्रमेन्डमेन्ट  को  शराब  में  पेश

 कर  रहा  हूं  |
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 [  पंडित  ठाकुर  दास  भागंव  ]
 I  beg  to  move:

 In  page  1,  line  14,  after  ‘recess:ry’
 add:

 “In  consultation  with  the  Com-
 mittee  consisting  of  5  Members
 from  both  the  Houses  of  Parlia-

 to  be  nceminated  by  the  President,
 except  in  cases  where  such  prior
 consultation  is  not  practiza!yie”,

 जो  दूसरी  भ्रमेंडमेंट  में  पेश  करना  चाहता

 हूं  बह  यह  है।  7  bee  to  move:

 In  page  I,  lines  24  and  22,  omit—

 “during  the  session  in  which  ihe
 Act  has  been  so  laid  before  it”
 Also  I  keg  to  move:

 In  page  i,  line  22,
 after  “modifications”  inter—

 “after  their  being  placed  within
 seven  days  of  such  direcSion  befor:
 the  other  House  for  consideration”.

 Mr.  Deputy-Speaker:  Is  the  President
 ‘to  nominate  for  both  the  Houses,  or
 the  Speaker  for  this  House,  and  the
 ‘Chairman  for  the  other  Ho.se?

 Pandit  Thakur  Das  Bhargava:  The

 a
 esident  may  nominate  for  both  the
 ouses.  According  to  Article  357  we

 are  conferring  the  power  to  make  laws
 on  the  President.  We  do  not  want  te
 detract  from  that  power  now,  and
 therefore  we  want  to  give  that  power
 to  the  President  himself.

 Mr.  Deputy-Speaker:  It  is  thyee  day
 4n  the  order  paper.

 Pandit  Thakur  Vas  Bhargava:  In
 order  to  meke  it  practical,  I  want  to
 make  it  seven  days,  with  your  permis-

 sion.
 An  Hon.  Member:  How  can  it  be  al-

 lowed?

 पश्चात  ठाकुर  दास  मार्ग  व  :  में  गरजे  करना

 चाहता  हूं  कि  जो  भ्र सली  मक़सद  हमारा  है

 बह  इतना  ही  है  कि  ऐसा  न  हो  कि  इस  सिल-

 सिले  में  हाउस  का  सैशन  खत्म  हो  जाय  और

 कोई  माडीफिकेशन  जो  एक  हाउस  ने  की  हो,
 यह  भी  बेहतर  जांच  ।  चुनांचे  हमारे

 होम  मिनिस्टर  साहब  ने  इन  प्रल्फ़ाज़  में  यह
 भ्रद्योरेंस  दिया  है  कि  ज्योंही  यह  क़ानून  बनेगा

 उसी  वक्‍त  हाउस  में  रखा  जायगा  कौर  वह

 ऐसा  न  होने  देंगे कि उस  सैदन में  दूसरे  हाउस

 (Delegation  of  Powers)  Bill

 में  उस  का  कंसीडरेशन  (विचार)  न  हो  ।

 में  उम्मीद  करता  हूं  इस  की  .पाबन्दी  की

 «५  जायगी  और  कोई  शिकायत  का  मौका  नहीं
 /  मिलेगा।  में  ने  जान  बूझ  कर  तीन  का  सात

 किया  है,  इसलिये  कि  ऐसा  मौक़ा  नहीं  होगा
 कि  इन  दिनों  की  ज्यादती  से  हम  इन  क़ानूनों
 के  बारे  में  भ्र पने  हक  को  एक्सरसाइज  (प्रयोग)
 न  कर  सकें  |  इस  भ्रमेंडमेंट  का  रील  (भ्र सली  )
 असर  यह  होगा  कि  जो  हक़  हमें  मिलों  है
 उस  का  हम  इस्तेमाल  कर  सकें

 Shri  Raghunath  Singh  (Banaras
 Distt.—Central):  Sir,  what  about  my
 amendments  Nos.  2  and  3?

 Mr.  Deputy-Speaker:  I  shall  put
 this  formally  before  the  House,
 Amendment  moved:

 In  page  l,  line  4  after  ‘necessary’
 add:

 “In  consultation  with  the  Com-
 mittee  consisting  of  5  Members
 from  both  the  Houses  of  Parlia-
 ment  to  be  nominated  by  the
 President  except  in  cases  where
 such  prior  consultation  is  not
 practicable”.

 Shri  S.  S.  More  (Sholapur):
 is  that  word  ‘practicable’,

 Mr.  Deputy-Speaker:  Yes.  He
 may  enact  a  law  as_  he  considers
 necessary  in  consultation  etc.  ¢tc.

 Shri  Pataskar  (Jaigaon):  May  I
 make  an  observation  on  this?

 Mr.  Deputy-Speaker:  First  of  all,
 those  hon.  Members’  who  have.
 tabled  amendments.

 Shri  Pataskar:  I  am  nvt  going  to
 speak  on  the  merits  of  the  amend-
 ment.

 Mr.  Deputy-Speaker:  Let  me  place
 the  amendments.  First  of  al)  «amend-

 There

 ment  to  the  amendment.  Later  there
 will  be  a  general  discussicn.  Now
 Pandit  Thakur  Das  Bhargava’s
 amendment  No.  5  is:

 In  page  1,  lines  2l  snd  22  :mit—

 “during  the  session  in  which
 the  Act  has  been  so  laid  before
 it”.

 Dr.  Katju:  You  will  take  it  up
 separately,  Sir.
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T,  T.  Krishnamachari):
 Each  amendment  can  be  disposed  of.

 Mr.  Deputy-Speaker:  Yes.  This
 amendment  is  covered  by  the  other
 amendment.

 Pandit  Thakur  Das  _  Bhargava:
 Sir,  I  have  moved  both  5  and  6  be-
 cause  they  are  parts  of  the  same‘
 -amendment,  though  they  are  number-
 ed  separately,

 Mr.  Deputy-Speaker:  Government
 ‘want  these  amendments  to  be.  taken
 up  separately  before  we  go  tu  the
 Other  point,

 Shri  K,  K,  Basu:  We
 -antendment,  Sir.

 Mr.  Deputy-Speaker:  First  cf  all,
 let  me  dispose  of  amendment  to
 -amendment.

 Dr.  Katju:  May  I  move  an  amend-
 ment  to  that  Sir?  Here  we  are  deal-
 ing  with  the  Houses  of  Parliament
 and  the  pusition  of  the  Speaker  and
 the  Chairman  has  to  be  respected.  I
 suggest  that  the  better  form  will  be:

 “After  consulting  with  a  Com-
 mittee  composed  of  ten  mem-

 have  an

 Mr.  Deputy-Speaker:  Why  not  “in
 consultation  with  a  Committee......  ह

 Dr.  Katju:  “After  consulting  a
 Committee  composed  ‘of  40  members
 of  the  House  of  the  People  to  be
 nominated  by  the  Speaker  end  5
 members  of  the  Council  of  States  to
 be  nominated  by  the  Chairman
 wherever  such  consultatiun  is  practi-
 cable”,

 Shri  8,  S.  More:  Will  it  be  a
 permanent  Committee  or  whenever  it
 is  thought  necessary  a  Committee
 would  be  composed  for  that  purpose?

 Shri  T.  T.  Krishnamachari:  The
 Committee  will  be  permanent.

 Dr.  Katju:  Yes,  the  Committee  will
 be  permanent.

 Shri  S.  8,  More:  But  the  amend-
 ment  that  hag  been  suggested  by  the
 Home  Minister  does  not  make  that
 sense  clear,  whether  the  Committee
 would  be  permanent.

 Mr.  Deputy-Speaker:  ‘wherever  such
 consultation  is  pratticable’.

 Dr.  Katju:  Yes,  ‘wherever  =  such
 consultation  is  practicable’.

 Sbri  8.  S.  More:  That  is,  when-
 ever  he  ‘considers  it  necessary  tv  ap-
 point  a  Committee’,

 (Delegation  of  Powers)  Bill

 Dr.  Katju:  No,  no.  The  idea  Is
 that  it  is  going  to  be  u

 07300 Committee,  ‘After  consulting  a  Com-
 mittee  composed  of  l0  members  of
 the  House  of  the  People  nominated
 by  the  Speaker  and  5  members  of  the
 Council  of  States  nominated  by  the
 Chairman,  whenever  =  such  consulta-
 tion  is  practicable’,

 Shri  K,  K.  Basu:  The  point  Is
 whether  it  would  be  left  to  the  Presi-
 dent  to  decide  whether  there  should
 be  consultation  or  not.  Normally,
 consultation  should  be  there;  if  an
 emergency  arose  should  we  forgo
 that  right?  I  think  the  form  of  Fan-
 dit  Thakur  Das  Bhargava’s  amend-
 ment  should  be  adopted.

 Shri  Pataskar:  May  I  offer  a  few
 comments.  The  question  is  whether
 the  amendment  now  proposed  is  it-
 self  inconsistent  with  Article  357.

 Mr.  Deputy-Speaker:  What  exactly is  the  amendment  before  we  throw
 it  out?  I  am  only  asking  the  Minister
 whether  this  expression  ‘wherever
 practicable’.  न

 Shri  B.  S,  Murthy  (Eluru):  Order, order,

 Mr.  Deputy-Speaker:  The  hon.
 Member  need  not  arrogate  to  him-
 self  my  powers.

 ‘Wherever  such  _  consultation  is
 practicable’  seems  to  be  more  restric-
 tive  than  ‘except  in  cases  where  such
 prior  consultation  is  not  practicable’.
 That  is,  ordinarily  consultation  must take  place.

 Dr.  Katju:  Then  ‘exce  n

 bibordy  such  consultation  is  not  pre icable,

 Shri  S,  8.  More:
 final  form,  Sir.

 Let  us  have  the

 Mr.  Deputy-Speaker:  Yes. Home  Minister’s  amendment  to  Eid amendment  is  this:

 For  amendment  No.  (2  mov
 Pandit

 Thakur  Das  00  pe  &  ee ute:

 In  page  ,  line  ‘14,  ”
 ada:

 e  after  “necessary

 “In  consultation  with  ag  Com- mittee  consisting  of  0  members of  the  House  of  the  People  to  be
 nominated  by  the  Speaker  and 5  members  of  the  Counel]  of
 States  to  be  nominateg  by  the
 a  ee  except

 in
 cases  where uch  prior  consultatio:

 practicable”,
 ation  Js  not

 N
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 Shri  S.  S..More:  That  is  all  right.
 Shri  Algu  Baj  Shastri:  This

 amendment  is  out  of  order.

 Mr.  Deputy-Speaker:  I  will  ask
 Mr.  Pataskar,

 श्री  अलग  शाय  शास्त्री:  श्रीमान्‌  ,
 जब  पाटनकर  साहब  चेयर  में  (पीठासीन)
 थे,  तब  मेंने  एक  प्वाइंट  आफ  आर्डर

 (औचित्य  प्रदान)  उठाया  था  और  उस

 वक्त  उन्होंने  कहा  था  कि  जब  यह
 असेंसमेंट  आयेगा  तब  उस  समय  व  उस  के

 सम्बन्ध  में  अपना  निर्णय  देंगे।

 Mr.  Deputy-Speaker;  Whv  raised
 this  point  of  order  earlier?

 Shri  Algu  Rai  Shastri:  I  raised  it.
 Shri  Pataskar:  I  will  speak  after-

 werds.

 श्री  अलग  राय  शास्त्री  :  प्वाइन्ट  आफ

 आर्डर  यह  है  कि  दफा  ३५७  (१)  में

 जो  लेजिस्लेटिव  पावर्स  (विधायी  शक्ति)
 प्रेज़िडेंट  को  डेलीगेट  करने  का  अधिकार

 पार्लियामेंट  ने  लिया,  उसका  वर्णन  उप-

 खंड  (क)  में  है  और  उस  में  यह  कहा

 गया  है:
 “It  shall  be  competent—(a)

 for  Par
 's

 ment  to  confer  on  the
 Presiden?  the  power  of  the  Legis-
 lature  of  the  State  to  make  laws,
 and  to  authorise  the  President
 to  delegate,  subject  to  such  condi-
 tions  as  he  may  think  fit  to  im-
 pose,  the  power  so  conferred  to
 any  other  authority  to  be  sepeci-
 fied  by  him  in  that  behalf.”

 इसके  अनुसार  पार्लियामेंट  को

 सिर्फ  यह  अधिकार  है  कि  वह  कानून
 बनाने  का  अधिकार  प्रेजिडेंट  को  दे  दे

 और  उस  को  यह  भी  अधिकार  दे  दे

 कि  वह  उस  अधिकार  को  जिस  तथा-
 रिटी  (प्राधिकारी)  के  द्वारा  चाहे  पूरा
 कराने,  यह  काम  प्रेज़िडेंट  का  है,  यह
 काम  पार्लियामेंट  का  नहीं  कि  वह
 एक  सेंसर  कमेटी  की  तरह  या  एक  ऐड-

 वाइज़ री  कमेटी  कौ  तरह  से  एक  कमेटी
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 उस  के  ऊपर  महल  दे  ।  हां,  अगर  प्रेमी-
 भेंट  को  अधिकार  देत  है  तो  कॉ स्ट्रीट यूशन
 के  अनुसार  ही  द॑  सकते  हे  और  कांउटी-

 वट्रयूशन  ने  जो  सीमायें  निर्धारित  की  हैं
 '

 उन्हीं  सीमाओं  के  अन्तर्गत  बहू  अधिकार

 हम  दे  सकते  हँ  बह  नहीं  हो  सकता  कि

 पार्लियामेंट  आज  कांस्टोट्यूशन  के  शब्दों:

 से  बाहर  जा  कर  अपने  मनमाने  ढंग॑  से

 नये  नये  प्रतिबन्धों  के साथ  यह  पावर  उस

 को  दे  दे  t  चुनांचे  यहां  पर  जो  अधिकार

 कांस्टीट्यूशनल  पार्लियामेंट  को  देने  के

 लिये  मसाज  करता  है,  उसके  बाहर  हम
 जाते  हे,  प्रेज़िडेंट  के  अधिकारों  को  सीमित

 करते  हूं  और  एक  प्रकार  सं  उसके  अधिकार

 पर  ऐसा  प्रतिबन्ध  लगाते  हैं  जिस  की

 कल्पना  कांस्टीटवूशन  ने  नहीं  की  थी

 इसलिए  में  समझता  हूं  कि  यह  पूरा  का

 पूरा  संशोधन  अवैधानिक  ६  और  इस  को

 हटा  देना  चाहिये।
 Shri  Pataskar;  Sir,  I  will  try  to

 explain  it  a  little,  with  your  permis-
 sion.  a

 Shri  Algu  Rai  Shastri:  He  will  put
 it  in  English.

 Mr.  Deputy-Speaker:  I  have  fol-
 lowed  the  Hindi,

 Shri  Pataskar:  I  may  make  it
 clear  that  I  am  in  entire  sympathy
 with  the  object.  But  the  question  is...

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  raising  a  point  of  order?

 Shri  Pataskar:  Yes.  The  question
 is,  is  it  consistent  with  the  provisions
 in  the  Constitution  to  impose  such  a
 conditign?

 Now,  Sir,  before  I  turn  to  Article
 357,  I  would  refer  to  Article  356
 which  deals  with  provisions  in  case
 of  failure  of  the  constitutional
 machinery  in  a  State—as  has  happen-
 ed  in  this  case  and  a  Proclamation
 has  been  issued.  Then  Article  357
 lays  down:

 “Where  by  a  Proclamation  is-
 sued  under  clause  (l)  of  Article
 356,  it  has-been  declared  that  the

 powers
 of  the  Legislature  of  ths

 tate  shall  be  exercisable  by  of
 under  the  authority  of  Parllae
 ment...,......
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 This  has  been  done  in  this  case.
 “It  shall  be  competent’.  Now,  what  is
 competent  for  the  Parliament  to  do
 as  laid  down  in  clause  (a)?  It  is
 competent  for  Parliament  to  confer
 on  the  President  the  power  of  the
 Legislature  of  the  State  to  make  laws.
 Further,  it  is  cumpetent  for  this
 House  to  authorise  the  President  to
 delegate.  They  may  also  authorise
 the  President  to  delegate  his  powers
 of  making  laws..  That  can  be  made

 oe
 to  such  conditions  as  he  may

 think  fit  to  impose.

 ‘When  we  come  to  the  next  question,
 namely,  ‘authorising  the  President  to
 delegate,  such  delegation  may  be
 made  subject

 to
 such  conditions  as

 ‘he  may  think  fit  fo  impose’.
 Mr.  Deputy-Speaker:  We  are  not

 guing  to  do  that

 Shrj  Pataskar:  We  are  not  going
 to  do  that.  So  far  as  clause  (a)  of
 Article  357  is  concerned,  I  think,  the
 Pregident,  having  assumed  powers
 under  Article  356,  it  could  not  have
 been  the  intention  of  the  Constitution
 makers  to  say  that  while  conferring
 this  power  on  the  President,  it  should
 make  it  conditionaL  40  my  mind
 sub-clause  (a)  dves  not  warrant  that

 Mr.  Deputy-Speaker:  Cannot  this
 happen?  The  Parliament  might  say
 that  on  revenue  matters  alone  the
 President  may  make  laws;  it  can  res-
 trict  the  powers  of  the  President  in
 regard  to  legislation.  Does  it  mean
 either  wholly  or  not  at  all?

 Shri  Pataskar:  It  is  clear  to  my
 mind.  If  Parliament  confers  the  powers
 of  the  Legislature  of  the.  State  on  the
 President,  it  may  confer  it  wholly  or
 not  confer  it,

 Mr.  Deputy-Speaker:  Can  it  not
 confer  wholly  or  in  part?

 Shri  Pataskar:  The  question  of
 wholly  or  in  part  does  not  arise.  We
 have  to  look  not  only  to  Article  357,
 but  we  have  to  look  to  it  in  the  con-
 text  of  Article  356.

 Mr.  Deputy-Speaker:  Cannot  the
 Parliamént  say,  ‘this  is  an  important
 subject;  so  far  as  this  is  concerned,  it
 shall  not  be  done  by  the  President  and
 Parliament  alone  can  do  it’?  Like-
 wise,  can  it  not  say  to  the  President
 You  must  associate  with  you,  or  con-
 sult,  so-and-so’?  The  power  to  confer
 the  whore  includes  the  power  १0  confer
 partially.

 Shri  Pataskar:  Therefore.  I  said
 that  Article  357  should  be  considered
 as  coming  after  356  and  it  is  a  special
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 provision  that  when  the  constitutional
 machinery  has  failed,  the  President
 assumes  all  powers  to  himself.  Then,
 we  say  that  Parliament.  can  confer  on
 the  President  the  powcr  of  the  Legis-
 lature  of  the  State  to  make  laws.
 do  not  think,  that  looking  to  the  na-
 ture  of  the  provisions  in  Articles  356
 and  357,  the  framers  of  the  Consti-
 tution  ever  intended  that  in  all  such
 matters  the  power  should  be  restrict-
 ed.  Reasoning  by  analogy,  I  think,  is
 not  always  correct.  Of  course,  I  am
 in  sympathy  with  the  idéa  underly-
 ing  the  proposed  amendment.  Gov-
 ernment  or  the  hon.  Home  Minister-—
 may  consult  anybody  he  likes.  The
 question  is  whether  it  would  be  proper
 for  the  House  to  confer  such  powers
 on  the  President  with  restriction.

 Shri  T.  T.  Krishnamachari:  Sir,  I
 think  my  hon.  friend  has  missed  the
 point  slightly,  because  under  Article
 356(l)  (9),  what  the  President  can
 do  is  to  declare  that  the  powers  of  the
 Legislature  of  the  State  shall  be
 exercisable  by  or  under  the  authority
 of  Parliament.  That  is  very  clear
 The  President’s  proclamation  ‘not  only
 gives  him  Executive  powers  of  the
 State  but  also  confers,  at  the  same
 time,  the  legislative  powers  on  Parlia-
 ment.  To  that  extent,  the  powers  of
 the  State  stand  suspended.

 Then  comes  the  other:  question.  I
 will  tell  the  House  how  it  arose.  We
 felt  at  that  time  that  Parliament
 would  be  over-loaded  with  such  a  lot
 of  work  in  doing  legislative  work  for
 the  State,  that  there  must  be  some
 kind  of  delegatiun  to  the  Fresident.  so
 that  in  matters  which  are  not  very
 important,  the  President  may  deal
 with  them,  The  whule  idea  of  delega-
 tion  to  the  President  is  to  relieve
 Parliament  of  the  responsibility  of
 having  to  legislate  in  this  House  and
 to  save  the  time  of  Parliament  which
 would  be  necessary  in  cases  when  the
 administration  of  a  State  is  taken  up.
 With  that  background  then,  what  you

 ointed  out,  Sir,  is  quite  correct.  The
 arliament  may  say  that  in  such  and

 such  matters  the  President  can  legis-
 late  and  in  certain  other  matters  the
 power  of  legislation  will  be  reserved
 for  Parliament.  It  is  in  the  same  way
 as  a  principal  conferring  powers  upon
 his  agent.  So  far  as  the  legislative
 authority  is  concerned,  the  President
 is  only  an  agent  of  Parliament  and
 nothing  else.  Therefore.  it  is  wrong
 to  say  that  Parlfament  cannot  reserve
 to  itself  some  portion  of  the  power
 and  hand  over  some  other  powerg  to
 the  President.

 Then.  the  other  question  that  arises
 is  this.  Having  conferred  the  power
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 {Shri  T.  T.  Krishnamachari]
 to  the  President,  can  it  be  fettered  in
 any  manner?  That  is  a  matter,  Sir.
 on  which,  certainly,  both  sides  of  the
 question  can  be  argued.  The  best
 way  to  do  it,  Sir.  is  to  get  an  under-
 taking  from  my  hon.  colleague  that,
 as  far  -as  possible.  excepting  in  an
 emergency,  the  Committee  that  is  now
 sought  to  be  set  up  wil  be
 ed.  But,  otherwise,  care  has  to  be
 taken  that  you  do  not  make  it  an
 obligation  on  the  part  of  the  Presi-
 dent,  to  consult  the  Committee.  The
 obligation  is  accepted  morally  by  my
 colleague,  but  legally  the  thing  should
 not  be  put  in  in  so  many  words.  In
 fact  my  hon.  colleague  means  the
 same  thing,  except  wiln  ४0706  varia-
 tion  of  the  last  scntence  in  which  you
 have  changed  the  negative  form  into
 positive  form,  So  long  as  we  do  not
 say  that  only  members  nf-PEPSU  shall
 be  in  the  Committee—I  think  it  is  not
 right  to  say  that  only  a  section  of
 Parliament  shull  be  there—-though  in
 effect  the  Speaker  will  perhaps  .  only
 nominate  those  people  who  are  in-
 trested  in  PEPSU—and  that  is  why
 we  have  suggested  nomination  by  the
 Speaker  and  the  Chairman  of  the
 Counci]  of  States.  Peovle  who  are  in-
 terested  may  be  Members  from  PEPSU
 and  there  micht  be  other  persons,  sav
 from  the  Punjab.  If  there  is  a  direc-
 tion  to  the  President  or  the  Speaker
 or  the  Chairman  of  the  Council  of
 States  to  nominate  neople  only  from
 that  area  it  will  not  look  very  pro-
 per.  I  think  the  effect  of  what  my
 hon.  friend  Pandit  Thakur  Das
 Bhargava  wants  to  achieve’  will  be
 achieved  by  the  amendment  moved  by
 my  colleague  and  I  do  not  think  it
 worth  while  labouring  on  a  point
 which  is  made  fairly  clear  that  when
 the  Parliament  concedes  power  to  the
 President.  it  can  also  concede  a  part
 of  the  power  and  keep  the  rest  of  it
 to  itself.

 Pandit  Thakur  Das  Bhargava:  93
 wish  to  make  a  submission,  Sir,  since
 objection  hes  been  taken  to  my
 amendment.  So  far  as  Article  337
 goes,  the  words  in  that  are  clear,  So
 far  as  the  conferment  of  powers  is
 concerred.  it  ,is  almost  absolute.  We
 have  never  said  that  this  Committee
 will  be  anything  but  an  aAavisory
 body.  So  far  98  law-making  power  is
 concerned.  it  is  absolutely  given.  The
 President  would  make  laws  but  we
 say  that  he  would  consult  a  Committee
 of  15.  Such  a  provision  does  not
 Gerogate  from  the  conferment  of
 powers.  It  is  only  a  direction  which
 we  have  asked  the  President  to  com-
 ply  with.

 consult-
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 Now,  Sir,  I  am  surprised  to  hear
 that  where  a  principal’  has  got  the
 power  to  delegate,  the  delegation
 must  be  entire.  It  can  be  partial:  it
 can  be  conditional  also,  though,  in
 this  case,  the  question  of  conditional
 Welegation  does  not  arise.  Because

 ‘the  delegation  is  absolute,  only  a
 direction  is  given  in  respect  of  a  sub-
 ordinate  matter.  My  humble  submis-
 sion  is,  that  if  it  is  taken  that  ‘the
 House  has  got  full  powers  to  delegate.
 then  the  House  has  got  the  power  to
 delegate  partially  also  and  also  attach
 to  it  certain  conditions.  To  my  mind,
 the  conferment  of  powers  under
 Article  337  is  not  so  sacrosanct  that
 is  must  be  given  only  wholly  or  not
 at  all.  This  is  the  meaning  of  the
 words.  After  all  the  delegation  of
 power  is  not.  cbligatory.  I  should
 think  it  is  not  even  normal.  Under
 Article  356,  the  Hou:e  has  got  the
 entire  power  and  it  is  within  the  dis-
 cretion  of  the  House  to  exercise  its
 powers  under  Article  357  or  not.  My
 submission  is  that  the  proposition
 which  ny  hon.  friend  has  propounded

 ent
 to  me  to  be  without  founda-

 jon.
 Mr.  Deputy-Speaher:  I  have  heard

 enough  about  this.  The  transfer  of
 the  power  of  ihe  Parliament  to  make
 laws,  by  which  the  power  is  given
 away  to  the  President  need  not  be
 ebsohite.  It  may  be  aualifieq  also.
 The  whole  includes  the  part.  Further,
 in  this  case,  the  power  of  the  Presi-
 ‘dent,  when  it  is  delegated  to  him,  is
 not  sought  to  be.  shared  with  others
 under  this  amendment.  It  is  oniv  ‘in
 consultation’.  It  is  advisory.  There-
 fore,  if  the  power  is  distributed  bet-
 ween  the  President  and  any  particular
 Committee  of  this  House.  then  there
 might  be  some  difficu'ty.  That  matter
 will  have  to  be  considered  later.  Iam
 not  expressing  any  opinion  cm  that
 point.

 Tt  is  only  advisory  Therefore...
 Shri  Lokenath  Mishra  (Puri):  May

 I  reaise  a  point  of  order,  Sir:.
 Mr.  Deputy-Speaker:  No  further

 points  of  order.  Therefore.  I  do  not
 find  that  there  is  something  objection-
 able  in  this.  It  is  quite  in  order,

 Shri  Lokenath  Mishra:  My  point
 was  this,  Sir,  that  88  you  just  now
 said,  the  whole  includes  the  part,  but
 this  amendment  says  that  the  part  in-
 cludes  the  whole.  The  legislative
 responsibility  belongs  to  the  Parlia-
 ment  and  Parliament  jis  indivisible.
 By  this  amendment,  we  authorise  the
 Speaker  to  nominate  agother  body  to
 be  consulted  and  this  body  is  q  part
 and  not  the  whole  of  the  Parliament.
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 The  Constitution  makes  the  ~Parlla-
 meni.  in-livisible  whereas  this  amend-
 ment  makes  it  divisible  and  supposes
 that  part  includes  the  whole,

 Mr.  Deputy-Speaker:  Some  objec-
 tion  of  this  kind  could  have  been
 plausibly  raised  if  the  original  amend-
 ment  astabled  by  Pandit  Thakur  Das
 Bhargava  had  been  moved  and  Members
 could  have  said  that  the  members
 chosen  should  be  Members  _  in  this
 House  who  represent  PEPSU.,  and  a
 kind  of  discrimination  is  being  exercis-
 ed.  But  I  am  not  deciding  that  matter
 atall,  and  it  does  not  arise  atall.  The
 power  of  the  Speaker  and  the  Chair-
 man  is  only  to  this  limited  extent  of
 both  of  them  joining  together  to  form
 a  committee.  Such  a  committce  will
 certainly  represent  the  Parliarnent,  and
 once  again,  it  is  only  for  the  purpose  of
 consultation.  ‘lhere  are  five  Members
 from  PEPSU  in  this  House  and  ten  per-
 sons  can  be  nominated.  Thus,  the  selec-
 tion  will  not  be  confined  only  to  Mem-
 bers  from  PEPSU  but  it  will  be  spread
 ever  al]  sections  of  the  House,  so  that
 the  opinion  of  the  various  parties  in
 the  House  may  be  reflected,  It  will
 be  a  small  representative  committee  of
 the  House.  Likewise,  flve  Members
 from  the  other  House  will  be  represen-
 tatives  of  that  House,  Both  the  Houses
 represented  in  this  way  will  ultimately
 represent  the  Parliament.  They  will
 be  in  a  position  to  give  advice  to  the
 President.  After  all.  it  is  in  an  ad-
 viscry  capacity.  I  do  not  think  that
 there  is  any  force  in  this  point  of  order.
 Ii  does  not  make  any  discrimination  or
 enirust  in  the  hands  of  the  Speaker
 the  power  to  nominate  persons  of  his
 own  choice.  -I  shall  read  the  amend-
 ment  now  in  its  final  shape.  Of  course.
 it  is  subject  to  the  acceptance  of  the
 House,  and  I  have  put  it  negatively
 instead  of  positively.  It  reads  thus:—

 “Provided  that  before  enacting
 any  such  Act,  the  President  shall,
 except  where  it  is  not  practicable
 so  to  do,  consult  a  committee  consti-
 tuted  for  the  purnase  consisting  of
 ten  Members  of  the  House  of  the
 People  nominated  by  the  Speaker
 and  five  Members  or  the  Council
 of  States  nominated  by  the  Chair-
 man.”
 An  Hon.  Member:  Should  the  restric-

 tion  about  PEPSU  Members  not  be
 there?

 Mr,  Deputy-Speaker:  It  is  only  for
 the  purpose  of  consultation,  and  there
 are  ten  Members,  I  do  not  think  that
 the  restriction  need  be  specifically  in-
 corporated.  It  is  unnecessary.

 श्री  लगू  राय  शास्त्री  :  डिप्टी  स्पीकर

 महोदय,  आपने  रूलिंग  दी  और  उसके
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 नाद  कछ  कहना  तो  मुनासिब  नहीं  है
 लेकिन  में  हल्के

 श्री  के०  क०  बसु :.  हम  लोगों  को

 मौका  नहीं  मिला  है  भाप  बैठ  जाइये  ।

 भरी  अलगू  राय  शास्त्री  :  में  एक  मिस्ट

 में  कह  दूगा।  इस  में  सन्देह  नहीं  है  किः

 जिस  माडी  साइड  फार्म  (परिवर्तन।  रूप)
 में  यह  जमेंडमेन्ट  झाया है  उसमें  रुप  का

 जहर  तो  नहीं  है  लेकिन  दिल  उसकी  सांप

 की  अब  भी  बनी  ही है  और  उसने  वह
 डी  जो  प्रेज़िडेंट  को  अधिका  देने  का

 एप्सोल्यूट  (पूर्ण)  अधिकार  देने  का  है
 -  वह  थोड़ा  माई फाइड  सा  हो  जाता  है  ।

 ७
 Shri  K.  K,  Basu:  As  you  have  observ-

 ed,  our  whole  idea  is  that  in  this  consul-
 tative  committee,  every  section  of  the
 House  should  have  an  opportunity  to-
 express  its  views.  That  is  why  we  feel
 that  the  consent  of  the  House  should:
 be  taken  in  regard  to  the  names.  After
 all  the  House  of.  the  Feople  is  seizin
 of  the  matter.  Now  thatthe  power  is-
 being  given  to  the  Speaker  and  the
 Chairman,  it  is  not  right  for  us  to  con-
 test  that  position,  but  I  hope  Sir  you
 will  appreciate  our  point  of  view  that
 in  ‘making  the  nominations,  all  the.
 points  of  view  in  the  Parliament  should:
 have  a  chance.

 Mr.  Deputy-Speaker:  Certainly.

 Shri  Bansal;  What  about  the  amend-
 ment  I  had  given  to  the  original
 amendmen’  8

 Mr.  Deputy-Speaker:  It  was  not  to
 this  one;  so,  it  will  not  be  taken  up.
 The  question  is.

 For  amendment  No.  1(2)  moved  by

 pene
 Thakur  Das  Bhargava,  5५०६६

 ute:
 ‘In  page  l,  after  line,  inserti—

 “Provided  that  before  enacting
 any  such  Act,  the  President  shall.
 except  where  it  is  not  practicable
 so  to  do,  consult  a  committee
 constituted  for  the  purpose  consist-

 ing
 of  ten  Members  of  the  House

 of  the  People  nominated  by  the
 Speaker  and  five  Members  of  the.
 Council  of  States  nominated  by
 the  Chairman.”’

 The  motion  was  sdopted.
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 Mr,  Deputy-Speaker:  Is  the  hon.
 Minister  accepting  amendments  5  and

 2  ty

 Dr.  Katju:  As  I  said,  it  is  a  matter  of
 procedure  to  be  regulated  by  the
 ‘Speaker  and  the  Chairman,  I  do  not
 personally  see  any  reason  for  that
 amendment.

 Pandit  Thakur  Das  Bhargava:  My
 fear  is  that  according  to  the  present
 provision  it  may  be  that  the  matter
 ‘may  be  debated  in  one  House  and  it
 may  never  come  up  before  the  other.
 If  that  session  is  over  the  matter  may
 not  come  and  the  whole  of  this  provi-
 sion  may  become  absolutely  inetfec-
 tual.  What  is  the  use  of  making  a
 provision  unless  it  is  ensured  that  both
 the  Houses  shall  consider  the  matter
 and  decide  in  that  very  session.  Other-
 wise  the  whole  effect  of  the  provision
 will  be  gone.  I  would  rather  like  that
 some  provision  were  made  that  the
 matter  is  placed  before  both  the  Houses
 in  the  very  session.

 The  hon.  Home  Minister.was  pleas-
 -ed  when  he  was  replying#’to  accept
 the  principle  which  I  had  submitted
 and  I  hope  he  is  accepting  it  now.  The
 difficulty  will  be  that  we  will  be  de-
 prived  of  our  rights  if  the  thing  is  not
 done  in  that  session.  If  he  can  ensure
 me  of  this,  I  am  prepared  to  with-
 draw  my  amencment.

 Mr.  Deputy-Speaker:  Did  it  not
 work  in  pructice  in’  the  case  of  the
 Punjab  State?

 Pandit  Thakur  Das  Bhargava:  At
 that  time  there  was
 and  the  question  did  not  arise.

 Dr.  Katju:  As  I  have  already  said
 it  is  a  metter  for  the  Chairman  and
 the  Speaker  to  modify  the  Rules  of
 Business  after  the  passing  of  this  Bill.
 For  instance,  they  may  lay  down  that
 both  Houses  may  discuss  a  particular
 Bill  simultaneously  and  if  either  House

 passes
 any  modification,  then  it  should

 e  sent  within  two  or  three  days  to
 the  other  House.  Something  may  have
 to  be  altered,  or  changed,  or  brought
 in  or  added  to  the  Rules  of  Business.
 I  suggest  we  may  leave  it  at  that.

 Pandit  Thakur  Das  Bhargava:  How
 can  we  regulate  the  rules  of  the  other

 era
 we  are  not  competent  to  do

 at?
 ’  Dr.  Katju:  We  can  leave  it  to  the
 Chairman  and  the  Speaker  to  regulate
 it  by  Rules  of  Business

 Pandit  Thakur  Des  Bhargava:  Un-
 less  it  provided  in  the  Bill  itself,  I

 4300  not  see  how  our  rights  will  be

 only  one  House-
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 secured.  I  do  not  see  any  reason  why
 we  should  not  pass  these  amendments,
 because  it  will  ensure'ug....

 Dr.  Katju:  I  shall  see  to  it  that  some-
 thing  is  done.  ‘

 ‘
 pandit  Thakur  Das  Bhargava:  If  the

 hon.  Minister  gives  me  an  undertaking,
 I  have  no  objection.

 Mr.  Deputy-Speaker:  The  solution
 is  easy.  Government  ought  not  to  ask
 the  other  House  to  prorogue  until  the
 matter  is  disposed  of  there.

 Dr,  K&tju:  If  a  business  has  to  be
 done,  it  will  be  done.

 Pandit  Thakur  Das  Bhargava:  In
 view.  of  the  assurance,  I  am  not  press-
 ing  my  amendinent.

 Mr.  Deputy-Speaker:  The  question
 as

 “That  clause  3.  ag  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3,  as  amended.  was  added  to
 the  Bill.

 Clause  3  was  added  to  the  Bill.

 The  Title  and  the  Enacting  Formula
 were  ‘added  to  the  Bill.

 Dr.  Katju:  I  beg  to  move:
 “That  the  Bill,  as  amended,  be

 passed.”
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”
 Kumari  Annie  Mascarene  (Trivan-

 drum):  I  oppose  this  Bill  wholly:  I
 oppose  every  clause,  I  oppose  this  Bill
 because  it  is  a  violation  of  the  theory
 of  the  Separation  of  powers,  the  funda-
 mental  rrincin'es  of  modern  political
 science,  on  which  is  raised  the  struc-
 ture  of  our  political  institutions  which-
 can  be  traced  back  to  the  days  of
 Aristotle.

 I  oppose  this  Bill  as  an
 encroachment  on  the  sovereign  rights
 of  this  House  to  legislate  on  behalf  of
 the  people  of  India  and  on  behalf  of
 the  people  of  the  Stateg  as  occasion
 demands.  I  oppose  this  Bill  as  a  con-
 summate  measure  of  the  majority
 party  in  power  to  ride  rough-shod
 over  the  rights  und  liberties  of  the
 people  of  PEFSU  and  East  Punjab.
 rights  vested  in  them  by  virtue  of  the
 Constitution.  JI  oppose  this  Bill  as  a
 tyrannical  act  of  the  brute  majority

 over  a  minority  of  peovie  in  PEPSU
 for  the  simple  reason  that  they  are
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 holding  fast  (०  their  convictions.  The
 majority  party  forgets  the  fact  that
 the  most  may  err  as  grossly  as  the  few.
 The  majority  party  quotes  articles
 from  the  Constitution  as  sometimes
 the  devi]  quoteg  the  scripture.  The
 majority  party  in  power  thinks  that  we
 a  small  minority  here,  can  be  ridden
 rough-shod  over  and  this  Bill  could
 be  passed.  Sir,  this  House  had  been
 the  grave  of  many  an  imperial  power.
 The  very  ground  under  their  feet  had
 cracked  many  a  time  to  swallow  many
 a  majority  party,  and  many  a  sceptre
 and  crown  had  tumbled  down  to  be
 swallowed  into  its  abysmal  depths.
 This  Bill  is  sure  to  be  carried,  and
 with  it  will  be  carried  the  contempt
 of  those  of  us  who  differ  from  the
 majority  party  the  contempt  of
 the  people  of  PEPSU  against  those
 so-ca  fled  custodians  of  democracy  who
 just  made  them  believe  that  they  are
 standing  for  liberties,  and  resolved  to
 constitute  a  Republic  of  India  on  the
 principles  of  justice,  equality  and
 fraternity.  They  believed  them  and
 today  what  is  happening?

 My  important  point  on  this  sub-
 ject  ig  that  by  this  Bill  we  delegate
 power  to  the  President  with  power  to
 sub-delegate.

 |

 Mr.  Deputy-Speaker:  No  sub-dele-
 gation  power  is  given.

 Kumari  Annie’  Mascarene:  I  with-
 draw  that.  Legislative  and  executive
 powers  are  thus  vested  in  the  same
 hands.  “When  the.  legislative  and
 executive  powers  become  vested  in

 the  same  person  or  body  of  persons”,
 says  Montesaue,  “there  can  be  no
 liberty”.  ‘Whenever  the  right  of
 making  and  enforcing  a  law  becomes
 vested  in  the  same  man  or  one  and
 the  same  body  of  men.  there  can  be
 no  public  liberty”  says  Blackstone.
 “The  accumulation  of  all  powers  in
 one  and  the  same  _  hand.  whether
 hereditary.  self-appointed  6r  elected.
 may  justly  be  pronounced  the  very
 definition  of  tyranny”  say  James
 Maddison.  There  are  hundreds  of
 quotations  I  can  give.  but  the  time
 will  not  allow  me.  But  I  wish  to  point
 out  that  the  American  States  before
 they  adovted  the  Federal  Constitu-
 tion  .In  787  accepted.  as_  their  first
 principle,  complete  separation  of  the
 powers.  To  quote  8  British  prece-
 dent.  the  Crown  has  got  the  common
 law  prerogative  of  legislating  for  the
 Colonies.

 Mr.  Anson  fin  his  Law  and  Custom
 of  the  Constitution  says  that  “this
 vower  is  lost  when  once  reprecenta-
 tive  institutions  have.been  granted  tc
 the  colonies.”  History  and  precedents
 are  not  wanting  in  examples  afl  orer
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 the  world  to  prove  that  this  Act  is
 a  negation  of  the  federal  character  of
 'the  country’s  polity.

 I  do  not  wish  to  go  into  those  de-
 tails  that  brought  about  this  emer-
 gency  legislation  because  we  have
 already  dealt  with  it.  I  wish  to  point
 out  to  the  mover  of  this  Bill....

 Shri  B.  S.  Murthy:  Home  Minister.

 Kumari  Annie  Mascarene:...that  the
 Statement  of  Objects  and  Reasons
 given  in  thig  Bill  does  not  justify  this
 Bill  at  all.  The  Parliament  is  still  in
 session.  An  emergent  situation  re-
 quires  extraordinary  sittings  of  Parlia+
 ment.  Is  it  the  first  time  that  an
 emergent  situation  has  arisen  in  the
 history  of  the  world?  The  sittings  of
 Parliament  have  been  extended,  the
 time  of  Parliament  had  been  extend-
 ed  to  suit  emergent  situations.  Like
 the  long  Parliament,  the  short
 Parliament,  the  Septennia]  Act  and  the
 war  time  Parliaments  of  America  and
 Europe  which  sat  for  long  to  consi-.
 der  emergent  situations  and
 Katju  says  that  in  India  there  is  no
 such  necessity  when  the  _  so-called
 emergent  situation  arises.  He  says
 that  the  legislative  measures  can  be
 taken  up  by  Parliament  by  postpon-
 ing  its  other  business  and  even  then
 it  is  likely  that  Parliament  may  not
 have  time  to  deal  with  all  legislative
 measures.  Have  you  ever  heard  any
 where  in  Democracy  that  when  there
 is  no  time  for  Parllament  to  sit,  they
 delegate  their  powers  to  the  execu-
 tive  authorities?  Is  this  democracy?

 Shri  Nambilar:  That  is  why  it  is  not
 democracy.

 Kumari  Annie  Mascarene:  Thig  is
 to  deny  the  Members  of  their  own
 party  their  right  to  sit  here  and
 legislate.  J  oppose  this  measure.  On
 this  side  we  cannot  agree  with  these
 fantastic  notions  of  Dr.  Katju  and
 his  colleagues  and  we  sympathise
 with  the  people  of  PEPSU.  If  you
 look  back  into  their  history.  you  will
 see  that  the  people  of  PEPSU  played
 a  unique  part  in  the  struggle  and  to
 speak  the  least,  their  maharaia  for
 his  nationalistic  views..  had  to  die  be-
 hind  the  prison  bars  at  Kodaikanal.
 I  am  a  witness  to  that.  This  emergent
 situation  had  arisen  in  PEPSU.  It
 has  arisen  in  my  own  State  and  I
 remember  just  a  vear  before  the  elec-
 tion.  I  wrote  to  Dr  Rajendra  Prasad
 saying  that.  “here  is  an  emergent
 situation.  if  you  want  to  win  the  next
 elections.  kindly  take  this  emergent
 situation."

 I  was  In  the  Congress
 en.

 Several  Hom.  Members:  Oh,  Oh!



 5503

 Kumari  Annie  Mascarene:  He  did
 not  listen  to  this.  (Interruptions)

 -  Corruption  was  there  in  the  State.

 An  Hon,  Member:  The  cat  is  out  of
 the  bag.

 Kumari  Annie  Mascarene:  I  am
 not  disowning  it.  I  did  it  with  the
 best  of  intentions.  (Interruptions)

 They  are  taking  it  on  themselves  on
 the  ground  that  it  is  a  popular  Gov-
 ernment.  They  are  going  to  legislate
 land  reform.  We  here  have  been
 crying  for  iand  reforms  for  the  last
 sO  many  months.  They  have  yet  to
 do  it..  Today  they  are  very  anxious

 -to  have  land  reforms  in  PEPSU.  For
 what  reason?  It  is  all  a  show.  I
 would  like  to  recommend  a  preamble
 for  this  act  ‘Whereas  it  is  expedient...

 Mr.  Deputy-Speaker:  The  amend-
 ment  has  not  yet  been  moved.

 Kumari  Annie  Mascarene:  I  am  just
 putting  it  before  the  House,  Let  this
 Act  be  passed  with  a  preamble
 “Whereas  it  is  expedient  for  the  suc-
 cess  of  the  Congress  administration
 and  to  retain  power  in  Congress
 hands,  be  it  enacted  88  fallows:”

 Shri  K.  K.  Basu:  It  is  gratifying  to
 note  that  even  our  unresponsive
 Home  Minister  was  _  prevailed  upon
 to  accept  a  minor  amendment  which
 would  give  a  faint  popular  touch  to
 this  arbitrary  legislation  that  we  are
 going  to  pass  in  a  few  minutes  time.

 I  would  like  to  emphasise  this
 point  that  when  this  particular  pro-
 vision  wag  made  in  the  Constitution,
 the  paramount  power  of  the  Parlia-
 ment  was  never  thought  to  be  taken
 away  and  delegated  to  anybody  in  our
 country.  We  know  that  under  our
 Constitution,  the  President  is  a  sort
 of  a  titular  head  and  he  has  to  act
 on  the  advice  of  his  Ministers.  True,
 there  is  a  provision  that  even  after
 the  Proclamation  when  the  legislative
 powers  are  taken  over  by  the  Parlia-
 ment  as  a  whole,  Parliament  on  its
 part,  if  it  so  chooses  can  delegate
 certain  powers.  We  know  very  well
 that  our  President  would  have  to
 work  on  the  advice  of  the  States
 Ministry.  The  Minister  of  States,
 when  he  sponsored  the  legislation,  has
 not  made  out  a  case  wherein  we  can
 say,  he  has  justified  such  a  delega-
 tion.  Thig  argument  that  there  is
 dearth  of  time.  and  Parliament  can-
 not  sit  for  more  than  certain  hours,
 4s  not  acceptable.  Even  this,  I  would

 have.
 accepted  if  the  Minister  of  States

 came  forward  to  say  that  on  very
 minor  things  where  it  is  not  neces-
 sary  for  the  Parlirment  to  go  into
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 details,  the  President  may  be  au-
 thorised  to  legislate.  But,  in_impor-
 tant  things  like  the  Land  Reforms
 Bill,  law  and  order,  in  which  when
 Parliament  is  jn  seizin  ‘of  the  whole
 matter,  it  is  incumbent  on  it  to  sit
 in  judgment  and  decide  for  itself,
 which  is  necessary  for  the  interests
 of  the  people  of  PEPSU  and  the  whole
 cbuntry,  and  it  is  not  bound  to  au-
 thorise  the  President.  If  you  read
 the  debates  in  the  Constituent  As-
 sembly,  you  will  find  that  when  the
 provisions  were  embodied  in  the
 Constitution,  we  had  in  our  mind
 the  provisions  of  section  93  of  the
 Government  of  India  Act,  1935.  There,
 power  was  given  to  the  Governor  to
 act  in  his.own  discretion,  Therefore,
 the  Constitution  makers  deliberately
 did  70६  give  legislative  power  to  the
 President  to  act  in  his  own  discretion.
 They  only  wanted,  for  the  sake  of
 carrying  on  the  work,  that  certain
 powers  may  be

 given,
 if  the  situation

 so  warrants,  to  the  President  who  has
 to  work  on  the  advice  of  the  States
 Ministry.  Therefore,  on  the  basis  of
 the  case  that  has  been  put  forward
 we  are  of  opinion  that  there  ig  no
 case  wherein  Parliament  should  be
 asked  to  delegate  this  power  to  the
 President.

 The  precedent  of  the  Punjab  is  not
 correct.  It  was,  I  should  say,  under
 a  Parliament  which  was  elected  for
 a  specific  purpose,  for  a  _  limited
 period,  under  a_  very  limited  fran-
 chise.  Unfortunately,  ‘we  have  now
 a  Parliament  elected  on  the  adult
 franchise  which  we  call  a  great  ex-
 periment  in  democratic  institutions.
 Why  immediately  within  a  year  should
 we  delegate  our  power?  One  of  the
 main  grounds  given’  is  that  Parlia-
 ment  cannot  sit  and  decide  because
 it  is  busy  with  some  other  legislation.
 If  the  hon.  Home  Minister  had  come
 forward  with  his  Bill  on  Land  re-
 forms,  the  Business  Advisory  Com-
 mittee  would  discuss  the  matter  and
 we  could  deal  with  the  Bill  in  two
 sittings.  We  have  discussed  the  Light
 House  छा!  and  other  minor  Bills  in
 a  short  time.  We  would  have  dis-
 cussed  these  points,  and  would  have
 taken  this  pending  PEPSU  legislation
 for  discussing  and  passing.

 The  hon.  Home  Minister  gave  us
 an  example  in  reply  to  a  point  on  the
 Land  reforms’  Bill,  about  the  Ala
 Milkiyat  Bill,  about  the  superior
 right  of  the  landlord.  Though  it  was
 passed  in  December  1952,  the  States
 Ministry  did  not  advise  the  President
 to  give  his  assent  to  it.  As  a  matter
 of’  fact,  after  the  Proclamation,  they
 advised  the  President  to  send  it  back
 with  the  note  that  it  offends  article
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 3l,  3(l)  and  3l  (2)  of  the  Constitu-
 tion.  The  article,  ag  amended,  _  pro-
 videg  that  there  can  be_  legislation
 which  provides  for  extinction  of  right.
 You  cannot  say  that  because’  the
 compensation  that  was  given  was  so
 meagre,  it  will  offend  the  compensa-
 tion  clause.  The  article  provides  a
 distinction  that  there  may  be  cases
 where  our  legislators  may  think  that
 it  is.  not  necessary  that  compensation
 should  be  given.  These  grounds  can- not  warrant  in  stch  important  legis-
 lations,  such  important  power  in  the
 Parliament
 Président.

 Time  does  not  permit  me  to  go  into
 the  details;  I  would  have  very  much
 liked  to  go  into  detail.  The  functions
 of  the  House  are  to  be  exercised
 through  the  set  up  which,  according
 to  the  Mover  himself  on  the  previous
 occasion,—I  will  not  refer  to  the  de-
 tails—was  responsible  for  the  break
 down  of  the  constitutional  machinery
 in  the  PEPSU.  The  same  organisa-
 tion  is  to  be  there,  except  for  one  or
 two  changes,  The  Government  have
 not  come  forward  with  facts  where
 they  could  say,  we  have  completely
 overhauled  the  machinery  which  was
 responsible  for  the  breakdown  of
 the  constitutional  machinery,  we
 want  further  power  and  unless  it  is
 given,  it  is  very  difficult  for  ug  to
 improve  upon  the  situation  that  was
 there  before  the  Proclamation  was
 made,  Therefore  we  request  the  hon.
 Members  not  to  be  carried  away  by
 narrow  party  feeling  and  their
 zeal  for  the  maintenance  of  their
 party  in  power.

 The  occasion  has  come  when  we
 have  got  to  decide  whether  we  are
 going  to  maintain  the  democratic
 principle  which  the  Constitution-
 makers  have  enunciated.  We  feel
 that  if  even  for  the  sake  of  the
 smooth  running  of  the  administration
 such  delegation  wag  necessary,  it
 should  have  been  restricted  to  very
 minor  things,  but  such  an  over-all
 delegation  is  dangerous  for  the  demo-
 cratic  institution  about  which  our
 hon.  Members  try  to  propound  views
 now  and  then.  No  case  has  been
 made,  and  no  facts  have  been  given.
 to  justify  this  action.  With  these  few
 words,  I  oppose  the  Bill.

 Shri  Pataskar:  I  will  take  only  two
 minutes.

 I  do  not  feel  very  happy  about  the
 ultimate  form  in  which  the  Bill  is  be-
 ing  passed  for  the  simple  reason  that
 under  Article  356  if  it  becomes  im-
 possible  for  the  Constitution  to  func-
 tion.  in  a  State  the  power  should  be
 taken  over  by  the  President,  and  there

 being  delegated  to  the,
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 is  a  declaration  which  has  already
 been  made  in  this  case  that  those
 powers  of  the  Legislature  of  the  State
 will  be  exercised  by  our  Parliament.
 I  can  understand  that  this  Parlia-
 ment  should  exercise  all  those  powers,
 and  I  can  also  understand  if  these
 powers  are  given  to  the  President  if
 it  is  for  u  short  period,  as  is  provided
 under  Article  357  but  I  cannot  under-
 stand  how  we  are  laying  down  a  good
 precedent  by  saying  that  those  powers
 are  going  to  be  shared  by  the  Presi-
 dent  with  a  certain  other  body  to  be
 constituted.

 Pandit  Thakur  Das  Bhargava:  That
 is  not  so.

 Shri  Pataskar:  Though  the  Opposi-
 tion  Members  might  feel  now  that  it
 is  some  concession,  I  would  like  to
 take  a  different  view,  “because  it
 might  lull  us  into  the  belief  that  the
 President  is  not  doing  it  under  Arti-
 cle  356  of  his  own  accord,  but  in
 consultation  with  some  other  body
 chosen  by  us.  It  might  lull  people  into
 a  false  sense  of  security.

 Shri  Algu  Rai  Shastri:  Quite  so.
 Shri  Pataskar:  I  am  going  only  into

 the  merits  of  this  question  from  a
 Constitutional  point  of  view.  I  main-
 tain  that  so  far  as  the  situation  is
 concerned,  what  was  _  contemplated
 and  laid  down  was  that  if  the  Constitu-
 tion  in  a  certain  State  is  suspended
 on  account  of  various  reasons  and  a
 proclamation  is  issued,  then  the
 powers  must  ordinarily  vest  only  in
 this  House,  and  it  is  only  in  excep-
 tional  cases  if  it  is  found  to  be  for  a
 temporary  period  that  it  may  be
 necessary  for  the  President  to  take
 over  for  the  purpose  of  promulgating
 some  law  etc.,  and  that  was  the  basis
 on  which  this  Bill  was  introduced.
 You  may  give  the  power  fo  the  Presi-
 dent  to  do  so,  but  now  a  precedent  is
 being  laid  ultimately  in  this  Bill.  that
 he  will  exercise  it,  sharing  his
 Power  with  somebody  else.  I  agree
 with  the  view  that  ag  far  as  79०४४ ble
 Parliament  itself  should  legislate,  but
 if  that  becomes  difficult—there  may
 be  so  many  _  difficulties;  the  House
 may  not  be  in  session  or  there  may
 be  other  administrative  reasons—
 then  for  a  temporary  period  the
 powers  may  be  given  to  the  Presi-
 dent,  but  to  make  him  share  those
 powers  in  whatever  form  with  others
 —with  a  body  of  5  people,  0  from
 this  House  and  5  from  the  other—
 though  my  friends  in  the  Opposition
 may  take  a  different  view.  I  am  sure
 it  will  Jull  people  into  a  false  sense
 of  security.  I  am  sure  we  are  today
 laving  down  a  precedent  which  to  m
 mind  is  not  consistent  with  the  princ  |
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 iples  of  the  Constitution,  and  there-

 fore,
 I  at  least  do  not  approve  of  the

 ‘oxm  which  ultimately  the  Bill  has
 taken.

 ft  may  राय  शास्त्री:  पाटनकर

 साहब  के  एक  २  शाब्द  का  में  समर्थन

 करता  हूं
 Dr,  Katju:  The  discussion  has  been

 more  or  lesg  of  a  constitutional  na-
 ture,  and  it  has  been  suggested  that
 when  powers  are’  delegated  to  the
 President,  then  they  should  be  of  an
 absolute  nature.  One  side  has  argu-
 ed  that  there  should  be  no  delega-
 tion  at  all.  On  the  other  side,  it  is
 suggested  that  if  once  you  delegate,
 well,  you  delegate  for  all  time  and
 for  good,  and  there  should  be  no
 attempt  to  go  back  upon  that  delega-
 tion.  Now  I  suggest  that  so  far  as
 this  argument  is  concerned,  that  there
 should  be  no  delegation  at  all,  and
 that  Parliament  should  always  keep
 in  its  hands  this  power  to  make  legis-
 lation,  that  has  been  dealt  with  at
 length,  during  the  previous  debate.
 and  also  by  what  was  said  by  my
 hon.  colleague  Shri  T.  T.  Krishnama-
 chari,  who  had  something  to  do  with
 this,  having  been  a  member  of  the
 Committee  which  drafted  the  Consti-
 tution.  The  Constitution  makers
 thought  that  it  was  quite  impossible
 ffor  Parliament  to  undertake  legisla-
 tion  on  eath  and  every  point,  when-

 et  =  resident
 intervened  under  Arti-

 cle  356.

 On  the  other  matter,  namely  that
 if  you  delegate  once,  the  delegation
 should  be  without  reservation,  it  seems
 to  me  that  that  particular  provision
 was  really  entered  into  by  the  device
 that  was  adopted  in  95l.  The  device
 that  I  refer  to  is  the  obligation  on  the
 President  to  lay  the  Act  enacted  by
 him  before  either  House  of  Parliament
 —at  that  time,  there  was  only  one  House
 of  Parliament.  There  was  the  further
 obligation  that  if  the  House  either  dis-
 approved  of  the  Act.  or  disapproved  of
 any  particular  provision  of  the  Act,  and
 suggested  any  modification,  then  it  was
 made  obligatory  on  the  President  to
 give  effect  to  such  modifications  by
 enacting  an  amending  Act.  This  rre-
 sunvoses  that  while  the  President  was
 being  given  with  one  hand  legislative
 powers.  and  power  was  being  delegat-
 ed  to  him.  Parliament  was  anxious
 that.after  that  power  has  been  exercis-
 ed,  Parlfament  should  have  an
 ovportunity  of  seeing  and  judging  for
 itself  on  the  merits,  whether  the  power
 had  been  exercised  in  an  equitable  and
 proper  manner.  Whatever  it  was,  it

 (Delegation  of  Powers)  Bill

 was  open  to  Parliament  either  to  re-
 peal  the  Act  within  seven  days  or  to
 suggest  modification  and  the  President
 was  bound  to  give  effect  to  that  modi-
 fication.

 Shri  Pataskar:  That  was  after  the
 power  was  exercised  by  the  President.

 Dr.  Katju:  If  you  once  delegate,  it  is
 no  good  saying  ‘We  delegate  now,  but
 we  can  nullify  the  Act  within  seven
 days.’  J  can  understand  hon.  Members
 saying  ‘Here  are  the  representatives  of
 Parliament,  Parliament  hag  got  ab-
 salute  power,  but  it  cannot  legislate
 for  the  States,  and  therefore  Parlia-
 ment  says  to  the  President  ‘You  enact
 for  the  States’,  but  if  in  the  same  treat:
 you  say  ‘Whatever  you  do,  you  place
 it  before  us  for  our  approval,  and  we
 can  signify  our  approval  or  disapproval
 or  ask  you  to  carry  out  a  particular
 modification,’,  then  that  is  an  encroach-
 ment  upon  the  so-called  obligation.
 What  has  been  done  today  is  of  a  minor
 nature.  The  history  is  quite  plain.

 Shri  Algu  Rai  Shastri:  Howsoever
 minor  it  may  be.  it  changes  the  nature
 of  the  delegation.  The  delegation  is
 partial  and  conditioned.

 Dr.  Katju:  What  has  been  done  today
 is  that  Parliament  or  this  House  has
 in  its  wisdom  said  that  before  the
 President  enacts  a  particular  Act,  he
 should  consult  somebody.  In  the  Consti-
 tution.  there  are  various  provisions
 where  prior  consultation  is  indicated.
 For  instance,  take  the  appointment  of
 a  judge,  That  is  entirely  within  the
 powers  of  the  President.  But  the
 Constitution  says  that  before  he  ap-
 points  A  or  B.  he  should  consult  so-
 and-so.  This  is  purely,  what  we  maj
 call,  an  advisory  capacity.  This  doe.
 not  interfere  with  the  delegation.  The
 final  power  as  I  understand  it,  is  of
 the  President  to  begin  with,  subject  to
 the  approval  or  disapproval  of  Parlia-
 ment  indicated  ‘by  subsequent  modi-
 fications  directed  by  Parliament.

 The  amendment  that  was  carried  out.
 is  that  vou  also  indicate  that  there
 should  be  prior  consultation  with  a
 Committee  nominated  by  so-and-so.
 We  know  the  history,  and  my  hon.
 friend  Pandit  Thakur  Das  Bhargava,
 suggested  that  inasmuch  as  Members
 of  PEPSU  were  elected  Members  and
 knew  the  needs  of  the  peovle  there.  it
 might  be  advisable  to  consult  them  be-
 forehand.  This  House  has  in  its  wis-
 dom  stated  that  that  might  involve
 some  discrimination  between  one  Mem-
 ber  and  another  Member  of  the
 House.

 Shri  Pataskar:  Are  we  not,  daing  {
 even  now?
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 Dr.  Katju:  On  the  Constitutional
 point  that  has  been  raised,  there  has
 been  really  no  encroachment  upon  the
 provisions  of  Article  357  of  the  Consti-
 tution.

 i
 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.
 ‘(Pandit  Thakur  Das  Bhargava:  Be-

 fore  you  adjourn  the  House,  may  I
 crave  your  indulgence  to  kindly  allow
 me  to  bring  to  your  notice  a  matter  of
 great  importance  involving  as  it  does,
 the  dign:  tty  of  the  Speaker  of  this
 House.  I  understand  from  the  papers
 of  today  that  certain  statements  and
 remarks,  including.  some  remarks  by
 the  hon,  Law  Minister.  were  made  in
 the  other  House,  which  are  in  my
 humble  opinion,  thoroughly  unjustiflable
 and  inconsistent  with  the  dignity  of
 the  Speaker.  I  propose  to  bring  a
 motion  in  respect  of  the  same  before
 this  House  tomorrow.  I  request  that

 I  may  be  allowed  to  bring  this  matter
 before  this  House  just  after  the  Ques-
 tion  Hour  is  over.  I  would  further
 respectfully  beg  of  you  to  kindly  direct
 the  hon,  the  Law  Minister  to  be  present
 in  this  House  then  because  this  matter

 mates
 to  what  he  said  in  hig  speech

 also.
 Mr.  Deputy-Speaker:  After  Pandit

 Thakur  Das  Bhargava  brought  this  to
 my  notice,  I  sent  for  the  proceedings  of
 the  other  House.  Prima  facie  they
 cast  reflections  upon  the  Speaker,  in
 regard  to  his  certificate  about  the  na-
 ture  of  a  Bill.  The  surprise  is  that  the
 hon.  the  Law  Minister  himself  should
 have  made  that  statement.  Soon  after
 the  Question  Hour  tomorrow,  this
 matter  may  be  brought  up.  I  request

 ie
 hon.  the  Law  Minister  to  be  present

 ere,

 The  House  will  now  stand  adjourned
 till  8.5  a.m.  tomorrow.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Friday,  the  lst  May,  1953.
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